Volume II Wednesday

No.1 — 3% 1st April, 1853
A

(s 4t M7/‘h/_}

PARLIAMENTARY
DEBATES

——

HOUSE OF THE PEOPLE

OFFICIAL REPORT

CONTENTS

Oral Answers to Questions [Cols. 1631—1662]
Writben Answers to Questions [Col. 1662—1674)

PARLIAMENT SECRETARIAT
NEW DELHI

Price Four Annas (Inland)
Price One Shilling (Foreign)



Gazaettes & Debatas Section
Partxion L ary Buiding
o N, FB-L2s

Biock 'G
m Noﬂqlm.!asﬂun.ubﬂn.
AR Detod....24:01:2004. ]

PARLIAMENTARY DEBATES
(Part I=—Questions and Answers)
OFFICIAL REPORT

4
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HOUSE OF THE PEOPLE
Wednesday, 1st April, 1953

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]

ORAL. ANSWERS TO QUESTIONS
RELIEF TO TEA INDUSTRY

*1115. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
the representatives of the tea interests
.bave requested the Government for
direct relief to the tea industry?

(b) If so, have Government taken
.any steps in regard to that request?

The Minister of Commeree and
.Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) Government have not accepted
the proposal for direct relief to the
tea industry.

Dr. Ram Subhag Singh: May 1 know
what sort of indirect relief is= being
given to them?

Shri T. T. Krishnamacharl: No
velief has been given by Government
Bir, as yet...

Dr. Ram Subhag Singh: The hon,
Minister stated that no direct relief
is being contemplated and hence I
want to know whether therz iz any
proposal to give any Indirect rellef
to them,

Shri T. T. Krishnamachari; Certain
measures have been taken by State
«Jovernments which do provide indirect
elief, Sir. They have got the parties
agether, the estate owners and labour,
nd they have srranged for certain
 ncessions that were being given to
Jibour to be partially modified, and
they have also undertaken to supply
{oodgrains at certain prices, and the
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tea industry itself is thinking of reduc-
ing the output by about 50 million
1bs. On the top of it, Sir, the question
of relief today is not pressing because
the prices have materially advanced
and I was assured by the Chairmen
of the Indlan Tea Association that at
pll;tl:sent, the prices are fairly favour-
able.

Shri Bansal: May I kaow what
types of direct reliefs werc asked for
by the representatives of the tea
interests?

Shri T. T. Krishnamacharl: Two
out of the three partles joined
together and they sald that Govern-
ment must more or less divest them=
selves of the income that iy derived
b{ tea excise and export duties and
(givie it to the industry in the shape of
oles.

Shri Bansal: May I know whetheér
that is the only relief asked for by the
representatives of the Tea industry?

Shri T. T. Krishnamacharl: So far
as the Government is concerned, it is
the main relief asked for.

Dr. Ram Subhag Singh: May I know
if in view of this current depression
in tea trade, the banks have become
shy in advancing loans to the tea in-
\dustry?

Shri T. T. Krishnamacharl: My hon.
friend is a trifie out of date. The
current depression has lifted. It was
true that when there was depression
the estates found difficulty in reising
money and Government had gone to
their help to some extent. Informa-
tion, ag to the amount of guarantee
that Government have given to banks
and the amount that the banks have
given to the tea industry, has bren
given to the House. Today the dep-
ression has definitely lifted.

Shri T. K. Chaudhuri: May I knnw
by what date the proposed Expert
Committee for examlc’nl the cost
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structure of the tea industry will be
appointed?

Shri T. T. Krishnamachari: It is
more than I can say. I am trying to
find the experts, and the search is
still proceeding.

Shri Nambiar: Last time we were
told that 117 tea gardens were closed
in the Darjeeling ‘and Assam areas,
May I know whether any of these
gardens have since re-opened?

Shri T. T. Krishnamachari: 1 telieve
quite a number of tea gardens have
re-opened, but if the hon. Member
wants a specific answer, I would sug-
gest that he puts down a question.

Shri C. R, Iyyunni: May I know
whether no amount has been given to
tea interests by way of loan?

Shri T. T. Erishnamacharl: I think
the question was answered on the
floor of the House when my hon. col-
league the Finance Minister indicated
the extent of the loan that has been
given by the banks on the pguarantee
provided by Government.

Shri V. P, Nayar: The hon. Minister
said that the tea industry was plann-
to have the production reduced
by 50 million lbs. Will this not en-
tail the retrenchment of labourers?
What will be the number of labourers
that will be thrown out of work out
of this alone?

Shri T. T. Krishnamacharl; I am -

sorry that I have not aoplied my
mind to this aspect of the matter. It
is possible that if plucking is to be
careful and stalky tea is to be avoid-
ed, there will be an automatic reduc-
tion. Careful plucking does not mean
a reduction in the quantum of labour
employed. Anyway I am unable to
&fe a definite answer to the ques-
.

AUTOMOBILE ASSEMBLING PLANTS

*1116, Shri Kasliwal: Will the Minis-
ter of Commerce and Industry be
leased to state whether it {s a fact

at the automobile assembling plants
in the country are working below
capacity ‘and If so, why?

The Minister of Commerce and In-
dusiry (Shri T. T. Krishnamachari):
It is difficult 1o say with any nreci-
slon whether or not the assembling
plants are working to capacity as the
measurement of the cupacity to
assemble automobiles would depend
on what is being assembled. In some
cases every unit in an automobile is
being assembled, in other cascs only
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some units are assembled and the er
gine gear box differential and the
bodies are imported as assemblec
units. Under these circumstances thr
capacity to assemble is largely deter
mined by the size of the workshop
and by the labour force it employs
It these are the criteria, then it car
be said that many of these factoriet
have still left a large unused capacity
The reasons for their not assembling
as much as they could, happen pri
marily to be the high cost of the pro-
duct and the low ufftake,

Shri Kasliwal: May I know if a!
the assembly plants are shortly goin
to close down in Bombay?

Shri T. T. Krishnamachari: We. have
had rumours of assembly plants which
have not a manutfacturing programme
closing down. I do not think that
there Is anything definite in regard to
their closing down. Much will de-
pend on the report of the Tariff Com-
mission and the uction that Govern-
ment would take on that report, whe-
ther these plants will continue to
work or will close down.

Shri 8. V. Ramaswamy: How many
plants are there which assembla cars
1111 \ghole and what is their total capa-
city?

Shri T. T. Krishnamacharl: My hon.
friend being a lawyer has asked a
question which is rather difficult for
me to answer. There are I think 12
plants which assemble cars in this
country. Out of these only a few of
them have a manufacturing program-
me,

Shri S. V. Ramaswamy: Is it a fact
that Ford and the General Moters are
going to close down their assembly
plants in Bombay?

Shri T. T. Krishnamacharl: I thin’
I have answered that question before
There were references in the paper:
that these factories were closir,
down. I had no official informatic i
about it. In fact, the people belong-
ing to these factories have met me
but they have not indicated that they
are going to close them down yet. As
1 said, their future will depend very
largely on the report of the Tarl’
Commission and the decision that
Government would take on it

Shri G. P. Sinha: Is it a fact that ¢
large number of assembling _ plant:
have been permitted by the Goverr
ment and hence there is trouble in th
market?

Mr. Deputy-Speaker: [t ig too latr
now.
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Shri M. L. Dwivedl: May I know if
there are any developments in con-
nection with the agreement entered
into between the Government of
India and the manufacturers of
Chevrolet motor cars in  connection
with the assembly of this kind of
automobiles In India?

Shri T. T. Krishnamacharl: No
nt was entered into by the
Government of India with anybody,
and certainly not with the manufac-
turers of Chevrolet cars,

Bhri T. S. A. Chettiar: Having re-
gard to the needs of the country are
the plants too many or just sufficient?

Shri T. T. Krishnamacharl: I am
waliting for the report of the Tariff
Commmission on this.

Shri P. T. Chacko: rlow does the
rice of automobiles assembled in
fndia compare with those which are
imported into India?

Shri T. T. Krishnamachari: It large-
ly depends on the export duty
levied. Before the duties wete raised
by my hon. colleague, the Finance
Minisfer. I think cars which were im-
ported as a whole were slightly chea-
per because In the case of whole cars
they enjoyed a preferential duty of
54 per cent. or a standard rate of 60
per cent. and in the case of cars im-
ported in a knock down conditivn the
duty was somewhere about 72 per
cent. The duty on various parts were
differential duties and they had to
be pieced together. Under the revised
duty, I think, we will more or less
break even.

Shri Damodara Menon: May I
.know whether the automobiles assem-
bled in India have a market only in
.India or are they likely to have a
.market outside India?

Shri T. T. Krishnamacharl: So far I
have no information that any car
assembled in India has been exported.
Perhaps we might have an  export
market in the future,

Shri Bansal: Do the Government
of India propose to take any action In
case the Genera] Motors and the Ford
Motor Company close down their pro-
duction?

Shri T, T. Krishnamachari: This Is-

purely a hypothetical question and
will depend on the (Government
policy which will be determined after
mnceiﬂving the Tarif Commission’s
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Shri M, 8. Gurupadaswamy: May I
know whether the lack of demand for
these automobiles is due to the lack of
quality of these automobiles?

Mr, Deputy-SpeaRer: Does the hon.
Member want the hon. Minister to
say that they are inferior?

Shri N. Sreekantan Nalt: Are Gov-
ernment of the view that the auto-
mobilés assembled in India are of an
inferior quality?

Shri T. T, Krishnamacharl: I am
afraid I cannot agree with the basis
of this question.

Several Hon, Members rose—

Mr. Deputy-Speaker: I wil' go to
some other question,

CAPITAL INVESTMENT IN CoOAL MINES

*1118. Shri Vittal Rao: (a) Will the
Minister of Production be pleased to
state what is’ the total capital invest-
ment in the coal-mines in India?

(b) Out of this what is the share of
British capital? .

(c) Do Government propose to take
over the collieries owned and worked
by foreign companies?

The Minister of Production (Shri K.
C. wlzddy): (a) Rs, 29 crores approxi-
mately.

(b) Rs, 1-4 crores approximately, on
the basis of the Census of India's
foreign Liabilities and Assets, conduct-
ed by the Reserve Bank of Indla In
1948 and the Statistical Abstract 1949,
Figures subsequent to 1948 are not
available.

(¢) There is no such proposal.

Shri Vittal Rao: May I know the
annual production of these British-
owned collieries?

Bhri K, C. Reddy: I am afraid I
cannot give the flgure off-hand.

Shri T. N, Singh: If onc were to
take out the capital invested by the
Railways, that is, Government [nvest-
ment, what will be the balance left
out of private capital as against the
British-owned capital in these coilie-
rles?

Shri K. C. Reddy: The capital in-
vested Iin the Railway collieries {s
seven and a half crores. The balance is
private capital,

Bhri N. P, Sinha: May I know
whether the proposal that the Govern-
ment had some time back to commer-
cialise the Indian Government Rafl.
way collieries is taking effect or not?
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Mr, Deputy-Speaker; What is the

exact question?

Shri N. P, Sinha: There was a pro-
posal to commercialise the Indian Gov-
ernment Railway collieries by the Gov-
ernment. I want to know whether
that is still in contemplation or has
been abandoned.

Shri K. C. Reddy: Perhaps the hon.
Member is referring to investing the
ownership of the Railway collieries
with the Production Ministry instead
of the Railway Ministry. Is it so?

Mr. Deputy-Speaker: Transferring
from the Railway to the Commerce
Ministry is not commercialisation.

Shri Keappan: Is it not the policy
of the Government to nationalise these
collieries?

Shri K. C. Reddy: I would like to
invite the attention of the hon. Mem-
ber to the Government of India Reso-
lution on Industrial policy which was
published in 1948.

Mr. Deputy-Speaker: Next question.
General questions of policy -which take
a lot of time are not asked in the
Question hour,

MXTURE OF ART SILK AND PURE SILK

*1120. Shri Madiah Gowda: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it has come to the no-
tice of Government that cloth made
of the mixture of art silk and pure
gilk is sold in the market, as pure
cloth; and

(b) if so, whether Government are
cantemplating to take any action to
check this practice?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir,

(b) The matter is under considera-
tion.

Shri Madiah Gowda: May I know
whether Government will take early
action to prevent this sort of cheating
by the merchants and weavers 80 that
there may not be any deterioration in
the sericulture industry?

Shri Karmarkar: I should like to
state that the matter is under our con-
sideration.

Shri M. §. Gurupadaswamy: May I
know  whether Government hag
thought o! any measures for differen-
tiating between the different qualities
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31 a;llk and also whiether they will
evise any m i
deviee & eans of stamping these
Shri Earmarkar: Yes, Sir. That is
precisely the matter under our consi-
deration. I should like to add that the
matter is rendered a little difficult by
the State Governments taking dia=
metrically different views, some 8ay-
ing it will be useless and some saying
it may be tried. That is our dilemma.
|5 Mfwrg T : w7 TR & O
N wmarraat g, T X
Tg T wwan ¢ i ara F waeht ww
®Y STg 9 T AE FT THAT WA

foemd sfa o &wT oM @r ¢ 7

Wt wwTeT ¢ Hradr fezfew
FAT AT AAATAT A §F 797 w57 ¢,
T 78 T @ g fF Ol A A
¥ st & WY ) e o fenwr
o oaw g

s Mfery o w11 AT ol
ot W ay aw AT ¢ o
ot o waelt ¥ w9 & arare F Wy
Frar § 99 § surarex fowrae el @
:‘I': wEdlt [WH A § agw W

ﬁm:ﬁtiwﬁw
g & wg Wt www ¢y

gk § 6 g R it 77 e §
werr werr @ | § o wrgen § fe
fagre € madiE ¥ W ey F W@
wg?

oft won 7w F dw g A fe,
WY ® quEteT, 1 fprdfrTa
w0
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L oLl i ﬁ‘t Shed V.P.Nayar: May 1 know
b W T W whether the Government can direct

@ <t ¥ Feww & ?
Skr} Eermarkar: I shall find out. It

wiil take time

.

oft gageraTet : faens ¥ v A,
wg vt Y ot frrreT 3w B Wl
€ ar e e gy & 7

Shri Karmarkar: I understand that
they- are favourable for legislation,

St RARAATST © ® §T6 T |
wTgaT § | # g AT wngen v fw
fRrmrfefTiammgw@ifc w
aE ¥ N ag foE ww W@ §, 9%
W A ¥ 9, a7 T W7 AT WY
WX 3% A swgT faw o |

ot WTHTWT 9 | ST 9 @Y
& v qar e ad e wifd,
W G W E & TR G qgeAT
‘mr ‘FMﬁW%mW
wifres W avh g, wHar
wNE ¥ qaWE § | AT Sy wr
e F fd ¥ aawr v agar
'i f& : The Bihar Government is
favouring legislation in this matter.

=t q1Co Qo fag : IO R
FoRAN W lm i@ g ?

Shri Karmarkar: The Government of
the U. P..is also of the opinion that
legislative measures as contemplated
will not be practical as a major por-
tion of this silk is manufactured as a
handloom industry.

Shri Damodara Menon: The hon.
Minister said that each State Govern-
ment is following a difierent policy and
that is the dilemma of the Govern-
ment. May I know, in view of this
fact, whether the Central Government
is trying to evolve a uniform policy in

tl;is- matter?
Shri Karmarkar: That is prucxulr
The matter

what we are trying.
under our verv serious consid.srauon.

the manufacturers of silk to stamp the
quality either real or mixed or art silk,
and if so, under what provision or rule?

Shri Karmarkar: That is precisely
the matter under consideration. If
after consideration, we feel necessary,
then Parliament will have to give us
the necessary powers. We have no
doubt that Parliament will do so.

A. I. R. News CORRESPONDENTS

will

*1121. Shri Madiah Gowda:
and

the Minister of Information
Broadcasting be pleased to state:

(a) how many news correspondents
have been engaged by A.LR. and
which are their headquarters;

(b) whether there are itinersnt
news-correspondents and if 50, how
many; and

(c) whether there is any 1.ews-cor
rfapondent for the State of Mysore?

The Minister of Information and
Broadcasting (Dr., Keskar): (a) A
statement giving the required informa-
tion is laid on the Table of the House.
[See Appendix VIII, annexure No. 1.]

(b) All the Correspondenis are
itinerant.

{c) No, Sir. The Correspondent locat-
ed at Madras covers news items of im-
portance in Mysore State.

Shri Madiah Gowda: May I know
whether these correspondents supply
news to the regional areas also?

Dr. Keskar: Whatever news these
correspondents gather is sent 1o the
central headquarters and if it is of local
importance, it is also given to the local
stations.

Shri Madiah Gowda: May I know
whether Government have got any
agency other than these correspondents
to supply them with regioral news?

Dr. Keskar: Theaye
agencies and 3also
sources.

are the news;
!Jcal Government

Shri Nambiar: May I know whether
it is a fact that a large number of staft
in the A LR. are removed from service
for the reason that they have not pass-
ed certain examinations though t(hey
were e during the war time?



1641 Oral Answers

Dr, Keskar: I submit this
irrelevant to the question.

Mr, Deputy-Speaker: Yes.

Shri Nambiar: I want to know the
position.

Mr. Deputy-Speaker: The hon. Mem-
ber cannot take advantage of anything
referring to the A, I. R. and then go
into every subject.

Shri Nambiar: Independent
tions.

Shri Velayudhan: May I know whe-
ther the regional branches of the Presg
Information Bureau will be covering
the news of those areas?

is quite

ques-

Dr. Keskar: At present it is not so.
But, as the proposal is there to in-
crease our regional news bulletins, it
is quite possible that the Regiomal
offices of the Press Information Bureau
also would be brought into co-opera-
tion with this staff,

Shri Raghuramaiah: In view of the
fact that there are the P. T, 1. and the
other news agencies which give news
from the regions, may I know whether !
any special need is felt to appoint these
news correspondents?

Dr. Keskar: I think there is certainly
a need for these correspondents. As
the hon. Member will find from my
answer, there have been very few of
our correspondents; there are four or
flve, But, the need for correspundents
is obvious, because the Press agencies
have got their own approach to news.
Qur correspondents know the needs of
our news bulletins and they are expect-
ed to gather news which serve our pur-
pose much better,

Shri Nanadas: May I know, Sir, at
what rate these correspondents are
paid?

Mr, Deputy-Speaker: By column or
by salary?

Dr. Keskar: I won't be able off-hand
to give it. There is an Assistant
Correspondent, Correspondent, Senior
Correspondent and Speca! Representa-
tives. I would be able to lay on the
Table...

Mr. Deputy-Speaker: The hon. Mems-
ber wants to know whether 1t is by
column or by monthly salary,

Dr. Keskar: No. There is monthly
salary.

Shri P. T, Chacko: May I know whe-
ther the Information Departments of
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the State Governments are supp
any news items to the A.L.R. Stations

Dr. Keskar: Wherever there is a
regional news bulletin, the Informa-
tion Ministry of the local Government
there does supply us with a lot of in~
formation from which we choose our
news items, but not necessarily is any
mews supplied to the Central Head-
quarters.

st oo qwo fyddt : wT { Wy
wERT & 79 aar g & guar faamr &
0T ¥ W ‘remEE W ‘gETEnT
am Y ofxFg et ar § ST X
fad sieriy €1 fAgfd TR ®_T%
7y AAgant g ?

Mo VEWT : q7 FaT wAT Frarar-
i § W T SRy w1 A
[ & aff war ‘

ot worgfe o : §4T /R A E@wav
g fr ag sterieg fradt vt
¥ arrere & W few fea wmeret
weere @ g 7

o FHeT : §fF 77 FATW T _«
| 5 7% wterdE feaft W S
[ ¢ cafad ag ara & 7& Tar AT |

TexTILE INDUSTRY WORKING PARTY

*1122. Dr. Lanka Sundaram: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the terms of reference of the
Working Party for the Cotton Textile
Industry appointed in 1950 under the
Chairmanship of Shri A. Ramaswami
Mudaliar;

(b) the amount of money and the
time spent by the Working Party in
investigating and formulating their
recommendatitns;

(¢) whether Government will Ernee
on the Table of the House the report
of the Working Party;

(R B, o
) ave n
the nwﬂ of Government and, if
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80, whether any steps have been taken
to implement the recommended mea-
sures; and

{e) the terms of reference of the‘
New Textile Enquiry Committee ap-
pointed under the Chairmanship of
Shri N. N, Kanungo?

The Minister of Commerce and In-
dustry (Shri T. T. EKrishnamachari):
{(a) A statement is laid on the Table
of the House. [See Appendix VIII,
annexure No. 2.]

(b) The total amount spent is about
Rs. 65,000, The Working Party took
about 2 years to submit its Report.

(c) The Report is under print Mean-
wwhile a cyclostyled copy of the report
is placed in the Library of the House.

(d) The Report is under examimna-
tion.

(e) A copy of the Resolution consti-
tuting the Committee is placed on the
Table of the House. [See Appendix
“VIII, annexure No. 2.]

Dr. Lanka Sundaram; From the
statement regarding the Working Party
and the Resolution regarding the
appointment of the Kanungo Com-
mittee, I find a great similarity in the
terms of reference. May I know, Sir,
from the Government the reason why.
<even before an examination and imple-
7mentation of the recommendations of
the Working Party, this Committee is
appointed?

Shri T. T. Krishnamacharl: I am
afraid. Sir, the hon. Member is looking
at it from one point of view, and we
have to look at it from a different
-point of view. The vocabulary that
is available to us not being very pro-
fuse, naturally there are certain
words which are common to both these
terms of reference. Government felt
then. though we had the report of the
“Working Party. that it is a larger issue
which we,have tp face, both in regard
to the mii' industry, nowerloom and
handloom industry, and a comprehen-
sive enquiry was necessary. Assured-
ly, Sir. the Textile Enguiry Committee
would take into account the findings
of the Working Party. It would not
be corrvect to say that Government
have completely ignored the recom-
mendations of the Working Party.
<Certain of these recommendations
‘have been implemented or measures
‘have been takenr to implement them,
-or they are left very largely to the
industry concerned. In regard to im-
‘plementing of some others, perha
‘we have to await the report of
“Textile Inquiry Committee.
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Shri Velayudhan: May [ know, Sir,
whether from the answer given by the
hon. Minister the House should under-
stand that this Working Party after
working for two years could not cover
the points covered by the Kanungo
Committee.

Shri T. T. Krishnamachari: I am
afraid. Sir., my hon. friend has not
appreciated the situation in spite of my
explanation which is perhaps halting.
The fact is perhaps very nearly as he
thinks it is.

Shri N. Sreekantan Nair: I find from
the statement that the method of
rationalizing of production is also im=
cluded in the reports. So, may I know,
Sir, whether the Working Party or
even the Textile Enquiry Committee
include within the Members any expert
in time and motion study?

Shri T. T. Krishnamachari: The
constitution of the Textile Enquiry
Committee is totally different from
that of the Working Party. ‘The Work-
ing Party is composed of, primarily,
the employers nnd labour and certain
people who rould take an obiective
view of the States. So far as the En-
quiry Committee is concerned. it is
composed wholly of people whom we
could call experts, who have no affilia-
tion with the industry in any of its
stages, and therefore, the need for
putting a Member there who has know-
ledge of time and motion study {is not
felt. Assuredly, the Committee will
use the services of experts who might
give them information on this matter
as

Mr. Deputy-Speaker: Next Question.
Absent.

An Hon. Member: He is here.

Mr. Deputy-Speaker: The hon. Mem-
ber must be in his seat when called.

QUARTERS FOR GOVERNMENT EMPLOYERS

*1123, Shri Lakshman Singh Charak:
(a) Will the Minister of Works, Hous-
ing and Supply be pleased to state
whether there is a separale pool uof
Government quarters for officers who
come to Delhi and New Delhi on iixed
tenure?

(b) By which year do Government
expect to meet the housing demana
of the Central Government employees?

The Minister of Works, Housing ani
Supply (Sardar Swaran Singh): (a)
No, Sir,

(b) It is not a part of Government's

respongibility to provide residential
acrommodation to each and every one.
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of its employees. Realising, however,
the special features of the Capital city,
Government are endeavouring to pro-
vide as many of them as possible with
houses. Subject to availability of
funds it is proposed to continue cons-
truction on Government account for
the next few years, and it is expected
that this along with private construc-

tion that is going on apace will meet -

much of this demand.

o qRo qwo fgudt : xw AT w7
T F79 g fF e & sl &
ford st &y age Wi €, = AR
W g &y A qorie w1 W § 7
W AR werl & fd w sy W
®E?

TT e feg ;T w1 @ Ay
73 guifeR g

Mr., Deputy-Speaker: He has said
that.

Shri P, T. Chacko: How many of the
houses belonging to the State Govern-
ments or 1o the former Rulers of the
States which are situated in Delhi have
been taken over by the Government
which could be utilized by these officers
coming te Delh?

Sardar Swaran Singh: Houses which
are situated in Delhi belonging to the
Princes and other individuals and also
to certain States have been taken over,
but I cannot give the number straight-
away. If my friend puts down a ques-
Hion. I will find out the number for

m,

&t o qHo Ty : fafcdw w1 wrE
WA TG ST ag aw g fr
W= ¥ oF g F7 faeew e A
T 8 AR SE ¥ 9] T a9 v
Faw faw ad® & 7

Sardar Swaran Singh: That rule does
not vary with regard to different
tenants. if that is the suggestion. There
is a vniform rule, and there is a rule
relating to thé Pool rent also,

§X Qo QWO WETS : &7 WAy
AT A O § FIT A fr R
WIEH o7 v R ¥ w0 TR Wy
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@l g A A AT €7 ST
@Y

| o vt g ;S o el
AR A CR i
LI

HOATC Qo qWo WETS : 7T g &%
¢ e agi & N et § g gy oy
Y ST e, g fh ety ° oy <@
T

T a fag g, $8 TR
T WY § forr o) faeelt & arge AR o
warfaw & |

ot TR T W W4T R qg AW
wwar g fr O goerdy swtnfal s
WErf oA g saqd &
T8 i 91 g g A A e
RIWE? AT IGH AvA & g
S e 7 fwar g 7

weere e fog : @ ¥ qarfeas
# wgar wrgan § fF el 1 fFad @
¥/ AR @uw aq A WA
¥ TRz aifew ¥ womaw o o & )
T AT WY aEedr & o oy § v
foTran fgama & wamar 7 fagr ad

st yuw fesite fog & A
7g smem & fF FHfa) #1 79 3R
#Y FATASET T AT G § | WTH
AT T § (5 TR FTTAT Jaragy
Y g @1 dfow sy o adi
g7

Sarday Swaran Singh: I think, Sir,
both,

Shri Nambiar: Arising out of the
answer given to Part B of the question
which is very vague and unspecific,
may I know whether the Government
is going to give us any idea as to when
—within a year or two or three the
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heusing question of the Government
employees will be solved or satisfac-
torily settled here in Delhi?

Sardar Swaran Singh: If I may be
pardoned to say so, this question is it-
self vague, and if by satisfactory solu-
tion, it is meant that a separate house
will be provided for each employee, I
may straightaway say that it is difficult
to achieve that target. But it is felt
that the housing programme that Iis
undertaken will go a long way in re-
lieving the difficulty, and as 1 have
stated already, the private construction
that is going on will be helpful in that
direction.

Shri M. S. Gurupadaswamy: May I
know whether quarters belonging to
officers of one income group are still
being allotted to officers belonging to
another income group?

Sardar Swaran Singh: That percent-
age cannot be large, but I will find that
out, if a question is put down.

/s Mfex w : 7 FrEAT 9o
ff F wgr fF N AFGT WUAT WHETA
O A 3 @ 7 o wifew ¥ T
S FTAF 1 T A T ot Y Oy
arew & fF Tomaa aga w9 "meEl
ot v @ W suTETa} ¥ AwT §
@t far et ag 1 oA ¥ faw
T w9R & fad fed 7w &

Sardar Swaran Singh: There were
certain cases some time ago, but now
we have regularised them. The person
who wants to give the house on sub-
lease gives an intimation, and if the
Estate Office fcels that the rent that is
being charged is excessive or that a
wrong use of the tenement is being
made, or that the type of tenant who is
being brought is not a suitable one,
then the estule office takes action. The
information of my hon. friend omr that
point is rather old. Now he will find
that there are not many such cases.

Dr. M. M, Das: In answer to a supple-
mentary, the hon. Minister stated that
there are a large number of officers
who do not want to go outside Delhi.
May I know how far the special allow-
ance paid to the Government officers
posted in the capital is responsible for
this attitude on their part?

Sardar Swaran Singh: I will leave it
to the hon, member to draw hig own
conclusions. I would not be surprised
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if any such allowance may also be a
reason. But there are other regsons,
besides the monetary one. There is the-
attraction of Delhi, and all its ameni--
ties and what not. ,

&t Qo gwo frant : w1 F A
o AT ¥ g qwan g e aoer
FHf@l ®1 7% 1 & o fradt
wiwat § s ¥ fred qreil & ooy
% dfer g7

Sardar Swaran Singh: There are-
thousands, but if he gives e notice, I
will give him the exact figure.

Bhri Velayudhan: May I know whe-
ther the 10 per cent. of the salary that.
is being realised as rent from the gov-

" ernment officers is realised in the case-

of the smaller houses also?
Sardar Swaran Singh: No, Sir.
.Shri M., L. Dwivedl rose—
Mr. Deputy-Speaker: I have already

allowed the hon. member about three-
to four questions,

st QqHo Ugmo fyWer: & & o
IS TOT 97 9% 393 fge) o7 orara
&Y faer

Mr. Deputy-Speaker: A single hon.
member ought not to monopolise the
whole  question-hour, Now, Dr.
Suresh Chandra.

o gomr wex : ol qTAAT HA
wEE F FATT R A%t X A Fearaat
LR SR AR CEAR R
Toar g & daam fomma s W@
7T & 99 w1 WY TR wrE gfear
q & forar & a1 57 ¥ foq st fimar o
AU S

Sardar Swaran Singh: I cannot say
oflhand. But I do not think that it is
with the State Government at the
moment. We have taken charge of
that House also.

Do Sl ptaSymd O phake

& SeigRll. Syl e ygemdy .

-a e d edyS (ol Ulye )
2 50 WS yhe
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[The Minister of Education and Na-
4ura] Resources and Scientific Research
(Maulana Aszad): The Government
have takenm charge of it, but they are
~paying rent.]

DisposaL OF STOCKRS OF HANDLOOM

TEXTILES

*1124. Shri M. D. Ramasami: Will
-the Minister of Commerce and
Industry be pleased to state:

(a) what steps the Government of
India have taken to concert measures
for the disposal of the accumulated
. stocks of handloom textiles in the
country: and -

(b) whether efforts to regain foreign
markets for these textiles would be

made?
The Minister of Commerce and
“Industry (Shri T. T. Krishnama-

~charl): (a) Short term measures to
help to clear the accumulation of
stocks of handloom textiles are under-
taken by the appropriate State Gov-
-ernment. Government of India have
“taken steps to help the industry as
such and a Statement is laid on the
Table of the House of the action taken
‘by the Government. [See Appendix
V%II. annexure No. 3].

(b) Yes.

Shri Muniswamy: May I know whe-
-ther the Government intend to pur-
«chase handloom textiles, for all eir
- requirements of cloth?

Shri T. T. Krishnamacharl: I would
like to refer the hon. member to the
«Government Resolution dated the 20th
June 1952, issued by the Ministry of
Works, Housing and Supply, wherein
Government policy in regard to cot-
‘tage and small scale industries and
~their products is clearly stated.

"Shri 8. V. Ramaswamy: What is the
accumulated quantity of handloom
-cloth, what is its value, and how much
©of it has been liquidated?

Shri T. T. Krishnamachari: The
-question. as I said, may be directed to
the appropriate State Governments,

Shrimati Tarkeshwari Sinha: Have
the Central Government requested the
:State Governments to purchase these
handloom clothes for the purpose of
the Government uniforms, and if so.
how many State Governments have
already started purchasing them?

Shri T. T. Krishnamachari: In a

matter like this, which is the primary.

responsibility of the State Govern-
mment, it will be impertinent on the
mpart of the Central Government to
advise the State Government.
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Shri T. 8. A. Chettiar: May I know
whether any State Government has
asked for loans, so that they may pur-
chase and stock these handloom cloth-
es, for sale at a convenient time later?

Shri T. T, Krishnamacharl: Loans
for purchase of handloom <cloth?

Shri T. §. A. Chettiar: Loans for
advancing to co-operatives, so that
they may stock handlcom clothes now
and sell them at a later time, at
favourable prices,

Shri T. T. Krishnamacharl: No, Sir.
I do not think any request haus come
for this specific purpose.

Shrl G. P, Sinha: May I know whe-
ther the low off-take is due to lack of
bleached finishing and procussing of
these handloom clothes?

Shri T. T, Krishnamachari; It is a
matter of guessing. These may be
contributory causes.

Shri Muniswamy: May I know whe-
ther the question of sending out a
trade mission to study the foreign
markets for handloom textiles is In
the contemplation of Government?

Shri T. T. Krishnamachari: Hon,
members of the House know that we
had sent out a person attached to the
Textile Commissioner’s Office. The
Handloom Board is now seized of this
matter. At the last meeting of the
Standing Committee. they have been
thinking of a scheme for expanding
our export markets, by the establish-
ment of emporia in various places,
such as Singapore, Bangkok, Dacca,
Baghdad, Rangoon and Colombo, and
the appointment of commercial travel-
lers to act as liaisonm between Indian
exporters and overseas importers.

Shri Achuthan: As a result of the
action taken by the State Govern-
ments and the Centre, what is the
position now with regard to the hand-
loom industry and its stocks?

Shri T. T. Krishnamachari* The re-
ports that I hear from our own officers
in varioug States indicate that in most
places the situation is a little better
now. So far as cxports are concern-
ed, the export figures for 1952 which
are now available are the best within
the last four years.

Shri N. Sreckantan Nair: May I
know whether as per the statement
placed on the Table of the House, the
duty on mill-made cloth has already
been levied. and if so, what is the
legality of such levy?

Shri T. T. Krishnamachari: It is
being levied, because a Bill has been
introduced in this House, and the
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House had allowed by the introduc-
tion of the Bill and the collection of
suchH a levy. That Bill contains a pro-
vision to that effect. Under the Pro-
wisiona] Collection of Taxes Act, the
cess 1s being levied. and according to
Jny information and my knowledge, it
is perfectly legal, because the louse
has authorised the levy of the cess.

Mr. Deputy-Speaker: Hon. members

«<annot be called upon to give opinions.’

+Shri Veeraswamy: May I know the
main grievances of the handloom
weavers in Tamilnad, and what the
Government have done or propose to
do, to redress those grievances?

Shri T. T. Krishnamachari: I am
afraid that question must be directed
ito the Government which administers
Tamilnad,

Shri Balakrishnan: May I know
whether the Government are aware
that there is an agitation in the coun-
try that mills must be prohibited from
producing bordered dhoties, and if so,
what is the opinion of the Govern-
ment on this matter,

Mr. Deputy-Spcaker: No opinion
meed be asked. I think the hon. mem-
er means what action the Central
Government have taken.

Shri T. T. Krishnamachari: Govern-
ment are aware of some such agita-
-tion, and it is in response to that agi-
‘tation pehraps that the Government
have made the mills produce only 60
per cent. of their peak produciuon of
dhoties.

Shri 8. C, Samanta: In the state-
ment, the hon. Minister has stated that
one of the steps taken is the forma-
tion of the Handloom Advisory Board
at the Centire. May I know whether
“Government have in contemplation,
the formation of provincial bcards
also? If so, what will be their consti-
tution?

Shri T. T. Krishnamachari: As soon
.as the funds are available, i.e. when
this House puts its seal of impri-
matur on the Bill for levying a cess
on mill-cloth. it is the intention of this
Government to ask the State Govern-
ments which are interested in the
handloom industry, to constitute State
Handloom Boards. And their consti-
tution must be largely left to the
‘States concerned., It is our intention
to address them on that subject.

Shri Nambiar: May I know whether

the Government are considering the
Yeasibility of selling the handloom

:goods to the Government servants on
ﬁn;tﬂ'mloans?
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Mr. Deputy-Speaker: That is a sug-
gestion for action.

TeA CHBSTS

*1125. Shri M, D. Joshl: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the number of
tea chests manufactured in India and
the number imported every year?

(b) Has the deterioration of tea
industry affected the demand for tea
chests and if so, how much?

(c) Is the present output of tea
chests in India adequate to meet the
demand of tea industry?

(d) If so, do Government propose
to consider the question of stopping
imports of foreign tea chests in order
to protect the home tea chest industry?

(e) Is it a fact that imported
tea chests are in ‘demand more
North Indian tea planters than by
South Indian ones?

(f) If so, what are the
therefor?

The Minister of Commerce (Shri
Karmarkar): (a) A statement is laid
on the Table of the House.

(b) To the.extent that there may be
a slight fall in the productior of ~tea
during 1953, there may be a propor-
tionate reduction in the demand for
tea chests.

(c) No.
(d) Does not arise.

(e) and (f). Government have no
information that preference for im-
ported tea chests is greater in North
India than in the South.

reasons

STATEMENT
Tea Chesta
Production Import
(Quantity Quantity Value
in million  (In mil- (In Lakhe
aein). lion sets) ot Rs.)
1951 3-37 1-83%* 1,25,38*
1952 4-35 1-51 92-25

*Value is for full year 1951.

**Quantity is being recorded only
from April 1951. The figure given is
only for 9 months {e. April 1951 to
December 1851.

Shri Karmarkar: Since the state-
ment is brief, Sir, I should like to
tell the House that during 1951 our
production was 3-37 million sets and



153, - Oral Answers
in 1952, 4:35 million; and ou[ im-

rts were for the 9 months of 1851
gom April 1-83 million and 1952,
1-51 million,

Shri M. D. Joshi: What is the cause
of the deficient production? Is it that
the requisite material is short or s it
due to some other cause?

Shrl Karmarkar: The tea-chest pro-
duction is gradually increasing, There
is no deflciency. We are trying fto
reach up to the full requirement,

Shri Altekar; Which are the coun-
tries from which tea<chests a'e im-
ported into India?

Shiri Karmarkar: I should think
largely from Finland.

Dr. Suresh Chandra: May I know,
Sir, what is the total cost of the im-
ported tea-chests? :

Shri Karmarkar: The value during,
as I said, 9 months was Rs, 1,25,36,000,
and in 1952 it was Rs. 92:25 lakhs.

Pr. M. M, Das;: May I know, Sir, to
what extent the deterioration of ted
exported to foreign countries is due to
tea-chests of bad quality manufactured
in this country?

Shri Karmarkar: That grievance has
now on hold. Our tea-chest quality
has definitely improved.

Shrimati Renu Chakravartty: May
I know, Sir, what is the landed cost
of imported tea-chests and the price
at the tea gardens in Assam?

Shri Karmarkar: As I said, the 1ea-
chest imported in 1951 was 1-83 mil-
lion gets valued at 125 lakhs. I think
from that it can be calculated.

Shri T, K. Chaudburi: May I know,
Sir, how the price of imported tea-
chests compares with that of those
manufactured here?

Shri Karmarkar: 1 should like two
have notice.

Shri Velayudhan: May I know, Sir,
whether the Minister is aware that
large stocks of tea-chests are lying
idle in some of the plywood factories
because of no demand and whether
the import of large stocks of tea-
ghests is responsible for this?

Shri Earmarkar: We are not aware
of any tea-chests lying idle. They are
there usefully. But there are about
20 million sets, we understood, with
the tea gardens and with the manu-
gfacturers it was about 1-5 million sets.
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DgvELOPMENT OF COTTAGE INDUSTRIES

*1128. Shrimati Shakuntala: (a)'
Will the Minister of Commerce andi
Industry be pleased to state whether
Government of India have decided to
concentrate on the development of
certain cottage industries?

(b) If so. what are the industries.
selected?

* (¢) What steps are proposed to be
taketr}? to ensure their rapid develop-
men

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). A slatenient
is laid on the Table of the House.
[See Appendix VIII, annexure No, 4.]

Shri Dhulekar: Have Government.
prepared any informative books show-
ing the cottage industries which will
be eoncentrated and developed in.
particular districts or areas.

Shri Karmarkar: A survey has been.
made in some areas, but there is no-
detailed information showing district-
wise the industries to be developed.
The Board which is established for
the purpose will go into the matter.,

Shri Dhulekar: How many, if any,
Finance corporations have been
organised as envisaged in the Five
Year Plan and what will be the num-.
ber of such Corporations in Uttar
Pradesh?

Shri Karmarkar: I should like to-
understand the relevance of that ques-
tion under this question and then find
out the material for the reply,

Mr. Deputy-Speaker: s there any
scheme for a Cottage Industrial Fin-
ance Corporation? They want a
separate Cottage Industrial Finance
Corporation.

Shri Karmarkar: I do not think we

. Shri Dhulekar: There is a mention
in the Planning Commission’s Report.

Mr, Deputy-Speaker: Is such a thing
contemplated?

Shri Karmarkar: No, S8ir, not
immediately.

Shri G. P. Sinha: How many types
of the industries which Government
propose to develop are power-driven?

Shri Karmarkar: Which of these in-
dustriegs are power-driven?

Mr. Depwty-Speaker: The hon.
glln.iater has got us good an ear ag I
ave.
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Shri Earmarkar: 1 was trying to
wndersand. Some of these industries
are power-driven also. The idea is
-whether they are small-scale or large-
scale, and not power-driven or non-
power-driven.

Shri G, P. Sinha: In view of the fact
‘that we are going to have cheap electric

Mr. Deputy-Speaker: These are all
@rguments and suggestions and not
«eliciting of information. Mr. Chacko.

Shri P. T. Chacko: Do Government
jntend to encourage the Neem or
‘Acani’ industry newly started in
Madras?

Shri Karmarkar: Neem oil industry?

Mr. Deputy-Speaker: Canning indus-
try?

Shri P. T. Chacko: The ‘Nira’ indus-
‘try, newly started in Madras City.

«(Interruptions).

Mr. Deputy-Speaker: Order, order,
If any one speaks at a time, we can
follow.

Shri Karmarkar: I am afraid that
the ‘Nira' industry concerns the Fnod
Ministry and that Ministry may be
addressed,

INTERNATIONAL ExmiBITION ON CHEAP
» HouUsEs

*1127. Shrl T. §. A. Chettiar: Will
the Minister of Works, Housing and
SBupply be pleased to state:

(a) when it is proposed to hold the
international exhibition on cheap
houses, for which nearly nine lakhs
ar:aI provided in the next year's budget;
-an

(b) where it is proposed to be held?

The Minister of Works, Honsing and
Supply (Sardar Swaran -Singh): (a) In
-January 1954, -

(b) In Delhi; final decision .1as not
yet been taken about the exact locality
but the site where the Railway Exhi-
bition is now being held, ig likely to
.be selected.

Shri T. 8. A. Chettiar: May I know,
'Sir, whether the cheapness of the
houses will in a large measure depend
-on the cheapness of the materials avail-
able, and what is the purpose of this
-exhibition from that point of view?

Sardar Swaran Singh: That is cor-
‘rect, Sir, and those cheap materials
will be collected together. produced in
the form of a house and shown fo
‘people—that this is the cost...(Inter-
ruptions),
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Shri U. M. Trivedi: On a point of in-
formation, Sir. May I knaw if- amy
hon. members can stand up and talk
like that?

B ot gwo gmoffgaft : ®TH 09
wwa g i g wadelt & garc ¥ fired
&1 sfafafuer g ?

Sardar Swaran Singh: It is prema-
ture, yet, Sir, to give the number of
the countries that might participate.

Prof. D. C. Sharma: May I Lknow,
Sir, if such cheap houses will also be
exhibited as can be made use of in
small, medium-sized and large
lages?

Sardar Swaran Simgh: Cheap i10uses,
Sir, cannot be very large in size. Chesp
houses of different sizes will be put up
and the intention is that they are put
up in such a manner and at such a
piace that they might be utilised for
occupation after the exhibition, they
are not intended to put up merely as
exhibits.

Prof. D. C. Sharma: I am afraid, Sir,
the hon. Minister has pot......

Several hon, Members rose—

Mr. Deputy-Speaker: Mr. Achuthan
I won't allow so many questions to be

asked on each question.

Shri Achuthan: Am I to put a s
mentary or ask the next question, Sir?

Mr. Deputy-Speake?® Next question.

ImporT oF CocoNur OIL AND CoOPRA

*1128. Shri Achu : (a) Wil the
Minister of Comm:w nng Indusiey
be pleased to state whether import
Rermits have been Issued or quota
xed for importing coconut oil and
copra into India for the first 6 map
of this year; if so, for how much
of what value?

(b) From whichr countries are the
above things generally imported?

(¢) Did Government consider the
present price level of Indlan pro-
ducts before decision to give
import permits or licenses was taken?

(d) What is the estimated quantity

for annual requirements In India and
how much of it is produced in India?

The Minister of Commerce (Shel
EKarmarkar): (a) Yes, Sir. A state-
ment showing the value of licences is-
sued for the January-June, 1953 licem-
sing period upto 27th March, 1953 and



the import quota fixed is placed on the
Table of the House. [See Appendix
WVIII, annexure No, 5.]

{b) The main sources of supply are
Ceylon and Singapore,

(c) Yes, Sir.

(d) (1) Approximate
quirements:

Copra—245,000 tons.
Coconut 0il—150,000 tona,
(li) Annual production:
Copra—215,000 tons.
Coconut 0il—107,000 tons,

Shri V. P, Nayar rose—

Mr. Deputy-Speaker: We had a half-
hour discussion over this matter the
other day. I will allow two or three
qQuestions,

Shri Achuthan: May I know, Sir,
whether Government has taken into
consideration the fact of the stock posi-
tion by the end of 1952 when thig new
import policy was adumbrated?

Shri Karmarkar: Ves, Sir.

Shri Damodara Menon: May I know
whether the Government Consult the
Central Coconnt Committee regarding
this import policy?

Mr. Deputy-Speaker: That was al-
ready discussed in the
diacussion.

Bhri Karmarkar: I will draw the
hon. Member's atfention to the reply
given in the half-an-hour Jdiscussion.

Shri N. Sreekantan Nair: May I know
whether the Government intend to give

ferential  treatment to Indonesia as

given to Ceylon and other countries
in this matter? °

The Minister of Commerce and
Imdustry (Shri T. T. Krishnamachari):
Preferential treatment is perhaps in
respect of duty, and naturally Indo-
nesia does not come within the scope
of preferential duties, But it is possi-
ble, if Indonesia should come in, that
the prices may work out more favour-
ably than fur Ceylon because Ceylon
Imposes an exnort duty while Indo-
nesia may or may not.

8hri V. P. Nayar: Sir, may I know
whether the gquantity of coconut oil
required for purposes of consumption
here are estimated on the basis of re-
quirements for soap manufacfure, es-
pecially for the export of soap?

Shri T. T. Krishnamachari: The
other day I had answered that roughly

annual Re-

half-an-hour

ahout 12} per cent. of the total con-
sumption is supposed to be for soap-
manufacture. Since the export of
soap forms microscopic portion of
the total production and it is doubtful
whether coconut oil is used for the
manufacture of soap for export, this
question cannot be answered.

ENCOURAGEMENT OF SMALL INDUSTRIFS

*1130. Shri K. C. Sodhia: Will the
Minister of Works, Housing and Supply
be pleased to state what machinery
is being proposed for the enforcement
of Government' decision to encourage
small industries through State pur-
chase as recommended by the Plan-
ning Commission?

The Deputy Minister of Works,
Housing and Supply (Shri Burago-
bain): A post of Officer on Special
duty (Cottage Industry) in the Direc-
torate General of Supplies and Dispo-
sals has been created. The Officer will'
work as a Liaison Oflicer between the
Directors of Supply, the Ministry of
Commerce and Industry (Cottage
Industries Directorate) and the Plan=
ning Commission, He will also be
charged with the responsibility of
determining. in consultation with the
Inspection Wing of the Directorate
General of Supplies and Disposals and
the Cottage Industries Directorate,.
what new items of supply can be pur-
chased from cottage industries. The-
post will be fllled shortly.

Shri K. C. Sodhia: Are the State
Governments also being instrucfed im
the matter to make purchases through
this officer?

‘S8hri Buragohain: The State Govern-
ments make their own purchases. It
is not necessary for them to come fo
the Central Purchase Organisation and
they have certainly got the Planning
Commission’s report before them - and
thev can take whatever steps they
want.

PRESS TNFORMATION BUREBAU

*1132. Shri K. Subrahmanyam: (a)
Will the Minister of Information and
Broadcasting be pleased to state what
the procedure of appointment of in-
formation officers in the Press Infor=
mation Bureau is?

(b) How many information officers.
are there in the Bureau?

(¢) What Is being done to achieve:
economy in the organisation?

The Minister of Information and

(Dr. Keskar): (a) The

appointment is made through the
Union Public Service Commission,
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(b) There are 16 posts of which one
is vacant at present.

(c) The need for econamy. consist-
ently with eificiency, is constantly kept
in view and the requirements of the
organisation are reviewed from ‘ime to
time and economies effected wherever
possible,

Shri K. Subrahmanyam: May I know,
Sir, how many officers were there in
1951 and 19527

Dr, Keskar: I will not be able to
say off-hand how many were function-
fng in 1951-52; but the number of sub-
stantive posts has been the same,

Shri Nanadas: May 1 know how
many of them are Scheduled Castes?

Dr. Keskar: I will require notice.

Shri Nanadas; May I know whether
the Government propose to appoint a
Scheduled Caste man to the present
vacancy?

Mr. Deputy-Speaker: It is too much
to ask.

Shri K, Subrahmanyam: Has there
been any case of direct recruitment,
Sir?

Dr. Keskar: Sir, as I said, the re-
cruitment is done through the (Jnion
Public Service Commission, There has
been one appointment; I would not call
it direct recruitment—recruitment done
with the consent of the Public Service
Commission but probably not going
through all the procedure that is ordi-
narily gone through

Shri Namblar: May I know whether
the Government have decided not to
give the chance to a Scheduled Caste
nllemlger, because that point is not
clear?

Mr. Deputy-Speaker:' There is a
Scheduled Caste in every case, even
wl{.tl':out notice. This is rather dif-
cult,

Shri K. G. Deshmukh: May I know
what is the expense that Governinent
have to incur on this bureau?

Mr. Deputy-Speaker: Jt is given In
the Budget estimates. Whatever is
!V;:l;ble elsewhere ought not to be
as

Dr. Suresh Chandra: May I know
the number of Information Officers
who are engaged in Hindl work in this
office?

Dr. Keskar: There is only one Infor-
mation Officer for Hindi st presgent.

1 APRIL 1953

Oral Answers TOW0

=Y Qo umo fragt: ag ¥ AT
T 6 3 e & e oY
¥ frgferat @ & & T fowm
& gift & v g forr & A 7

Mo www<: g9 fawrn & fadwr
¥ e et A 1 g P
foreger wrerr @ WK ag Qe fafaedt
7F&

Mr. Deputy-Speaker: I will now calk.
those hon, Members who were absent.
Q. No. 1117.

INDIANS IN SURINAM

#1117, Shri M. R. Erishna: Will the-
Prime Minister be pleased to state-
whether the Government of India have-
information as to whether the Indians.
in Surinam get all facilities from the
Dutch authorities to freely visit Indis
and go back?

The Deputy Minister of Externak.
Affairs (Shri Anil K. Chanda): The
Governmenf of India are not aware of
Indians settled in Surinam ruffering:
from any disability in connection with
their visits to India and return back

to that country.

Shri M. R. Krishna: May I know the-
number of Indians in Surinam _and
what is the number that hag visited
India during 1951 to 19537

Shri Anil K. Chanda: So far as we-
know, the population of Dutch West
Indies iz about 1.65.000 of whom about’
one-third gre of Indian origin and I
am not aware of the number who-
visited India during the last year.

INDIAN TECHNICIANS UNDER IND USTRIAL.
TRAINING

*1119. Shri H. N. Mukerjee: Will the -
Minister of Commerce and Industry.
be pleased to state:

(a) the number of Indlan techni-
clans receiving industrial training in
the U.X. and the US.A,;

(b) whether such trainees have re-
gular access to plants and factories;
and

{c) whether any Indian technicians
are being tralned in the U.K. and the-
U.S.A. in penicillin plants?

The Minister of Commerce and’
Industry (Shri T. T. Krishnamachari):
(a) The information required is not.
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.readlly available. Information in re-
.gard to persons sent abroad who are
sponsored by the Government of India
is being collected and will be placed
on the Table of the House,

(b) The Government have received
-no complaints in this regard.

(¢) Two officers vf the Indian Penici-
llin Factory have gone abroad for
“fraining under the World Health Or-
..ganisation Fellowsh:p They may also

.xo to the UK., and U

Information regarding private candi-
-«dates is not available,

Sir, I would like to add that the
Commerce and Industry Ministry is
not primarily responsible for sending
people abroad and therefore we have
to get the information from the

various Ministriecs, At the prerent
moment the information we have got
is neither precise nor even complete.
""That is why I nave to plead for time.

Shri H. N. Mukerjee: Haz the atten-
tion of the Government been drawn to
-certain reports which have appeared in

‘the Press that Indian trainees in the
United Kingdom and the U.S.A, do not
usually have regular access {o plants
+and factories?

Shri T. T. Krishnamacharl; Sir, as I
+ gald, the primary responsibility is not
- 0of the Commerce and Industry Minis-
“try. In any event, my attention has
'not been drawn to this fact, Sir.

Pracmng CorroNn oN O.G.L.

*1129. Shei K. P. Simha: (a) Wil
‘the Minister of Commerce and Infius-
'4ry be pleased to state whether it is
a fact that the Import Advisory
~Council has recommended for placing
-«cotton on the Open General Licence?

(b) Has the recommendation been
: accepted by Government?

(c) Since when did it come into
-operation?

The Minister of Commerce and
'l(ndu&try (Shri T. T. Krishnamachari):
a) No,

(b) and (c). Does not arise.

Shrl K. G. Deshmukh: May 1 know,
*'Sir. the tntal guantity of the import
of cotton for the current year and the
<counfries from which this cotton is im-
ported?

Mr. Deputy-Speaker: The hun. Mem-
t'ber may write to the Minister and get
+the information.
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FresH TRADE TALK WITH PARISTAN

#1131, Shri K, P. Sinha: Will the
Minister qf Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Government of India entered into a
fresh trade talk with the Government
of Pakistan; and

(b) the important points over which
the two Governments agreed?

The Minister of @Fommerce and
Indastry (Shri T. T. Krishnamachari):
(a) Yes, Sir,

(b) Attention is invited to the Joint
Press Communiques released by the
Leaders of the Indian and the Pakistan
Trade Delegations on the 19th and 20th
March 1953, copies of which are laid
on the Table of the House. [See Ap-
pendix VIII, annexure No. 6.]

WRITTEN ANSWERS TO QUESTIONS
DEVELOPMENT PLANS FOR BACKWARD ARHAS

$24, Shri ha Bhal: (a) Wil
the Minister of nning be pleased
to state whether Government have

ever considered the backward areas in
different States of India for dewvelop-
ment plansa?

(b) If s0, what are those plans?

(c) Is the selection of areas for
different types of development made
by the State Government or the
Central Government?

(d) What is the criterion for selec-
tion of areas for development plans?

(e) What is the basis on which
grlorities for development plans are
ecided?

The Deputy Minister of Irrigation
and Power (Shri Hathi);: (a) It is
understood that the Member is refer-
ring to scheduled and tribal areas.
The reply is in affirmative.

(b) Development programmes costing
about Rs, 11 crores in five years have
been included in different State Plans.
Provision has also been made for Cen-
tral grants-in-aid under Article 275(1)
for flnancing additional development
programmes costing Rs. 12 crores dur-
ing the period of the Plan. These addi-
tional programmes are formulated from
year to year by the State Governments
and are approved and sanctioned by
the Central Government. They have
not yet been integrated with the State
Plans. Further, a sum of Rs, 3 crores
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has been earmarked for the develop-
ment of the North Eastern Frontier

Agency, i

(c¢) By each State Government as
part of the State Plan.

(d) The principal criteria for selec-
ting areas development in each
State are pressure of population, com-
munications, irrigation and the level of
development of social and administra-
tive services,

(e) Priorities in development plans
for different areas are determined first
on the basis of commitments on exist-
ing projects in relation to the available
resources and, secondly, with reference
to the urgent requirements of different
areas.

CHILDREN BENEFITED BY EDUCATIONAL
BROADCASTS

825. Shri M. R. Krishna: Will the
Minister of Information and Broad-
casting be pleased to state how many
children are benefited by the inclu-
sion of educational broadcasts from
A.IR. Stations?

The Minister of Information and
Broadcasting (Dr, Keskar): Informa-
tion Is available only in respect of
1054 schools out of a'total number of
1600 listening schools. The number
of children benefited by school broad-
casts in these 1054 schools is 4.30,000.

ExPANSION OF SoAP FACTORIES

826. Shri Jasani: (a) WIill the
Minister of Commerce and Indusiry
be pleased to state whether any one
of the big soap factory owners applied
to the Government of India for the
expansion of their production?

(b) If so, what are the names of
those factory-owners and what was
the demand made in their applications?

(c) What were the orders passed
by Government on these applications?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
{a) Yes, Sir.

(b) M/S. Lever Brothers (India) I.td.
Bombay, have asked Government'’s per-
mission for adding to their existing
units a continuous process soap plant.

(c) No final decision hag been taken
in the matter so far.

29 PSD.
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CoNTrACTS SancrioneDd BY C.P.W.D.
827. Sardar Hukam s’nil.l:

Shri Bahadur
(a) Will the Minister of Works,
Housing and Supply be pleased to

state what was the number and value
of contracts (above one lakh each)
sanctioned by the CUP.W.D. during
1947-19527

(b) What was the value of contracis
completed out of the sum referred to
in part (a) above?

(¢) What is the value, out of the
sum referred to in part (b) &bove,
of payments made?

The Minister of Works, Houslng and
Supply (Sardar Swaran Singh): (a)
(i) No. 673.

(li) Value—-Rs. 21,45,99,000,
(b) Rs. 16,67,28,000.

(c) Rs. 16,06,47,000.

CoTTAGE INDUSTRIBS IN ORISSA

828, Shri Lakshmidhar Jena: (a)
Will the Minister of Commerce and
Industry be pleased to state the
amount of financial ald given, in the
current financial year, for the develop-
ment of cottage industries in the State
of Orissa?

(b) If the answer to part (a) above
be in the affirmative, how such ald is
distrtbuted and what Industries are
the main recipients of such sid?

(c) What are the gteps taken by
Government to prevent misuse of
funds so distributed?

The Minister 6f Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Rs. 45,000,

(b) The grants have been sanctioned
to two non-official organisations In
Orissa. Brief detalls regarding the
names of the organisations, the pur-
poses for which the grants were sanc-
tioned and the amount sanctioned in
each case are given below:—

8. No. Name of Purpose for Amount
the Organi- which grant sanctioned
sation was sanction-

1 2 3 4

Ra.

(i} Oriswa Poor Development of 15,000

Industry Cottage, craft schools.

COuttaok.
(ii) Do Conversion of
the
into a Cottage
Industries Ins-
titube.

10,000
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1 2 3 4
Rs.
{iii) The Utkal Purchaee of a 20,000
Co-operative motor vehicle
Cottage In- for murketing
dustries Ltd., of cott. go in-
Cuttack. dustries pro-
ducts.
40,000

The grants have been sanctioned to
the Government of Orissa for being
placed at the disposal of the organisa-
tions concerned.

(c) While sanctioning grants to non-
official organisations for the execution
of specific schemeg for the develop-
ment of cottage and small-scale indus-
tries the following conditions are usu-
ally stipulated to ensure necessary
check on the proper utilisation of the
grants:—

(i) Submission of quarterly reports
through the State Government concern-
ed on the progress of the schemes for
which grants are sanctioned, for so
long as the grants are not fully utilised;

(ii) The schemes should, whenever
required, be open to inspection by the
officers of the Government of India
and of the State Governments and that
facilities for this purpose shoula be
provided; and

(lii) Submission of audited state-
ments of accounts in respect of the
utilisation of the grants after the
grants have been fully utilised together
with certificates from the Auditors of
the organisations that the grants have
been utilised for the purposes for
which they have been sanctioned.

SUBSCRIPTIONS TO NEWSPAPERS BY INDIAN
EMBASSIES

829, Shri N. P, Sinha: Will the Prime

be pleased to state whether

the Indian embassies abroad are re-

quired to subscribe to all main

Enﬁh'sh and Hindi dailles of the States
in India?

The Deputy Minister of External
Affairs (Shri Anil K, Chgnda): There
is no obligation on our missiong to
subscribe to all the leading English and
Hindi daillies of India. Each mission
subscribe to only such news-papers as
are considered useful by it.

RETRENCHMENT OF UNQUALIFIED SECTION
Orricers oF C.P.W.D.

830. Shri M. 5. Gu::nlluwnmy:
zi‘u the Minister of W Housing

Supply be pleased to state:
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(a) whether it is a fact that depart-
mental tests were held for the un-
qualified section officers and S.D.Os. in
the C. P.W.D.; and

(b) it the answer to part (a) above
be in the affirmative, (i) how many
such officers passed these tests, (i)
who conducted these tests and (iii)
what was the syllabus for the tests?

The Minister of Works, Housing and
%nnplg_ (Sardar Swaran Singh): (a)
€es, 1r.

(b) (i) 95.

(ii) Officers of the Central Public
Works Department and Central Water
qufr. Irrigation and Navigation Com-
mission.

(ili) The syllabus for the tests was
as follows:—

Civil Side—

(i) Estimating.

(li) Surveying & Levelling.

(iii) Building Materials.

(iv) Building construction.

(v) R. C. C, Designs,

(vi) Roads and Bridges.

(vii) Sanitary installations,
Supply and Drainage.

(viii) Rates and specifications.

Electrical Side=—

(i) A.C. and D.C, Current generation.

(ii) Electric Motors.

(iii) Internal electric installations.

(iv) Overhead distribution.

(v) Earthing.

(vi) Lit%htning Arresters and Conduc-
rs.

Water

(vii) Electrical instruments.

(viii) Transformers, H.T. & L.T.
Transmission.

(ix) Diesel & Petrol Engines &
pumps of various types.

(x) Estimating.
(xl) Rates and specifications.

'APPOINTMENTS AND PROMOTIONS IN
C.P.W.D

831. Shri M. 8. Gurupadaswamy:
Will the Minister of Works, Housing
and Bupply be pleased to state:

(a) whether Central P.W.D. authori-
ties made appointments, promogions
and refixed pays of szeral individuals
on productibn of afidavits in absence
of original documents; "
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(b) if the answer to part (a) above
be in the affirmative, whether some
or all of these affidavits were veri-

filed; and

(c) if the answer to part (b) above
be in the affirmative, whether any of
them were found incorrect?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Presumably, the hon. Member is re-
ferring to the cases of ‘displaced’ offi-
cers. Such officers, on their nigration
to India, were appointed to suitable
posts on their own statement of parti-
culars of their pay and status in Paki-
stan as these particulars and their
Service Books were not readily avail-
able from official sources, and such
statements were used for purposes of
fixation of their pay and seniority.

(b) The statements flled by the dis-
placed officers regarding their nrevious
pay and status, have, as a rule, ‘'been
checked as far as possible with refer-
ence to the pay scales etc. which were
in force prior to partition in areas now
in Pakistan and with such other infor-
mation as was readily available;

(c) In certgin cases the statements
were found to be incorrect.

CosT oF *“ INDIA NEWs "

832. Shri C. R. Chowdary: Will the
Prime Minister be pleased to state the
annual cost of the weekly paper India
News issued by the India House in
London?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): The
total expenditure on India News for
the year 1851-52 was Rs. 03,547 of
which Rs, 55,347 was recovered
through advertisements. The final
figures for the year 1952-53 are not yet
available, but the total expenditure is
expected o be about Rs. 984,700 less
the revenue from advertisements.

LANDS IRRIGATED BY BMAKRA-NANGAL PRO-
JECT

833, Prof, D. C. Bharma: Will the

Minister of Irrigation and Power be

Eeased to state how many acres of
nd in the States of Punjab, P.EP.S.U.

and Rajasthan are likely to be irri-

;:ted under the Bhakra-Nangal
oject? .

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
giving the required information s
placed on the Table of the House, [See
Appendix VIII, annexure No, 7.]
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RaADpIO LiceENCE-HOLDERS IN PuUNjAB

834. Prof. D. C. Sharma: Will the
and Broad-

Minister of
casting be pleased to state:

(a) the total amount realiseg as
licence fee from Radio licence-holders
in the State of Punjab during the
years 1951-52 and 1952-53;

(b) the total expenditure incurred
by Government to maintain Jullundur
and Amritsar stations of the AH India
Radio during this period; and

(¢) the number of new artists
engaged by the Jullundur station
during this period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
total amount realised was Rs. 8,83,783
in 1951-52 and Rs. 8,78,716 during the
period 1st April, 1952 to 31st January,
1953. The latter figure is approximate
as figures for January have not been
finally audited so far.

Besides, Rs. 67,353 and Rs. 14,783
were realised as surcharge in 1951-52
and during the period lst April, 1952
to 31st Janugpry, 1953 respectively,

(b) The total expenditure amounted
to Rs. 4,83,844 during 1951-52 and
Rs. 4,25980 during the period 1st April
1852 to 28th February 1953.

(c) The number of new artistz en-
gaged by the Jullundur-Amritsar Sta-
tion was 233 during 1951-52 and 170
duri the period 1st April 1852 to
28th February 1953,

Wit fedelt
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(2) =iy fadeft &; o<
() femd s & ?

The Deputy Minister of Extersal
Affalrs (Shri Anil K, Chanda): (a)
There are no persons of forelign na-
tmality in the Indian Foreign Ser-
v

{b) The number of officers in the
Indian Foreign Service cadre s 138.
They are all Indians. in aadition,
there are 45 officers in the cadre of the
Indian Information Service, These
also are all Indians.
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INDUSTRIAL AND Power ProjJECTS IN
Punjas

837. Prof, D. 0. Sharma: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether any
amount has been contributed by the
Central Government to Punjab Gov-
ernment within the last five years by
way of loan, grant or otherwise for
the development of industrial and
power projects?

(b} If so, what are those projects
and what was the amount contri-
buted?

(¢) How much progress has been
made by those projects?

The Minister of Commerce and
Industry (S8hri T. T. Krishnamachari):
{a) to (¢). The information is not
readily available. Efforts however
are being made to collect the informa-
tion which will be placed on the Table
of the House in due course.

POWER ALCOHOL

B38. Shri B. 8. Murthy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total annual output of power
alecohol from molasses other than that
from agricultural waste; and

(b) the steps, if any, taken for
Increase in the output?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The Production of power alcohol
from molasses during the last ‘hree
years was:

Year Production
(Milllon gallons)
1950 45
1951 58
1952 77

(b) (i) Measures are being taken to
overcome difficulties in the supply and
movement of raw materials,

(ii) Distilleries producing power
alaohol are given preference flover
others in the matter of supplies of
molasses.

(iii) The Indian Power Alcohol Act,
1948, is being enforced in as many
areas as possible consistent with the
avallability of mixing depot facilities
so as to increase offtake of
alcohol and ensure its consumptgn as
motor fuel.

Bnnnrr.tcm IN LONDON
839, Shrimati Shakuntala: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what principal
categories of Indian products are
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going to be displayed in the Exhibi-
tion in Logdon during the period of
the coronatlon of Queen Elizabeth II?

(b) What is the estimated expendi-
ture to be incurred in arranging this
Exhibition?

The Minister of Commerce (Shri
Karmarkar): (a) A Skeleton Scheme
indicating the principal categories of
goods to be exhibited in this Exhibition
is laid on the Table of the Touse.
[See Appendix VIII, annexure No. 8.]

(b) Rs, 1,42,000 (Rupees one lakh
forty-two thousand)

EMPLOYEES IN THE OFFICE OF DepuTYy CoN-
TROLLER OF STATIO NERY, CALCUTTA

840. Shrimati Renu Chakravartty:
(a) Will the Minister of Works, Hous-
ing and Supply be pleased to state the
number of the non-Gazetted employees
in the office of the Deputy Controller
of Stationery, Calcutta, wunder the
Controller of Printing and Stationery?

(b) How many nf these are perma-
nent, quasi-permanent and temporary?

(¢) How many employees were re-
irenched from this office between.
June, 1952 ang Jan:ary, 1853 and how
many were recruited during this
period?

(d) Is it & fact that recently, em-
ployees in this office have been
ordered to work overtime?

The Minister of Works, Housing and
gggmly (Sardar Swaran Singh): (a)

(b) Permanent 225, Quasi-Perman-
ent 506, Temporary 122.

(c¢) Retrenched 111, Recruited 63,

(d) Yes, on a few oceasions {o clear
off arrears.

RE-ORGANISATION OF STATIONERY AND
PRINTING DEPARTMENT

841. Shrimati Renu Chakravarity:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the names and terms of refer-
ence of the c¢ommittees or bodies
appointed by Government to enquire
into the question of re-organisation
and rationalisation in the Stationery
and Printing Department;

(b) the procedure of enqu made
bf:._. these and the form in which em-
P

yees and their union wers associated
with these enquiries;
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c¢) the main points of the reports
and the main recommendations made
by them; and

(d) whethér Government intend to
invite the opinion of the employegs
and their union regarding these
recommendatiops before proceeding
any further in this matter?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (c). Two Statements in respect
of the Expert Committee on Printing
set up in March, 1949 and the Depart-
mental Committee for Stationery and
Printing Department set up in August,
1051 are laid on the Table of the House.
[Placed in Library. See No. S-28/53.]

(b) Both these Committees collected
the information, statistics and data re-
quired by them from the Presses and
the Central Stationery Office. It was
not necessary to assbeiate the em-
ployees or the unions with the delibera-
tions of the Committees.

(d) Decisions on a majority of 1the
recommendations have already teen
reached and are being implemented.

ComMuUNITY PrOJECTS IN TRIPURA

842. Shri Birem Duft: Will the
Minister of Planning be pleased to
state:

(a) how much money was oudgeted
for Community Projects in Trlpura in
the year 1952-53,

(b) how much of that money has
been spent and under what heads;

(c) whether Government had held
any press confercice in connection
with the Development Plans or Com-
munity Projects;

(d) whether Government have pub-
lished any of these plans in any local
newspaper; and

(e) if so, what the names of those
newspapers ure? ’

The Deputy Minister of
and Power (Shri Hathi):
lakhs.

(b) Rs. 20,180 up ‘40 end of Derem-
ber, 1952, .

(i) State and Project

Irrigation
(a) Rs 2:62

Hesdquarters — Rs. 15.810/-
(ii} Health and Rural .
Rs. 220/-

. Sanitation —
29 PSD. :
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(iii) Commimisations — Rs. 15,120/~

ToraL Rs. 29,180/~
(c¢) and (d). No.
(e) Does not arise,

. ! .
NATIONAL BUILDING ORGANISATION

843, Shri T. 8. A. Chettiar:. Will the
Minister of Works, Housing and Sup-
be pleased to state when it is
proposed to set up the National Build-
ing Organisation for which provision
{s made in the next year's budget?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): Ay
stated in my reply to Question No. 229
on the 20th February, 1953, the Nation-
al Building Organisation is likely 1o be
established during this financial year,
Details relating to its organisation ar.d
structure are being fAnalised.

MANGENAPUDI SALT CENTRE

844. Shri Buchhikotaiah: Will the
hglgéster of Productlon be pleased to
8 H

(a) when the Mangenapudi Salt
Centre in Madras State was founded;

(b) for how many years this Centre
was under the direct control of the
Central Government;

Axf&-"h;& ltﬂwﬂas héhded over to the
a entific ompan, -
tract baasis; RO oR e

(d) whether
present, is
and

r the production, at
increasing or 'decreasing;

(e) -how many acres are now under
salt production and how many under
crops 2

The Minister of Production [}
K. C. Reddy): (a) The Mangena(p:g}

1s;ét3 Factory was founded in the year

'{b) The factory came under the
direct control of the Central JGovern-
ln;ent in 1926 and still continues to be

(c) The factory was never handed
over to the Andhra Sclentific Company
on any basls, About 60 acres of jand
in this factory have, however, been
leased to Messrs. National Chemicals
Ltd, for a period of 10 years which will
expire qn the 28th February, 1954,

(d) The production has been on ‘he
increase during the last few years.

(e) 280 acres are under salt produc-
n and none under any other crop.
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DisrosaLs ORGANISATION 1 2
. 845. Shrl K. Subrahmanyam: Wil £
the Minister of Works, Housing and 1948-40 1,00,08,743
s“:";" o ﬂ‘:‘“’ed ":r::::'s bes been 104950 2,17,42,244
a) whether any 3
-made towards the winding up of the 1850-51 1,22,73,093
Disposals Organisation; 1951-52 56,05,711
(by what is the total amount (Fov- 1962-863, LA 51,11,500

ernment have eained by disposal of
stocks up-to-date; end

(c) .what has been the expenditure
on the Organisation up-to-date?

The Deputy Minister of Works,
Housing and Supply (Shn Burago-
hain): (a) “Disposal” is a continuing
function. Various Departments declare
from time to time stocks as surplus or
otherwlse not required. So long as

such goods have to be disposed. of, the -

Disposals Organisation has to exist and
it is now a part of the Directorate
General of Supplies and Disposals. The
specially large and separate Disposals
Organisation created for the disposal
of War surpluses has been contracted
. to meet actual present requirements
and it ceased to exist formally as a
separate organisation with a Director-
General at its head from tie 1si March,
- 1951, though for some months before
that, the post of Director-General had
been combined with that of the Direc-
tor General of Industries and Supplies.
« (b) It is difficult to calcu'ate what

exactly Government have “earned" by
these disposals.

(c) The expenditure has been as
follows:— )

Year Expenditure (Rs.)

1 2

(for February and
March only)

1943144 73,402
1944-45 X 4.02.427
1945-4A 10,17,889
1046-47 63;30,335
1047-48 62,26,074

wufire afcdtomTd .

_exs. it afvo firfews ;T dwn
.rﬁruzamﬁﬁmﬂﬁ;

(%) fafaw wwdi & ampmfes -
AT} B AT TR A FA-RA A
FTEATET %7 qTHAT FAT X @ E;
wR

(&) srqfas Fem ¥ -
s ¥ fod wEwa W wiwe
F@A ¥ fod W A 5w fvas wftreror
T @S @ § qur feeR wTawal
gt wfmEr T @ E? '

The Deputy Minister of Irrigation
and Power (Shri lTathi): (a; Some ini-
tial difficulties in regard to recruitment
of technical personnel, and administra-
tive and flnancial procedure were ex-
perienced in some States, but these
have been overcome.

(b) (i) 27, out of the proposed 30
agricultural extension workers' train--
ing centres for the training of village-
level workers, have been opcned.
1,285 workers are being trained at
these centres. .

(ii) 5 centres for the training of
social education organisers in Commu- .
nity Projects are being opened on the
1st April, 1953. Each centre is ex-
pected to train about 50 per:o:ns.
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HOUSE OF THE PEOPLE
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The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)
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DEMANDS FOR GRANTS

Mr. Deputy-Speaker: The House will
now take up the Demands for Grants
relating 1o the Ministry of Works,
Housing and Supply.

Kumari Annie Mascarene (Trivand-
;\_Jm)‘. There is a Short Notice question,
ir.

Mr. Deputy-Speaker: It is not on the
Order paper. Possible it may come
tomorrow, -

Demano  No. 102—MINISTRY  OF
Works, HoOUSING aND SUPPLY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
19.98,000 be granted to the Presid-
ent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Ministry
of Works, Housing and Supply".”

Demanp No, 103—SuPPLIES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
2,52,67,000 be granted to the Pre-
sident to romplete the sum neces-
sary to defray the charges whirh
will come in course of payment
during the year ending the 3lst
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day of March, 1954, in respect of
‘Supplies’.”

Demaxp No. 104—OtHER CrviL Works
Mr. Deputy-Speaker: Motion js:

“That a sum noul exceeding Rs.
13,54.26,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘“Other Civil Works"."

Demanp No. 105—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
4,52,36.000 be granied 1o the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1954, in respect of
‘Stationery and Printing'.”

Demanp No. 106—MisceLLaneous De-

PARTMENTS AND EXPENDITURE UNDER

THE MINisTRY oF WoRrks, Houvsing
AND SUPPLY

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
42,54,000 be granted to the Presid-
ent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March., 1954, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of

Rt

Works. Housing and Supply’.

Demanp No. 139—New DELHI CAPITAL
OuTtLay

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
2.37.16,000 be granted to the Presi-
den* to complete the sum neces-
sary to defray the charges which
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will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘New Delhi Capita] Outlay".”

DEMAND No. 140—CAPITAL OUTLAY ON
BUILDINGS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
8,48,70,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Capital Outlay on Buildings"”

Demanp No. 141—OrHeEr Caprtar Our-
LAY oF THE MmvisTrRy oF Works, Hous-
ING AND SUPPLY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
8.16,000 be granted to the President
to complete the sum necessary to
defray the chargeg which will come
in course of payment during the
year ending the 31st day of March,
1954, in respect of ‘Other Capital
Qutlay of the Ministry of Works,
Housing and Supply.”

3 M.
Economy and efficiency <4n adminis-
tration

Shri M. S. Gurupadaswamy (My-
sore): 1 beg to move:

“That the demand wunder the

head ‘Ministry of Works, Housing
and Supply’ be reduced by Rs. 100.”

Corruption and nepotism

Shri M, S. Gurupadaswamy: I beg
to move:

“That the demand under the
head ‘Ministry of Works, Housing
ang Supply’ be reduced by Rs.
100."

Inadequate measures n industrial
) housing
Shri ‘Tushar Chatterjea (Seram-

pore): I beg to move:

“That the demand under the
neud ‘Ministry of Works, Housing
ana Supply’ be reduced by Rs. 100.”

Corruption and mnepotisni
Shri K, N. Singia (Ghazipur Distt.—
East cum Ballia Distt.—South Wesl):
1 beg to move:

“That the demand under the

head *‘Ministry of Works, Hous-

1 APRIL 1853 Demands for Grants

3436

ing. and. Supply’ be reduced by
Rs. 100.”

Retrenchment of C.P.W.D. workers

‘Shri Nambiar (Mayuram):. I beg
to move:

“That the demand under fhe
heaa "Mimstry of Works, Housing
and Supply’' bereduced by Rs. 100.”

Need to extend Provident Fund Pen-

sion Rules and gratuity facilities lo

permanent and temporary  works
. charged staff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced by Rs. 100.”

Steps to confirm all temporary staff
and to stop contruct labour

Shri Nambiar: I beg to move:

“That the demand under the
heaa ‘Ministry of Works, Housing
and Supply’ be reduced by Rs. 100.™

Price policy re petroleum products
particularly furnace oil

Dr. Amin (Baroda West): 1 beg to
move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced by Rs. 100.”

Corruption and waste stores pruchiss
of Stores

Shri M. S. Gurupadaswamy: I beg to
move:

“That the demand under the
head ‘Supplies’ be reduced by Rs.
100.”

Failure to improve Power House in
Agartala

Shri Dasaratiia Deb (Tripura East):
1 beg to move:

“That the demanda under the
head ‘Suppiies’ be reduced by Rs.
100"

Inordinate delay in obtaining spare

parts of buses and lorries for Road

Transport Department, Huderab:d
State

Shri Vittal Rao (Khammam): I beg
10 move:

“That the demand under the
head ‘Supplies’ be reduced by Rs.
100.”
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Economy in e::pend:tur‘e o1 India
Supply Mission ‘n U.S.A.

Shrimati Renu Chahavartly (Basir-
hat): I beg to move:

“That the demand under the
head ‘Supplies’ be reduced by Rs.
100."

Reduction of expenditure on India
Slores Department, London
Shrimati Renu Chakravartty: I heg
to move:

“That the demand under the
head ‘Supplies’ be reduced by Rs.
100."

Scrutiny of stores indents of rarvious
departments before actual indert 1s
placed in foreign countries

-
Shrimati Renn Chakravartty: I beg
to move:

“That the demand under the
head ‘Supplies” be reduced by Rs.
100."

Carruption, bribery and meporism,

Shri M. S. Gurupadaswamy: I beg to
move:

“That the demand under the
head ‘Other Civil Works' be reduc-
ed by Rs. 100.”

Failure to absorh all work-chargad
temporary employees
Shri Raghavaiah (Ongole): I beg

to move:

“That the demand under the
head 'Other Civil Works' be reduc-
ed by Rs. 100.”

Grienances of Central Gowernment
Press employees

Shri T. K. Chaudhuri (Berhampore):
I beg to move:

“That the demand under the
head ‘Stationery and Printing' be
reduced by Rs, 100.”

Delays in printing of proceedings of
House of the People
Shri Vittal Rao: I beg to move:

“That the demand under the
head ‘Stationery and Printing' be
reduced by Rs. 100."

Mr. Deputy-Speaker: All these cut
motions are now before the House.

Shri Mohanlal Saksena.

1 APRIL 1953

Demands for Grants 3438

Kumari Annie Mascarene: Sir, I have
received intimation about the Short
Notice Question. It i mentioned here
as coming up on Wednesday the lst
April,

Mr. Deputy-Speaker: I am sorry. I
will find out,

Shri Nambiar: It is 1st April, Sir.

Mr. Deputy-Speaker: I called Shri
Mohanial Saksena, But I did not see
nim stand up, Merely because I am
given a list of names, which is only for
purposes of guidance to me, hon. Mem-
bers cannot avoid standing up Here-
after, all hon. Members must stand up;
unless they do so, 1 will not call them.
Only if they stand up, I will have an
opportunity to see who are the hon.
Members that stand up from time to
time, and give a chance accordingly.

_ Sardar A. S. Saigal (Bilaspur): That
is the rule also.

Mr, Deputy-Speaker: I find that no
hon, Member has stood up. Shail I
call upon the hon. Minisier?

Several Hon. Members rose—

Mr. Deputy-Speaker: Hereafter, 1
will not go by the mames. U will call
hon. Members from among those who
stand up. Now, Mr. Raghavaiah will
speak.

Sardar A. S, Saigal: That means, in
future, there will be no lists.

Shri Raghavaiah: My intention in
moving the cut motion under Demand
No. 104 is to draw the attention of the
hon. Minister of Works, Housing and
Supply to the fact that the industrial
housing that he contemplated in his
last year's report has not met with any
result at all, as we find from the report
that has been given to us this year.
Another point to which I wish to draw
his attention is that in the C.P.W.D.
and the Printing and Stationery De-
partment there is retrenchrient gcing
on. In the Cochin aerodrome some
forty workers have been proposed to be
retrenched. The repairs, upkeep and
maintenance of the aerodrome has
taken over from the C.P.W.D. by the
Defence Ministry, but the Defence Min-
istry having taken over this responsi-
bility. is not willing to employ these
forty workers who have becn working
there already. It kept cool and calm
when they were kicked out of employ-
ment.l
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I will give aivwier instance, For the
maintenanve o1  Hajgnat there is a
caretaker and filteen work-charged
employees. A proposal is under con-
sideration to transfer the maintenance
and upkeep of Rajghat—a holy place
for the entire nation—to the Gandhi
Memorial Committee. But it is unaer-
stood that the Memorial Committee is
not prepared to take over the fifteen
work-charged employees, whg are
going to be retrenched and thrown out
of employment.

Last year, the hon. Minister in his
reply to the debate stated that employ-
ees retrenched from ona vircle or de-
partment will be absorbed in another
circle or department. I can give Yyou
any number of instances where this
rule has been violated, but I will give
you just one instance. In Delhi, in the
First and Second Circles, retrenchment
has taken place, but in the Rehabilita-
tion and Central Circles fresh recruit-
ment has been made of raw hands and
the people retrenched from the First
and Second Circles have nut been given
employment in these Circles. This is
how things are going on. These ex-
perienced and trained hands were not
given employment even when vacanci-
es existed in other circles.

I shall mention how retrenchment
is going on in the Printing and Station-
ery Department. The hon, Minister is
ir. the habit of refuting figures that
come from this side. Last year, he
said that this side and the other side
will never agree on figures, let alone
policy questions. He styled the figures
supplied by responsible trade wunion
organisations as the figures of irres-
ponsible  informants. Those  very
organisations are recognised and regi-
stered by the Central and State Gov-
ernments. Anyhow, I would like to
give some figures and ask the hon.
Minister to refute them with any proof
that ke may have. The staff in the
Stationery and Printing Department
at Calcutta in pre-war time was: per-
manent 355 and temporary 25: total
380. During the war, the staff was:
permanent 380 and quasi-permanent
510 and the total was 890. Some
retrenchment took place on 30th
June 1952 and the figures were:
permanent 380 and quasi-perma-
nent 435; total 815. Here I have
a petition submitted by the concern-
ed association to the Ministrv [t says
that 75 experienced and old staff have
been reduced as from 1-7-1952 and
some 35 new and inexperienced staff
have been recruited temporarily during
October and December 1952 and

.
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January 1953. The staff of the Store
Department which has been mainly
affected has been made to work exira
hours illegally. 1 am prepared to give
a copy of this petition to the hon. Min-
ister if and when he wants.

Another point that I may bring to
his notice is that legitimmaic leave 15
being refused. A petition in that
respect is aiso with me here, and I can
supply a copy to him if he wanis.
Heavy pressure of work cavsed the
aeath of an employee. He fell uncon-
scwous while on duty on 20-1-1953. He
was sent to the hospital in an ambul-
ance, and on 21-1-1953, after twenty-
four hours of his removai from the
office. he died in the hospital. This 1s
the havoc caused by the workload.
This is the mischief caused by the
appointment of a Commission called
the Eastern Beadaux Company. It
has been appointed with the express
purpose of retrenching workers and
increasing the workload. I shall deal
with this Company in due course.

Before that, there are one or two
other points I wish to mention. When
an employee has passed away due to
heavy workload, np compensation is
given. One employee fell unconscious
in office on 6-2-1953 and he was sent to
the hospital by ambulance and sent
back from there as a case of TB. In
spite of the presence of the office staff
car, it was not given by the Deputy
Controller to send the employee to his
residence. The employees had to send
donations. Government did not even
take care to pay a few pies for the
ambulance or to the man who carried
this sick person to his residence. Even
this minimum humanistic outlook was
absent from the officers there. as it is
absent at the Centre here. The staft
who were reduced and who had put in
three to ten years of service were given
alternative employment. Most of them
are working in quasi-permanent jobs
in Aligarh Press. Delhi Press ete. This
is the tragic story of the employees In
the Printing and Stationery Depart-
ment in Calecutta and elsewhere.

Another point ig about leave faciliti-
es. Leave facilities, leave reserves and
all other amenities given to a Central
Government servant employee are not
given to these employees,

[PanpiT THAKUR Das BHARGAVA in the
Chair]

1 demand that these facilities shculd
be given to thcm. I have to raise this
matter on the floor of the House, bec-
ause there has been no response to the
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petitions sent tg the hon. Minister and
the officials responsible for the admini-
stration of this Department at Calcutta.
It was observed by the hon. Minister
on a previous occasion that hon.
Members on this side of the House are
in the habit of bringing these small
things=on the floor of the House, We
have definitely to bring these matters
here because a humanist outlook is
absent in the administration. That is
evident from an instance which I am
going to point out, [ have a full file
—unfortunately I have not brought it
here—containing hundreds of petitions
sent to the State and Central Govern-
ments by the employees of the Station-
ery Office, but not a single one of their
grievances has been redressed. In the
meanwhile hundreds of people have
been thrown out of employment. That
is why we bring these matters before
the House and seek redress of the
grievances of these employees. We do
not raise them in a spirit of criticism.
We are not here simply to criticise for
criticism’s sake.

Let me in this connection draw the
attention of the hon. Minister how this
Beadaux Company which was ap-
pointed worked. They  adopteda
method which was employed in the
Tinited States of America. that abode
of experts, from where we are in the
habit of importing experts. Even to
teach us how to take food we 1mport
experts from that country. The Bea-
daux Company was appointed with
® view to studying the working hours,
for increasing the workload and for
decreasing the number of workers in
each industry. As was observed by the
employees of the Association:

“The appointment of the Eastern
Beadaux Company casts a direct
reflection on the efficiency of the
Government administration and
proves the dearth of experts in the
Governmental machinery for such
inspection work. Moreover the
appointment of such a foreign body
authorising them to have free
access to the secret and confiden-
tial files of the Governmentis out
and out detrimental tu the inter-
est of the country as a whnle.

L L] *

After the termination of the last
Great War actual retrenchmant
was made in the Stationery Office
by way of staff retrenchment and
discontinuance of filling in vacan-
ries caused by death. dismissal and
retrenchment.

Before retrenchment Govern-
ment assured that the retrenched
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staff would be given alternative job
and this was actually done.

Shri Neelakantam, who had an
opportunity to see things from
cioser gquarters as Deputy Secret-
ary and Controller of Printing and
Stationery was fully satisfied with
the working of the Stationery
Office and recorded his views:
‘There is no scope for retrench-
ment, but definite scope for
augmentation.”

Further retrenchment will bring
a romplete deadlock in the admini-
stration. .

* L -

When the inspection of the East-
ern Beadaux Company, a foreign
firm, appointed by the Government
to effect economy, was already
causing great alarm to the tempor-
ary stafl, rendering5to 10 years
oi valuable service. the report of
the Eastimates Committee was a
bolt from the blue.

* * -

The unsvundness of the nature
of the Estimates Committee's
report can be rightly proved. As
to Beadaux Company’s report on
better result can be achieved on
account of the fact that they
mspected the working of some
record supplies or junior clerks in
precemeal without having any
knowledge of the working system
of the Department as a whole from
the heads of the office. branches or
sections. Their procedure was to
note the time taken in completing
a particlaur type of work with the
help of a stop-watch and apply the
simple rule of one in arithmetic to
arrive at the proportion of work-
load and strength of the staff,
completely ignoring the intellectu-
al, administrative and psychologi-
cal side of the affair, This proced-
ure may bring good result to a
factory for the improvement in
output, but a total misfit in an
administrative office.”

Mr. Chairman: Tke hon. Member has
already taken fifteen minutes; he
must now conclude.

Shri Raghavaiah: I understood that
the Deputy-Speaker had allotted me
twenty-five minutes, as I am the muin
speaker from my party.

Mr. Chairman: That does not nean
that one Member can take twenty-five
minutes nor is it the absolute right of
any Party or Member to take any
absolutely fixed quota of time, After
all every Member is expected to finish
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his speech in fifteen minutes. fuiynow,
the hon. Member must conclude n
three or four minutes.

Shri Raghavaiah: In regard to per-
manency of staff I may make one or
two points, The Ministry of Works.
Housing and Supply promised in 14946
that they would prepare a list of all
the employees employed in permanent
buildings. There ig a provision in the
employment rules of this Ministry that
all the employees working in perinan-
ent buildings will be made permaneat
and an assuragce to that effect was
given in 1946. But seven years have
elapsed and unfortunately not evena
list of such employees has been prepar-
ed. The result is that all the people
working in these permanent buildings
are still temporary. Even the sound
assistant who is working in this owild-
ing is temporary. He has a service of
five to ten years. These are all per-
manent buiidings.  No revolution is
going to wipe them away, After all
whatever might be the nature of it,
there will be a House of the represent-
atives of the people. So, I would
request the hon. Minister to prepare
that list as quickly as possible and see
that these people are made permanent.

Coming to the question of housing.
1 may just refer to one or two points.
The report speaks so much about the
Ministry's achievements in the fleld of
housing. The figures given by the hon.
Minister in the report are a proof of
the bankruptey of the housing schame
sp far as the lower rungs of the ladder
of the administrative machinery—that
is Class III and Class IV servants—
are concerned. Whijle 68 per cent. of
the officers drawing above Rs. 500 have
been provided accommudation hardly
30 per cent. of rlass IV employeeg have
got accommodation. This is sutfiment
proof that the hon. Minister is not
prepared to build any houses for Class
IV employees,

I now come to industrial housing. It
has been claimed that 17,000 tenements
have been built for industrial workers.
The number of industrial workers in
this country is more than one and =a
half milions. This itself is proof of
the fact how the industrial housing
scheme is going on.

It has been a complaint of the Gov-
ernment that there is not enough initi-
ative from the side of the people. A res-
ponsible man who has written a won-
derful and really .informative book
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relating to corruption, giving facts and,
figures, came to me anj said tha: the
hon. Minister has threatened him. It
appears he was asked: “Why do you
write such books? Why do you give
facts and figures? Supposing ihose
pet?ple are punished what do you
gain.” It appears he was threatened
with death. I may also bring to the
attention of the hon. Minister that the
caretaker of Rajghat, that holy place,
for having brought some instances of
corruption in the maintenance of
Rajghat was threatened with death and
punishment, How can the Ministry
command the confidence of the people?
How will people help them. when
people who bring instances of corrnp-
tion tp their notice are threatened with
death. The initiative of the workers
for the successful implementation of the
industrial housing. or any other pro-
gramme, can come only when you make
them realise that these houses are built
for them and will be owned by them,
if not today in course of time. The
initiative from the people can come
only when there is a real thirst to build
houses to be owned by them  During
the Question Hour just now reference
was made to the construction of cheap
houses and so on. You are aware of
what one hon. Member. Shrimati
Sucheta Kripalani, said last year when
she gave a talk on her wvisit to Vienna,
Berlin and other places. She asked
the workers there. “What houseg =zre
you building? Do you not know zbout®
these pre-fabricated houses and all
that? and they told her “We co not
know about them”. This is what she
said. Switzerland 1s nearer to Ger-
many than to us. But all these pre-
fabricated houses and cheap houses and
all these constructions are not known
to Eastern German workers. are not
known to the Eastern German Govern-
ment—which is building houses for all
time and not for the hour. We must
think of building tenements and houses
for all time and not for the hour, to be
wiped out in summer and again to be
put up in winter and the same thing
repeated. That should not be the
industrial housing we should adont. In
all humility I appeal to the hon. Min-
ister to build houses for all time for
the workers so that the workers may
take the initiative and utilise all their
energies in the direction of making the
housing programmes of the Govern-
ment a phenomenal success.

It may not be out of place if I were
to refer to a very imj ant cage of
corruption in this Department. And
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may I say that the case Lo which I
have reterred in last year's .debate,
namely the Wells Hangerettes case.bas
not been replied to at all? This .ene
was in 1951 and relates to the (Chief
Director of Movement in the Food
Ministry. He was prosecuted for
.corruption by the District Magistrate,
Delhi. His name is N. D. Rekhe, That
is the name of the man who was prose-
.cuted. But .in the list wf prosecution
witnesses there was the name of one
-who died thirteen years back! The
.Special Police establishment conducted
the prosecution, I just .want to bring
‘to notice how the Special Police estab-
lishment is working and -all these
things are going on. With regard‘ to
-corruption in the CP.W.D. I will just
:present the hon. Minister with a book
on corruption which contains this case
.and other cases and with which the
hon. Minister is quite familiar. He
Jknows them.

Before concluding....

Mr. Chairman: He has already taken
‘twenty-twg minutes.

Shri Ragaavaiah: I am finishing, Sir.
Before finishing I .would .just .like to
.advise the hon. Minister in all humility
that he should not threaten people who
.are prepared to come forward to offer
.all co-operation and help. The author
.of that book is one whp hoisted the
.National Flag in Quetta in 1939, Hoist-
ing the National Flag in Quetta then
.meant the risk of .being threatened with
«death by the then British Guvernment
He was such a patriot. He is such a
_patriot, and will be such a patriot. But
such a patriot has been threatened
‘with death, he was manhandled in the
Reserve Bank building. (An Hon.

Member: What is_his name?). His
name js Mohindar Singh Kalse. Such
:a patriot has been threatened with
-death simply for having brought this
case to the notice of the people and the
hon. Minister. So 'l hope the hon.
Minister will take the co-operation of
-all these people in Tooting out corrup-
tion in this  Department. Andhe
should sdlso make an attempt in all
the programmes......

Mr. Chairman: Order, order, The
‘bell has been rung thrice and the hon.
‘Member has been asked to corclude.
‘He ig still going on. ‘I deprecate this
‘conduct very muck. ~When the Chair
stands the hon. Member should resume
his seat, ‘Shri Mohanlal Saksema.

Shri Mohanla] Saksema (Lucknow
Distt. cum Bara Banki Distt.): Hous-
ing is recognised on'all hands to be
‘one of the most mportant and stu-
jpendous problems, :next perhaps only

1 APRIL 1953

Demands for Grants 3446

to food, which confronts the people
and the Government. For some time
I have given thought to this problem
and studied its different aspects and
how it is being tackled in other coun-
tries. I have come tg certain con-
clusions as to how best it can be
tackled in this country, and these
conclusions have been published and
also forwarded to Government for
consideration. 1 do not participate
in the debate with a view to repeat
the conclusions over again but under
a sense of duty. I feel I owe it to
the House as also to the mewly form-
ed association, the All-India Housing
Association, with which I am inti-
mately connected and which has been
formed to rally popular support and
co-operation in the Government's
effort in solving the housing problem
on the imperative need of which the
hon. Minister laid great emphasis in
his speech last year, I feel it my
duty to place the popular wview-point

and also place my views before the
House about the working of the
Housing Ministry during the Year.

If in discharging this duty faithfully
I have to make observations or eriti-
cism which are not palatable. I hope
the hon. Minister in charge will take
them in the spirit underlying them,
for they are directed mainly to
strengthen his hands and the position
of the Ministry wvis-a-vis the compet-
ing claims and demands of other
Ministries on the finances of the Gov-
ernment of India, They are directed
to ginger up the activities of

Ministry and also to stimulate the
housing activity in the country.

I have carefully read the report for
the year. buth the original and the
summary circulated, and I am sorry
to state that I have found it disap-
poining. Thi disappointment is
perhaps due to the fact that when
this Ministry was formed hopes were
raised in the minds of the people
that we are going to tackle this prob-
lem seribusly and in  an effective
manner, and still more by the first
speech made by the hon. Minister in
which he had stated categorically
that housing was going to be one of
the important activities of his Minis-
try and that housing would not be in
the general sense of the term, that is
housing of the Government offices and
Government servants, but will in-
clude the housing of the people at
large. It was indeed an excellent
speech which raised the hopes of the
people. He said:

“Apart from industrial housine,
‘housing in general, that is clear-
ance of glums, and rural hcusing,
‘s also engaging the attention of
Government. The main question



3447 Demands for Grants

[Shri Mohanlal Scksenal

will be that of finance, But apart
from finance, there are other mat-
ters also which, if properly in-
vestigated, will go a long way to
remove this greaj grievance of
the general population of this
country.”"

The question of finance was there.
He said that apart from this indus-
trial housing for which he had already
allotted to certain firms and for
which he had prepared schemes, this
more important question was engag-
ing his attention, Now what do Wwe
find in the report? He says no doubt
the general problem of housing is
very important, but the industrial
workers are living in conditions
which are the worst and therefore the
Government has undertaken indus-
trial housing first, As regards other
sections, he has made only general re-
marks,

About finance, he himself had ad-
mitted that it was a secondary ques-
tion. Pandit Nehruy, the Prime Minis-
ter. while inaugurating the Symposium
on housing in Delhi *in January last
said something to that effect. I have
got his words. He said:

“I am not in favour of building
these horrid cement structures,
etc., what we want is, we must
give them hezalthy sites with pro-
per conveniences and services be-
fore we build a wall or a roof
over there™,

Not only that. He also remarked
that this is a stupendous problem and
when we make caleulations, the
figures are simply staggering. That
should not defeat us. We have to
tackle the problem. I would like to
quote what he said:

“The cost of all these houses,
when calculated would come up
to a staggering figure. But fin-
ance should not be the primgry
factor, and it should always occu-
py a secondary place in a nation's
economy, Human welfare, might
be emphasised a little more.”

We have to look to the human as-
pect of it. We find that in other
countries Housing Finance Corpura-
tions have been formed long ago. We
were expecting some such thing this
year because the Minister had stated
last year that the State would come
to their aid for securing proper sites
and materials and in certain cases
propuse also to give a certain amount
of financial help in one form or an-
other.
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Therefore. I want to know what
were the difficulties in forming this
Finance Corporation. I know some-
thing about this because a few years
back I tried and there were persons
in the Finance Ministry who were
opposed to the idea because their view
was that in our country more money
was invested in housing as compared
to industry. I beg to differ from
that view because | feel our industry
is not confined only to a few factories.
in cities and towns. Our principal
industry is agriculture and if we take
the amount of investment in agricul-
ture itself, we will come to the con=-
clusion that the amount invested in
housing is very wery low. Not only
that. At that time I had also suggest--
ed that from the Gandhi Memorial
Fund, a sum of Rs, three tp five:
crores might be set apart and the
Government might find an equal
amount to start a Gandhi Memorial
Housing Trust and the Government
might guarantee a minimum of three
per cent. interest and that may be
invested in building  houses for
the pour and the lower middle classes.
That was turned down, of course, by
the authorities of the Gandhi Memo-
rial Trust but I am sure if the Finapce
Ministry were favourably disposed.
that could have gome through I
found irn the same year when this
propasal was  turned down, am
amount of Rs, 3,35000000 was invest—
ed in 1964 bonds at 3% per cent.
issued by the Industria] Finance Cor-
poration. I do not know how far the
Trustees were justified in nvesting,
the monev raised from the poor
people in big business. When L
examined the list of the loans which
were given by this Corporation, T
found they were mainly advanced to.
big  industries—textiles,  chemicals
and some big industries. Loans being.
never less than afew lakhg of rupees.
I could have understood if this
money were invested in some cottage
industries, Finance Corporation or in.
small scale industries and I think it
has defeated the very purpose of the
Memorial. I find that in certain
countries to encourage housing loans
Governments guarantee them uptor
a certain extent. Not only that..
They also have created agencies for-
giving cheap credit facilities to the
house builders. I have got a report of”
the Canada Mortgage Housing Cor-
poration. This deals with housing in.
other countries and thev have been
able to build houses in lakhs, The
insurance companies can also invest
a great deal of their funds in housing.
But again the argument is raised that
If we allow them to invest in hous--
ing then so far as the Government
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Joans are concerned, the investments
will fall proportionately. Personally I
am not of the view that they will.
Evep if that is so, if the Government
raises loans and then invests in hous-
ing. it is obviously more expensive
because the costs of construction as
also administration charges are
higher as compared to the houses
built by insurance companies. There-
fore, if the object is thal we must
bhave more houses in the country, we
will have to create cheap credit
facilities., especially for the lower
middle classes and the middle classes.
This is one thing and I hope the hon.
Minister will see to it that these
agencies are created and insurance
companies are allowed to invest more
money in approved housing schemes.
The schemes can be approved by the
Ministry of Housing. So much for
finance.

The hon. Minister said that he
wou'd make sites available. We
know that there is a shortage of
housing. Abvut six lakhs of persons
are without houses according to the
report of the Delhi Improvemenl!
‘“rust Enquiry Committee, Tt also re-
commended that at least 6.000 acres of
land should be developed, Not only
that. In other places the Improvement
Trusts charge a nominal rent while
realising the full premium, Otherwise
iMey charge only interest gn the bid.
They have not invested the whole
money. Therefore they have recom-
mended that the Delhi Improvemenl
Trust should also follow that policy.
I have already submitted this to the
Government and alsg brought this to
the notice of the Prime Minister.

Prime Minister has repeatedly
stated that our policy is a policy of
control and control at a strategic
point. We know that a house cannot
be built without a housing site.
Therefore the housing site being
strategic point the price of land
should be contru'led. We find in
Delhi that the Improvement Trust
has become the biggest hoarder of
land and our policy is of selling them
to the highest bidder whoever he may
be, In certain countries they have
even banned the building of more,
houses by persons who have already
#ot  houses. They cannot  build
houses berause they have got money,
because they have got a mistress tu
keep but here anybody can build any
number of houses provided he has
Eot the money, In England a non-
residential house can come up oniy
when it is of national importance and

they have banned all these huge
buildings,

I have found that in other countries
they have got house Tationing as we
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have got rafioning of cloth and
rationing of food, The principle 1
obvious. So long as there are large
numbers of people living in misery,
nobody can be allowed to live in
luxury. What greater misery van there -
be than more than one family hav-
ing to live in one room? There are -
persons living on the road side; there
are persons living in slums. This is.
the greatest misery. So long as such
housing conditions prevail, to talk ot
social justice or eauality of oppor-
wnity simply sounds hollow. The -
report says that for slum ciearance-
they have invited schemeg from the
State Governments. Personal'y, ~
think thap is simply evading the
issue, I think it would be much bet-
ter to sav that we have not been able
to tackle the problem, we have not
got the requisite funds. Where are-
the funds? The schemes are alreaay
there. You "had the Environmental.
Hygiene Committee. You had the
Delhj Improvement Trust Committee,
You had the Madras Housing Com--
mittee report, We have had Hous--
ing committees in other States, Thev-
have already made rectemmendations
and suggested the schemes. Madras-
has got 251 slums to be more precise.
I+ requires crores of rupees to clear’
the s'ums. The hon. Shri Raijaili has-
come out with a new idea. He said,
it should not be slum clearance, but”
slum improvement. He was able to-
improve a slum area at half the ccst,.
without removing the people.

I will make two suggestions and-
then conclude. We  must Mpase
price control’ on bui'ding siles and-
change the way the Improvement'
Trust disooses of the land. Nut only~
do they auction to the highest bidder-
they do not dispose of all the land’
that they have developed. They dis-
pose of bit by bit. The Birla Committee
made certain recommendations. One
of the recommendations was that in
New Delhi you should allow the-
building of double storeys without
charging any premium. Why should
not the Government implement it?
It does not require finance. At least
the accommodation will be increased-
forthwith

As far as Government servants are-
concerned. the housing shortage is
there. The figures have been given
in the report. I am unable to work"
out the percentage. 1 find that for
officers getting Rs. 500 and less. there-
is a_shortage of about 22.000 units.
Similarly. there are shortage for Gov--
ernment emp'oyees in other caiego-
ries. How are you going to remocve
this shortage? We have been reading*
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in the papers since 1947 about the
removal of certain offices from here
to other places, Every time we find
that a deeision is taken, it is not im-
plemented. Somebody proposes: others
dispose of, 1 want tp know how long
will this go on. Even the Cabinet
has taken decision: but no uffice
moves, If you just take a census.
you will find that you have got more
offices in Delhi today than there were
in 1947 and you have got moure people
on the waiting list than there were in
1947. I suggested that instead of build-
ing houses in far off places like Vinay
Magar. etc., it will be much better
if you demvlish the existing single
storeyed houses and build * multi-
storeyed houses. Thay would be
much better and cheaper in the lonz
run. There will be people who will
be prepared to invest money. Even
Government servants can  invest
money. There was a suggestion that
I made to the hon. Minister. I sug-
gested that just like the Industriai
Housing scheme, where you have
provided that the employees have
got to pay or contribute three per
cent, similarly, you may make a pro-
vision that every Government  ser-
vant will have to contribute from 2%
per cent to five per cent. to Housing
Fund. That would bring in a sub-
stantial amount. I do not know what
was the reaction of the hon. Minister
to this suggestion. But, I have got
the reaction of the Ministry. The
Ministry said that they have a'ready
the Provident Fund scheme. But
that is a woluntary scheme. There
are Government servants who do not
contribute to the Provident fund, If
they do not pay to the Provident
Fund. they should be made to contri
bute tu this compulsorily. This would
be a proper use for their monev.
They  will get interest and also
houses. They will get places to live,

If you go to clerks’ quarters. they
are worse than s'ums. In a guarter
which was meant for one family, you
will find more than two or three
familieg living, Not only that, There
is a letter from a junior officer say-
ing that there is a racker going un
in Delhi: that these big officers who
have got big palatial quarters, Secre-
taries and Joint Secretaries and other
officers, sub-let vwne room and charge
exorbitant rents of Rs. 100, 200 and
300, and that the Secretary of the
Ministry was alleged to be himself in-
volved. 1 brought it to the notice of
the Minister in charge. late Mr.
Gopalaswami Ayyangar and the Home
Minister. Yesterday I was told that
some action had been taken and that
a rule has been made that nobody
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can sub-let without the approval of
the Estate Office, I would like a rule
to be made that these big houses
should not be allowed to single
families. The small bungalows can
be allotted to persons who want to
have whole bungalows. These big
bungalows should be allotted to two
or three officers. Then, there are ex-
pansive grounds, You can build aq.-
ditional houses. Not only that. This
very officer, of course, I do not know,
but I found that he has been promot-
ed to a more responsible post and was
feted when he went. (Some Hon.
Members: Who?) I do not want to
disclose names. I was_ only surprised
that a person who is in the Housing
Ministry was just carrying on some-
thing Jike that. The junior officers
have got a general grievance. I think
we must have rationing of houses
If in other countries, they have got
rationing of public houses, why can-
not we have rationing in regard to
Goyernment quarters. It may incon-
venience a few persons. But, 22,000
persons are in the waiting list. With
no programme before us. how lung
will it take to provide them with
houses? I wuould say......I suppose 1
have two minutes more. Sir.

Mr. Chairman: The hon. Member
has already taken 21 minutes. Te
can go on for a minute or two if
he wants to develop the argument.

Shri Mohanlal Saksema: I will con-
clude, Sir, I want to say vne thing
more. The other day, in the report
of the Education Ministry I found
that we are going to have a new
building for a museum at the junction
of the Queensway and Kingsway.
The hon. Minister thinks that the
Rashtrapati Bhawan is not suited for
that. To begin with it would cost
only Rs. 50,000/- That is only
the beginning. Personally, I think
that no such building should
be constructed. Some time back
a statement had been issued ex-
plaining the economies in the Rashtra-
pati Bhawan, I would like the Rash-
trapati to live in cne of the Princes’
houses and leave the whole building
for the use of the public.c, We have
got so many persons lying in the
streets. We have got so many per-
sons being refused admission in hos-
pitals.

‘Some Hon. Members: A very good
suggestion.

The Parliamentary Secretary to the

of Finance (Shri B. K.
Bhagat): He is living wvnly in a
room,
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Shri Mohanlal Saksena: I do not
know, He may be living in one room.
But, there is the whole estate, In
“the President's Estate, we have got
.such expansive grounds.

Dr, N. B. Khare (Gwalior): A
Daniel come to judgment.

Shri Mohanlal Saksena: I am _fully
~conscivug of my responsibility. What-
ever shortcoming there may be in
the Ministry, I cannot be absolved of
.my share and I equally share with
them. I also know that whatever the
consequences of our inability to re-
.deem our pledges or implement the
election manifesto, we have equally
to suffer the consequences. If I have
spoken out my mind, as I said in the
beginning, it is with a view to do my
-duty bv the people, as well as to
strengthen the hands of the hon.
Minister and his Ministry., I hope
he is not satisfied with the report
that has come uut,

Shri K. g Desai (Halar): Though
“the Ministry of Works, Housing and
Supply looks like a minor Ministry.
and a much attenuated one, I think
it is one of the Ministries which has
got a substantial voice in the expen-
-diture. From the figures supplied to
‘us, it is clear that it is spending on
behalf of itself and other Ministries
140 croreg for the supply of materials
tp the various Ministries. It has
also got under its charge construction
of varivus buildings in Delhi and
other places which belong to the Gow-
ernment of India, All the construc-
tion work is undertaken by this
Ministry. It is very difficult to find
out overall what is the total expendi-
ture incurred on maintenance and re-
pairs as far as this partichlar Minis-
iry is concerned. Bul, if that is also
taken into consideration, we will find
that a considerably large amount of
money js being spent through this
Ministry. Then, it has also taken up
the question of housing. So, I believe
that this Ministry, along with the
Finance Ministry, are the two Minis-
tries with very wide ramifications.
and if very proper care is taken by
the hon. Minister of this particular
Ministry, I am sure that crores of
Tupees can be saved. It is said that
the constructional work, as also the
procurement of supplies to wvarious
Ministries, is being done in the usual,
traditional style through coatractors
who have, more or less, during the
last generation, and particularly dur-
Ing the last decade, become a sort uof
vested interest. I do not know how
far it is true. but it is being said
outside that if Government wauts to

Purchase any material for its own use,
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it has got to pay 30 tp 40 per cent.
muore for that article, Iam glad that a
sort of expert committee hag been ap-
pointed this year under the Chair-
manship of the Deputy Minister to
investigate this particular matter,
and I hope some mew methods and
techniques may be evolved so that all
the purchases made through this
Ministry compare favourably with
the purchases of the same articles
made by private people. I do not
think there should be any difficulty
in investigating the price list of a
particular commodity at a particular
time—what other people pay for that
commodity and what the Government
of India pays for it. I think it will be
desirable and whnlsesome if the Minis-
try. at the end of every year. places
before this House the various items
which it has purchased through it-
se!f, with the quantity purchased and
the total value. because it will have
the public eye on these articles, and
the Ministry will be called upon to
explain if we on the floor of thi.
House find that for a particular com-
modity it had paid out a higher price
than that obtaining in the market.
This is the remark which I would
make with regard to the supply part
of the Ministry.

Now, with regard to the cunstruc-
tional work. I have to offer a few sug-
gestions. The report says that the
Ministry have constructed buildings
worth about Rs, 12 crores, and in the
budget year they propose to construct
buildings to the extent of about Rs_16
crores. It is a very big item. Has
the hon. Minister or his Ministry
considered the possibility of reducing

the expenditure on these buildings?
Probably, the estimates which may
be placed by the various Ministries

fur construction may have been in the
old, traditional style, and the Public
Works Department has, of course,
got, throughout the country, a very
bad name. I suggest that a full en-
quiry, just as it has got an enquiry
or investigation which is being made
by the Committee under the chair-
manshio of the Deputy Minister,
should be made to deal with all the
constructional work that the Ministry
is doing.

With regard tn the wquestion of
housing. for the last four or five years,
some of us have had occasion. a; the
time of the budget, to refer tg the
appalling condition of housing in all
the industrial and urban cities of
this country. Every time promises
were made.

Shri K, K, Basa (Diamond Har-
bour): But never fulfilled!
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Shri K. K. Desai:. ... schemes were
placed, but some concrete steps have
been taken only during the course of
thig year, and I must say that I shduld
be grateful to the hon. Minister for
bringing in this scheme even though
late. for 'ate is better than never. [
would like to place before this House
the magnitude of the housing prob-
lem. Probably, the House knows
that the population of the urbap areas
has increased. According to the Plan-
ning Commission’s Report, for the
first decade it has increased by eleven
per cent—total; in the second decade
it is 14:3 per cent, in the third decade
it iz 13:4 per cent. That is the over-
all increase in the population of the
rountry. But there is a different pic-
ture as far as urban areas are con-
cerned. It is 20 per cent. for the first
decade; 32 per cent. for the second
decade: and for the third decade. that
is, 1940-50, it is 54 per cent, We know
that most of the large urban areas
have got their population more or less
- doubled, and it has been mentioned
by the Planning Commission that
during the last decade, the construc-
tion of houses has not kept pace with
the rise in the pooulation. Not only
has the construction mnot kept pace.
but. because of the absence of
materials and other things. the old
houses which were there have also
become dilapidated, and some of the
houses must have gone out of use.
Now. a paltry sum of Rs. nine crores
has been provided in the last year,
out of which, according to the figures,
sanction has been given for about
Rs. five crores. It is a matfer for satis-
faction that the balance Rs. four
crores is not going to lapse. And for
the next year, some amount has been
granted. Assuming that the housing
problem is going to be solved even at
the rate of investment of Rs. ten
crores. it will take the next genera-
tion, because, even at the rate of
Rs, 2.750/- per house. including the
land. even if the estimate of one mil-
Jion houses, which the Government
itself placed before the country about
four years back. is going to be imple-
mented, it will mean about Rs. 275
crores, MNow, at the rate of Rs. ten
crores per year, it will hardly provide
houses to the extent of 35.500 per
year. And the Planning Commission
has provided only Rs. 38:5 crores In-
cluding Rs. two crores in the form
of subsidy. Should we wait for 30
yearg before this problem of housing
in the urban areas can be settled
satisfactorily? In the report which
has been placed bgfore us, the Minis-
try says that this is only a fraction
of the problem, There is the question
of rura]l housing. And as far as rural
housing is concerned, the Planning
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Commission has made certain con-
crete proposals. Then. in addition to.
that, there is also the aquestion of
slum c'earance or sium development,.
wherever they are. Now. slum clear-.
ance is also a very big problem. I
would suggest to the Ministry that in-
stead of giving subsidy—the Planning
Commission itself has made the sug-
gestion—to the co-operative housing
societies for industrial workers. they
must give that subsidy in the form of
development land, because there are
various technical and red-tape difficul-
ties for the workers, if they form co-
operative  societies to go through.
And again, the question of acquiring
land is also a very important thing. I
think the hon. Minister knows that
as far as the 'ower middle classes are
concerned, if a small house with one
room, one kitchen and a verandah is
constructed, 50 per cent of the cost.
more or less. will be the land. Land
prices during the last ten years have
gone up considerably. One acre of
land in the larger cities will cost any-
where between Rs, 50%00/- and
Rs. one lakh. Now how are these
poor people, who are showing some
initiative to own their house, going

to acquire the land? The Planning
Commission has suggested that the
acquisition can be made under the

Land Acqguisition Act, which should
be suitably amended, so that all these
lands cap be immediately acquired.
The holders of these lands are hold-
ing them for oprofits. It is more or
less an unearned jncome. In my
opinion. therefore, it will be wise and.
statesmanlike and also jusf, if an Act
is placed on the statute bouk, en-
abling the acquisition of land within a
radius of one mile from any_urban
or industrial area. and the compensa-
tion, which you may hsve to pay for
the purpose. may not be, according
to the Constitution. the full price.
After all. how have the land prices
gone up? They have not gone up he-
cause these landlords who are in
charge of the lands have made any
improvements. On the other hand.
they have gone up, because fthese
people ara simply exploiting the needs
of the country during the time of its
development. Because in a particular
city. a certain industry has come into
existence, they have f{ried to exploit
the situation wvery thoroughly. I
would suggest therefore that it would
be fair and just, if we acquire all the
lands within a radius of one miie
from an urbanp area, por industrial
city. and utilise them for housing pur-
poses.

4 PM,

‘The last point that I would like to
make js regarding co-operative hous-



3457 Demands for Grants

ing. The industrial workers have been
cal'ed upon to contribute something
in order to own a house. They are
being given about 23 per cent. of sub-
sidy to build a house, but I think if
.you really want to create any initiat-
1ve in them, they should be treated
on a par with the State Governments,
which are being given 50 per cent.
subsidy and 50 per cent. loan. But
unfortunately the industrial workers
have been treated on a par with the
employers who would like to build
the houses. After all, all these sums
are tp come, as it has been said in the
report, from the provident fund
which will accure every yvear. DMy
suggestion to the Ministry therefore
would be to raise the amount tp be
given to the co-operative societies to
50 per cent., instead of 25 per cent.,
‘and [ can assure the hon. Minister
that if the subsidy is given inp the
‘manner I have suggested, in quite g
large number of areas, co-operative
societies of the industrial workers
will grow up. and will also help the
Government in the solution of the
housing prob'em.

_ As I gaid in the beginning, the hous-
ing problem is of tremendous magni-
tucde. With the paltry provision of Rs.
nine or ten crores a year, it will take
:about 30 years before the housing
problem in this country in the urban
‘areas may theoretically be solved.
‘But we have seen that during the
last three decades our population has
gone up by about one hundred per
cent, in urban areas. Sp, what is the
gZuarantee that during the nex: gene-
ration it will not go up by another
hundred per cent.? Now that g begin-
ning has been made, I would appeal to
‘the Government. through the hon.
the Minister of Housing. to ac-
-ce‘era_lte the programme of housing.
and just as they are doing their best
to try to solve the food problem. they
‘must alsp take up this question of
housing and give it a priority. so that
‘the problem may be sulved during
the next ten years.

With these words. I support the
good intentions of the hon. Minister
of Works. Housing and Supply.

. Shri M. S. Gurupadaswamy: There
‘15 an interesting story in the Pan-
chatantra. In a vwillage there were
three scholars living. One day, they
wanted tp test their level of scholar-
ship. They went to a forest. On the
‘way they found bones of a lion scat-
‘tered on the ground. They thought
that they might trv to show their
Tipeness of scholarship there. One
‘member uf the group co'lected all the
bones, another member gave flesh
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and blood to it. while the third mem-
ber gave the breath of life. After
that, there was a lion. The lion
roared and killed all these scholars.
In the same way the Public Works
Department here is producing another
monster of the same type, the moster
of corruption. Since India got inde-
pendence, since the Congress came to
power. corruption and bribery are be-
coming rampant, particularly in the
Public Works Department. After the
British Empire, we are seeing another
empire being created. the emvire ef
corruption. We have scen the deva-
luation of the currency after the Cong-
ress Ministry came into power. Now
we are seeing the deva'uation of the
nation. the devaluation of the ad-
ministration. and the devaluation of
themselves

I dv not want merely to dwell upon
generalisations, I want to refer to
one or two concrete cases. just to
bring home to the hon. Minister. how
corruption, nepotism. snd bribery are
rampant in this Department. I would
like tgp refer to two particular cases,
regarding the construction of the
Bahadurgarh aerodrome under the
Delhi Aviation Circle. These two very
cases were brought to the notice of
the hon. Minister in 1947. They in-
volved defalcation to the extent of
about Rs. 11 lakhs. But the Ministry
did not take any action. A private
comp'ainant got the case registered,
by the Special Police Establishment
in 194%. But there was no proper in-
vesugation of the case at all  The
C.P.W.D. officials colluded with the
Home Ministry and the Special Police
Establishment. and many documents
were deliberately and intentionally
withdrawn from investigation, and
many others were deliberately des-
troyed. So the case was inordinately
delayed. and as a result of that, no
action has been taken till now,

This matter was brought before the
House often. I miay give the dates
also: 29th March 1951, 3rd April 1951,
1st June 1952, and 8th July 1952,
The hon, Minister replied once that
action was being taken against one of
the officers, and that regarding an-
other Government Were considering
the question of launching prosecution.
But till now, nothing has been dome
in these cases. I heard only recently
that a chargesheet is being framed
by the Department itself against one
of the officia’s. I learn also that the
official has since retired and is draw-
ing his pension. This is the way that
this Devpartment iz dealing with cor-
ruption,

If this tendency of tolerating cor-
ruption continues, how can we purify
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and tone up the administration? Is
that the way that democracy should
function. I want to know? Is it for
this that we agitated and suffered for
freedom? I am really amazed at the
supine and the letsurely fashion in
which this Ministry :s functioning.

There were many other cases of
corruption, but I cannot go into all of
them individually. because there is
not much time. But I would only
refer to one aspect of the question.
The other day, the Railway Minister
stated on the floor of the House that
a Parlamentary Commission of in-
quiry to enquire into corruption in
the Railways will be set up. In the
same way. this Department also
should be thoroughly gone into by a
Commission. an independent Com-
mission. which should consist only of
Members of this House. On'v by do-
ing so. we can think of a solution to
this problem. and alsp deal with the
various cases of corruption, which are
being shielded from time to time by
the corrupt officials

1 next pass on tn another impor-
tant guestion that is. about the lower
grade staff in the PW.D. There are
so many grievances about this staff.
The officers who are occupying the
Class I cadre are enjoying all the
privileges. I may draw the attention
of the House to an interesting case. A
Chief Engineer was confirmed after he
served as Chief Engineer for only 20
days. whereas many people who are in
the second and third cadre have not
been confirmed till now. and it there
are any confirmations, they have been
unduly delayed. I do not know the rea-
son why such inordinate delay should
take place in the case of the lower
grade staff. Even here I want special
tribunal. I do not mind a departmen-
tal tribunal. It mav be set up and
all the grievances of the lower grade
staff may be inauired into, proper
evidence collected and proper redress
given to them.

I refer to another important ques-
tion. That is the problem of housing
Many hon. Members have referred to
*his problem. It is a very important
problem. The Planning Commission
has recognised the importance of the
problem  There it stobps. The Chap-
ter nm Housing in the Five Year Plan
makes a very disappointing reading.
While the Plan gives a bird’s eye-
vigw of the housing conditions, it
does not suggest ways and means of
tackling and solving this problem.
The Planning Commission says that if
wa provide 43 lakh houses, thep that
will be sufficient to meet the needs of
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industrial population. The Planning.
Commission has erred un the cbnser-
vative side. It is not a proper esti-
mate, Many factors have not been
taken intp consideration, The most
important factor is rep'acement.
Every year a fair percentage of the
houses have to be replaced normally.
If you consider the life of a house is
50 years, then two per cent. of the-
houses has to be replaced every year.
That factor has not been taken into
consideration. Again, there is no con-
sideration given to the question of"
repairs. Moreover, the number of
houses which have been recommended
by the Planning Commission for re-
fugees js very low. They have re-
commended ten lakh houses. When.
we conslder the refugees from East
Bengal. I think the estimate has to go
high. If due regard is paid to all
these factors. then the total number
of houses that is required to house:
the urban population—industrial
populatiop—alone wil! be near about
one crore.

The Planning Commission has com--
pletely failed to tackie the problem
of rural housing, Milliovns and ml-
lions of people are houseless today.
The Prime Minister the other day
waxed eloguent about house-keeping.
How can there be house-keeping when-
there are no houses—I want to ask?
Many hon. Members on the opposite
were waxing eloguent thag ours is
a Welfare State. How can there be
a Welfare State when millions of
people have been denied even elemen-.
tary home life? 1Is it not n ockery?
Housing. clothing and food repre-
sent the trinity of fundamental
necessities. If we do not tackle this
trinity, we cannot rightly think uf’
speaking of a Welfare State, Today,
we are seeing anything but a Welfare
State in India,

I refer to another aspect of the
question of housing. The great neces-
sity of today is to provide cheap and:
adequate housing. The land cost has
increased terribly after the war. The
Government are widely talking of
controls. But till today they have not
controlled the price of land. If the
building sites are sold by auction or at
high prices. then how can they provide
cheap houses for the lower middle class
and the workers? It is impossible. Sao,
wnenever we think of strategic control,
we must honestly follow it. Today the
profession and the preaching of the:
Congress Government are different.
Now. some hon. Member suggested that
strategic control should be applied 1w
this building problem. I entirely agree-
with this view. Every available bit of
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sand should be controlled and the price
should be fixed and the land should be
poid a1 cost price. There should not he
bidling or auction. If the sites are
sold in auction, then there will be
speculation and it will drive the cost
o1 buildings enormously high. Then it
i1s very difficult for you to control the
rents.

Here is a curious paradox. You
want to reduce Tents of houses.
Thereby you want to follow a social-
1stic theory in regard to fixation of
rent. But on the contrary you are
following a capitalistic theory with
regard to the allotment of building
Fites, l'his ig really paradoxical
indeed! I cannot simply explain this
paradox. So if you are honest if you
want to provide cheap, good
and clean houses to the mil-
lions, then fix up the cost of build-
ing sites at a lower level and also ration
all the sites available in the country.
iet no one be allowed to own more
than one house. That should be the
principle. That is a socialistic princi-
ple. So. I want a very thorough poncy
i be followed in this respect '

I want to refer to another important
question. That is about the MPs" flats.
Only last year we were provided with
some flats. And some flats are being
constructed. They are not adequate
for the MPs. You cannot house the 500
and odd MPs. but now vou are think-
ing of housing the entire country—
entire nation! I cannot understand
this. What is the standard and quality
of these houses? If you put some water
in the first floor you will get that
amount of water below, It is so porous
and so transparent! Now, within 4«
short period of nine months there has
t0 be a lot of repairs and there will
have to be replacement. I have heard
50 many things about MPs' flats. I
was told that for furnishing these flats.
tenders were called and the tenderer
was given more opportunity to swindle
money. So the cost of furnishing was
increased terribly and we are made to
pay, It is so curious that even Parlia-
ment Members are obliged to support
this corruption and are really paying
for this corruption.

Then the contractors are making a
lot of morey in Delhi. I can give you
various instances in Delhi, but T have
no time, They are amassing enormous
fortunes, So a Committee of Inquiry
should be set up to see how many con-
tractors have made money and since
how long. Preferably a Parliamentary
Committee may be set up and a
thorough inquiry held.
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In thig connection I will say one
word more before I take my seat. The
Estimateg Committee made 50
many recommendations regarding the
Public Works Department. They
drew the attention of the Ministry to
the fact that the sub-letting of Govern-
ment quarters is goihg on anl that it
should be stopped. but the Government
said that they are helpless. They said
that they cannot produce evidence tu
prove it. For this the Estimates Com-
mittee said. and I am quoting frora .
that Committee's report:

“The Committee feel that the
Government should not say that
they are helpless in the matter;
with all the available machinery
of Government at their command
they could easily detect such mal-
grailg{'es and bring the culprits to
ook.”

Till today I have not seen any ac-
tion being taken on the recommenda-
tion of the Committee. Further, many
quarters belonging to one income
group are allotted to another income
group leading to so much of inconven-
ience to the officers of that group.
Such things have not been stopped
though the Estimates Commitlee has
c_'llrawn the attention of Government to
1.

Further. the Estimates Committee
have asked the Ministry to cut down
the expenditure by 30 per cent. That
has not besn done. Moreover. thev
asked the Ministry to remove the -
Superintendent cadre; they have not
removed it. I am amazed to see this -
Ministry is so supine, callous and in- -
different to the recommendations and
advice given by this House through .
their Committee.

ot e qFe WAt () : waP
% ATA Tt AEEFAH FT GAT &
vEd dA S e §, @, afen
R AT | AR T W AR af
FT TS F IHH gz Ay
¥ 78 & et gy fafaedt & &1 Qo
THRE 7 TAF G § QAT A
# &% a &7 £, 3% fFY ey @
FI TN &% F AT a%dt 8, fF a@
¥ ofgqs &1 @991 g% FT 91 GwAT
§ I g W FE I qEd ¢ |
@1 F gEw & walewd A 9Ed
TF qIAAT T § HRT TR o
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[ *ff w7o wmo Sl ]
FUT AT W FW F @5 ofq I§
| w5 70 & fod 394 w@rg 1 i
~ga1 gz o 2ar fr foed & i #
I H FIAT £ FUS AT /T &) T
‘& 1T zA " N §O WA @9 &
FT F1aTSET W Y € ) ware faw
7z 2 fF fom 0% & a7 &9
1 A fFar T & s faeer
T w9 5 & foF T g, 39
T ¥ AT T T | @A F A9 g5
@ 7 g e ¥ g A
AT 2 A 29 9T g4 &1 fa=r T
&1 AT § 3 | e § faere
F FET W AR I T@T e R oag
Cgwer R SW w9 ¥ gt v
& A F g e F g e
“TOT W FH & foF awe 7 wEr
AT 9 @A & ATHTH g | TRl qF
TEd & WFMET FT FAS g, g owEr
& HFET FT GAS ¢, ST § gH AT
-grar & fF e fe a@ ¥ o S
~ AE B GEAT | I FH AGH F HAW
- FY W ¥ FT I @ A 4T WIGH grav
g v faam =oar % fof T v
(g 999 99 WERH A S 9T "
aTE F At ¥ wee ¥ AAgA & fo
Tl § IEA 0o EVAT UF HEM
FO & Ye wEr 747 § 1 #9340
- &9 & forg g % wFE a9 F g
& S UF {3 4T 32 T AT
- WM, UF TR A aOUHET A’ SEE
8 vF =H #X UF e, a9
cgaaT & FW Re4e A A fEar
ST | wE @E 2 & fed gg W
a1 fomr sma o M1 B & o 1
- ®@ FT % fF 0F qFW 7 0F A9g]
- g9 ImEfEat & #fgd @ Z, TEE
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ar off #r Suw A IEk ofEr
arel ¥ oiw smetwal & for @g R
g IR FF I A AT OF ST
T AT FTH! AT 7 T AT A FgAT
& % o =@ a@ F qFW a9 #7
wiaw & F5 %7 g a1 I WS
¥ oW F1 €@ 42 & AT IR
T= F AT Tfgd 9w #E aw
THeEfraassamdgmwaaEd
wFEE dae FX § f5 fomd ==
S F1 fm Sat§ o g ws@
TE T @ WA A T SF F
T o AR A @A ¥ wfor oft
T Z | W AT qT UF A
FHE F ATT-faaT W) 9 F a9 GR
3 oF ATg A, a1 39 93 aTd IR
G & FHL H a7 69 4 @ g 7
T T FAF FIE HgH AT AT At
vu% fod wamem @ @ @ ! W
folt 70 Ty | 39 9@ F qFWH AN
# 040 T Y. @ FA ¥ AL
A g, W g oA
AT T G FTET HT qAFE F
feafe it agg sww a4 | wieR
I guw § ¥ o F1 gwa o
AT IIT TTAT AT AT HEST G |
TR ferag & T snawamar 1 aw
g ¢fF wwml & fod ol &@
ITFY F qF, 43 94 73 TA 9 AfeFw
Fafyr wF g gT & foaow
T, 9T UFE, M ag W T,
A1 W9 TFS T IAHT AT qE WM
AT FHE A gH TF AFMER &1
qFH & & ol I9o=9 FUd arfs
qg A IT AHA AT HE AT FLA
& A9 &F gEIC ¥ 1T gda 3
¥ 1 9FT it AWAE ZEE AEA
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F T WEX ¥ ATHIE F FHA
FT F9a A7 TF 937 FITS &7 AT
g @ Fa T EW T a9y &
HFAE ot T ¥ FT A6 FAAT
gy &, 9 S adr gf Fw a=r
qEF FT G, 91 AT IR & ¥ ¥ E
gFa | wafed qg FIW ATEA FT ER
fr ag TT 39 9% 9 FT J9TeH
& F Y 4T X AFH FAMT Arav
¢ R T ITeeT FAE & A TR
&7 ZH0 FT9 I &1 rar £ 5 ag 7w
T F for o amw sEmE @
g A9 WA §E T 9% 99
HHM 1S 1 I99=H FOF | FE a1
ot i w7 wifgd ag ag & o=@
A TE A F1 § w9 AE-
T g, 9 FH § F9 g3 A X 9«
FE I9 1 U9 FOG | G0
A FH T 9T AT AT e
g S9%ed FOAT, g dF an
QIEA §T FTAT A1gd | F wHEan
fF s g ArA @1 wEew @ At
qg W e40 WA F v agfeaa
¥ FETC FE I qFW aAHT A
% T & R § wafw 7 g

afw 9 oF R wzw w1 oW wwE |

T g | safed 5 gaT 9T R
® gy M F g fEw wow
arfed |

wF IeE o oag ¥ oaw
@ g qFE A F1 fqofger
AT A A § R o A §
o 3T G § 77 Tg arw WA
& ST &, R gy S 9y 9% @i
T feuddz & at & smw fawmad
N T R few axg @@ 9T R
F1 SR &, 3§ wgwH & o aga @v
TAT FIQ FY A & Jar g | TR
20 PSD,
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R AW X T AR E W
@ g wEEw & AT @ ol o
RS g aifed A fam ameam
¥ e, 7 e F s W aw
¥ 572 ¥ e AW &Y, 99 Faw A
sige fafreee & Afew & o<
wAT ATfed ot fafre wera o
9 QAT IR T g A IAF AR 7
AR I FRR wEFal 1 aEEEe
ot w7 @F | &, o7 fedy g fafres
|ET ¥ ST 91 fF g 1 e
ATHEAT FI& T g A& Y E,
g fa=me & qor wgwa g 1 g faw
T & W TG § F A w1
a1 qg Fg FC F fFAgHy #1 wWE0
afeprdt fegaer § R o
SO T ¥ aET 7§ gAw 8
T #% 1| qfoaniz ¥ age g9 F A
AT ag Fded § o € 6 g @
Fear & afafes 3¢ fafret ara
F A9 § 30 A qg 7 I I
FAT FI AAMHT RT3 | gH T6F
fod ®ifimr s g@nit fF osmer o
TER F Afusra 3R ¥ T=E
FAAT & F0 X T A9 F &7 A
g ag ifae dfeg e @ IR @@
TR T WA ¥ AEE A oE
¥ o IW 9 9FE fGoar 79 ) ondr
ST A AWTE §ew A ST
a9 9= F FY wFw a9 e, @ ;78
F0 78 & fF owrg wfama woar &
TEAHE F1 AN gEfadr &, 99w
AT T &9 F, WEATH AT
r§ wEMIfeT FEEET WFE FAET
g T sfowa gafad e
g T wg ¥w o@E waR o o
fear o | o a@ & oW SfaEa
Tafadt ¥ [T § I ag & 9g -
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[+t Te Two oYl

=% § & m=w sfea wafedt sw
AIGR  wEOAed HETEEr & Wl
o T F o faar s nfed
# wwHaT § % o 9g ) 9 AR 99
# qarg gfa s T @R gafEEr
fas o & =W sfoaw @@ @F
¥ w7 ¥ fe o A 98 9% 3% A%
HEAAFAT F ATHS AFA JAT A |
T 7g AT W9 T a<g ¥ fAe A
g A1 & gz § 5 wogdd # SR
ex dumafeat aga a3 G 9% gw
I WX dgg dgfoud a1e AEE
gt agfema & for fom a@ @
FEA F AT aFdr § | w0 e
wEiFIR@mag I g+
fear & w@f 9% WEd W TS §
T WEd W TW AEW HT GHET B
S & gaar |

Wel % WA F AFE T G4 g
g wrE & gk WE g, AR Tgl
¥ wFMI w1 FaTS Ggr 29 g | S
a9 wEE T § 1 S W # @A
TS ST § 98 ad § fF JgEi 7 SN
@ ¥ G e v § fr A
AFE F @H & A8 § | ¥ & S
frt @ FR E1STF W&
T FT WE AT FET A AL S TFAT,
MR WergL FT AHE &N A fFAT 7
HEHA FY | TG & HUF FY grea af
7g ¢ fF ag 9 ar$ <@ @+ 7€ g
afFe ¥ 7@ ard W A FE R
2R | 9g SR g F T F A
@Y § | IR AYAE § ag awh g
@y & @@ 9 1 faeEr @ g
& o7 a9 @ §, foel faar
®E I WA NS aF A F ol W
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YT WAl F AFE F A OGS
A AT CAE, W A ANE ¥ I
M AW F geRr A wEwr At
it # @ 3 § a@r SAoF AR
& o § o AT & A1 § AR AR
& gt F9 79 § | 99 & foF Awmi
T FATS TLT ATY T4 § | TG OF
TiEl F AN G § IEE W
el & 3 &< § | Aagd FT A
wiffmaiwrish Fad N
gy § N ARE F FET I E,
IH | GO AW @S § | I A
I 9% 9@ ar 05T qeH g 8
fr 77 0% facge sad 1 F54
& fom & o q@l WX o & @
T ¥ f @i A7 ot wfow & s
21 3@ & g F wFE1 A A TS
§ dg ¥ i wwen g T T
frm & fr @ am % aga s @ §
fe forelt s #7 AET AR I E
I W g W | A ST
AN A M T F
HEME FY, TE TG AL F & Ar
framt &, fasw Of7 & awmar a7 )

WG aF TG W WS g qG
gt wrd gHear G5 gr g 1 agd
¥ U =7 oW 4 7 & ik
& ot W e e & ww & fadr
AT " F AET K OAEE qA4T AT
T FfeA @ T § | A § G A
7@ & | agh A FEET &, FH ¥ FH g
e AT A &, 5 v e anl 2 w1
F L AT F TNT F FTHA & )
T wFar £ 5w /e Tow | samer
Tz T F A M FF W
&< fram oK aoge #Y 9w 7 fewa
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Ffamardoma et a@ &
qEH s o7 §%d § | W ¥ feR
7@ AT Y T S § 5 X
Fi & & ag e & o fo &
Twgr WHW FAR I § e qg
TE AT FEmades awEfel &
wfd & | S S g @A F -
fas s =gy & 97w v far
orr =ifed | @ aE ¥ IO T
T W T Y H & A gaIe W
FY FHEIT G &% IF g7 o AT ¢ |

Shri M. Khuda Baksh (Murshida-
bad): An English- Parliamentarian
wonce said that whenever he got up in
Parliament to speak. he had a queer
and uncomfortable feeling in the pit
nf his stomach. I confess that 1 have
a similar feeling, and in my case it
is much more aggravated.

Some hon. Members have spoken on
the relative importance of this or that
Ministry. To me all Ministries are
important. If anything, this Ministry
is more important than many _m.hers.
In offering my remarks within the
short space of time at my disposal. and
for convenience, I shall follow the re-
port for 1952-53 which has been circu-
lated to us.

The first thing that attracts notice
is that under the heading “Establish-
ment” the Ministry say that they have
been able to accept the recommenda-
tions of a Committee which was pre-
sided over by Shri Kasturbhai Lal-
bhai—an independent personage, who
has no axe of his own to grind. It is
in refreshing contrast to perhaps many
other Ministries that this Ministry has
beer. able to accept all the major re-
commendations of that Committee,
which has resulted in terms of R.AP,
that is. rupees, annas and pies, in a
saving of rupees eleven lakhs. The
Ministry has succeeded in doing away
with three Superintending Engineers’
offices and as many as five divisions.
Any one who has studied and is at all
familiar with the working of the
CP.WD. would at once realise the
magnitude of the savings. The aboli-
tion of three Superintending Engineers’
offices and five divisions is not an in-
rtonsiderable economy.

Another noteworthy thing is that
these recommendations were made in
<July 1952, and with very commendable
promptitude the Ministry has imple-
nented the recommendations. As a
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result of the acceptance and implement-
ation of the recommendations, certain
retrenchment of staff became unavoi-
dable and necessary. But the Ministry
worked out a scientific basis, whereby
they have spread the retrenchment
over the whole of India. Of course, in
this retrenchment the worst affected
would be the lowest paid staff, because
the higher paid ones may be regarded
and asked to accept lower paid ap-
pointments. But it is the lowest paid
staff who will be in difficulty and some
of them certainly will have to be re-
trenched. It is good to note that the
Ministry is trying to provide them with
allernative employment. It would be
interesting to know from the hon. Mi-
nister when he gets up to reply how
many persons were retrenched; how
many were regraded; and of the per-
sons retrenched, how many have been
provided with alternative employment.
From the little information that I have
been able to gather from the Ministry,
I understand that only 64 persons are
affected and strenuous efforts are be-
ing made to get them fresh employ-
ment. In this connection, I would
make a humble suggestion, riz. when
they are re-employed, they should be
s0 re-employed that there will be no
break of service,

About accommodation, hon. Mem-
bers have drawn the attention of the
hon. Minister pointedly to the leeway
that has to be made up. I refer par-
ticularly to the officers drawing less
than Rs. 500. These are the most un-
fortunate men. They require the kind
of accommodation that the Estate Office
under this Ministry provides. The
lower paid staff can find their own ac-
commodation. But this pay group is
the worst affected. They cannot find
their own accommodation, and such ac-
commodation as they can find is not
suitable. Therefore, I would urge up-
on the Ministry to concentrate more on
the building of houses that would cater
to the needs of this particular class of
officers.

It is interesting to note the following
observation made by the Ministry in
their report:

“With a view to reducing pres-
sure on accommodation. both office
and residential, the possibility of
shifting some of the offices now lo-
cated in Delki to places outside is
under examination.”

This is commendable. It is high
time that it was done and done with a
little more expedition than is associa-
ted with Government working. I un-
derstand that Government from time
to time give their special consideratinmr
to this matter, but the officers of the De-
partments that are likely to be touched
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make out such a tremendous case for
their continuing in Delhi that it be-
comes in the long run impossible for
the Ministry to shift them outside
Delhi. There is a lot of surplus ac-
commodation in the hill stations and
also other places like Hyderabad ete.
outside Delhi. On this question, I should
urge upon Government to be firm, and
take a firm attitude. I suggest that a
Parliamentary Committee should be set
up to go into the question of the rela-
tive importance of this or that Depart-
ment for the purpose of establishing
their claims to remain in Delhi. The
question of accommodation is as-
suming such an importance and becom-
ing so acute, it is time Government—
to use a common expression—put its
foot down and decided which of their
Departments should be located outside
Delhi. The considerations of Govern-
ment servants and for that matter
Secretaries. should not weigh with the
Government. If the Government, or any
Ministry felt that jt was not possible
or politic, for any reasons, then this
House, this sovereign body should be
entrusted with the job and they should
find out and make recommendations
to the Government and Government
should be guided by the findings of a
Committee set up by this House,

Some hon. Members waxed eloquent
on corruption, but instead of offering
any constructive suggestions to the
Government as to how it should be
met in this particular branch of Gov-
ernment they have given instances of
corruption that have come to their
notice, which may on enquiry be found
to be without any substance or with-
out any basis. Be that as it may, the
Minister surely should go into it and
if officers are guilty of corruption they
should be severely dealt with. We
have no truck, on this :ide or on the
other, with corruption and if an officer
is found corrupt he will be and he
must be severely dealt with. In order
to minimise corruption, it is said in the
report, Government have devised a
new system which they describe as a
system of administrative audit which
aims at eliminating corruption at all
the stages of contract, supervision and
execution, If it is an independent
audit, it is quite welcome. I hope the
hon. Minister will tell the House in the
course of his reply what is meant by
a system of administrative audit. If
he is thinking of setting up another
organisation which will supervise, not
only supervise but will keep an eagle’s
or a_hawk’s eye, on the activities of
the Department. im the contractual
stage, supervision and erection stage
and in the final settlement and pay-
ment of bills, it is welcome.
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Coming to housing, it is obvious that
Government with the efforts that they
are putting in, will not by itself be
able tp tackle this task. To my way
of thinking, we must be able to attract
and invite private capital in this field
of investment. It is time for the Go-
vernment to examine whether the Rent
Control Acts in the Centre, adminis-
tered by this Ministry and also in the
provinces do not act as a retarding
agent, or as a deterrent, to private in-
vestment. It is, I think, time when
we shed our pet theories and also any
inhibitions that we might have come
to acgquire when we were not in Go-
vernment. It is all right to talk about
acquiring land within one mile peri-
meter without giving much compensa-
tion. My hon. friend from Bombay
said that we can do this. It is an easy
way of solving the housing problem—
one mile perimeter of land confiscated.
He said under the Constitution it is
not permissible to confiscate land,
without paying any compensation. But
he went so far in this House as to say
that that compensation need not be the
price, the market value. 1 call that
dishonest.

Mr. Chairman: The hon. Member
must now conclude,

Shri M. Khuda Baksh: This is the
second time I am speaking in the
House: I would ask for a few more
minutes.

If we have to encourage and attract
private capital into this field of invest-
ment we ought to see that they get ade-
quate returns for the capital invested.
There is another thing and it is this.
Private capital would not be interest-
ed in or attracted to this field if it
finds that there are a lot of difficulties
in obtaining building materials. A
house cannot be put up by just writ-
ing it on a piece of paper. Cement,
lime, bricks, structurals, iron and steel,
they will all have to be supplied to
him. Therefore, I suggest to the hon.
Minister of this Department that there
should be a coordinating organisation.
Private capitalists who want to invest
money in this scheme should not have
to go from department to department
for each and every item. He should
be able 1o approach one Central De-
partment where all his needs will be
met and he will be given facilities for
acquiring all the building materials
number one and number two facilities
for transporting the same to the buil-
ding sites.

Regarding rent control, I also suggest
that a Parliamentary Committee should
be set up to study the Rent Control
Acts obtaining in the Centre as also
in the provinces, to find out whether
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and how far they are in relation to the
needs of the moment,

In regard to purchases I wish to
make one small point. It is often said
that in regard to purchase for the other
Ministries there is a lot of red tape,
involving inordinate delay. We are
mow at peace: there are not very many
urgent demands. Most of the demands
.emanate from the Defence Ministry
and the Railway Ministry—they are
the largest indentors. Therefore, the
Ministry should devise ways and
means of expeditiously dealing with
them. Connected with this is the ques-
tion of effective screening. with a view
to finding out whether the indentors’
demand can be met indigenously. Too
often we rush to Europe and America
and other places for our goods. Before
doing so we should see whether such
things are available locally. In the con-
summer goods’ field, even if we have to
relax the specifications somewhat we
should not go out of India for making
these purchases. I am not one of
those who would wish to sacrifice qua-
lity. I am a stickler for quality. The
very basis of international trade is that
if India cannot produce something
‘which it needs up to a certain stan-
dard there is no harm in going outside
the country to purchase that. But in
this there should be effective screening.
Therefore, I want to fix the responsi-
bility on this Ministry before any-
thing goes out of this country by way

.of an order. This Ministry must be
able to issue a certificate that the thing
1s not available indigenously.

Mr. Chairman: I am afraid the hon.
Member has taken more time than
could be allotted to him. Already he
has taken 17 minutes: there are many
«other hon. Members anxious to speak.

Shri M. Khuda Baksh: I shall con-
«lude in a minute.

In the matter of tenders also, the
hon. Minister will see in the purchas-
ing machinery how far there is room
for corruption, and how far there is
room for improvement, to root out cor-
ruption.

My plea to this Government is: Cen-
tralise purchase. When you have a
purchasing organisation the different
Ministries should mot go on purchasing
things from abroad. This is how cor-
‘ruption comes. To my way of think-
ing, if the Railway Ministry, or any
-OI.her Ministry for that matter, were
-allowed to go out of the country in-
‘dependently on a purchase mission to
America or England, there would be
room for corruption: there may be
scandals. But if we can pin this Minis-
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try down for every purchase made
abroad, then we have fewer men to
tackle and we can establish a proce-
dure whereby all this corruption can
be eliminated. Therefore, my plea is
that the demands of these Ministries,
whatever they are., must be routed
through this Ministry, and if we have
to make any purchases abroad
it must be done through this Ministry
so that we know who is responsible
and if any corrupt practice is brought
to our notice we know whem to catch
hold of, and then we can come down
on hon. Minister like a ton of bricks.

Sardar Lal  Singh (Ferozepur-
Ludhlana): This main report as
also the summary supplied by the
Government give us information
about the total number of houses that
have been built. So far as the total
output is concerned, I musl say the
progress is very gratifying; in fact it
Is highly creditable. The report also
Indicates the i(otal accommodation
available, the tolal demand. znd also
the outstanding demand. still to be
met, which is very considerable in-
deed. We also know thatl there are
a large number of refugees clamour-
ing for accommodation. In short, it
cannot be denied that the housing pro-
blem, although somewhat easier than
before, is still rather serious. This is
also evident from the fact that even
at present abnormally high rents are
being charged. So, while admitting
the seriousness of the problem we have
to tackle it from two angles. firstly
improving the efficiency, that is. plug-
ging the holes to avoid wastage, and
secondly intensifying our effort to
secure the greatest output of work. I
have no doubt that the hon. Minister
of Housing, whom I have had the pri-
vilege of knowing for many years,
would consider my suggestions with an
open mind. And on my part if the
information or the figures that I have
been able to collect from various sour-
ces, ha_ppen to be wrong I am open to
correction and he would nct mind
telling me.

The presept practice for the Gov-
ernment is to acquire land from pri-
wvate people according to certain for-
mulae. After the land is acquired it
is developed and sold_ to displaced

rsons at cost price. Or alternative-

houses may be built on the same
and they are also sold to the displace-
ed persons on a no-profit no-loss basis.
So let us examine this matler under
iwo separate heads, that is acquisition
of land and developmental expenses,
and secondly the cost of buildings, so
that we may be able to compare the
relative efficiency of Governmental
agency with that of private enterprise-
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For this purpose I take two-roamed
houses with an area of about 200
square yards offered by Government
for sale to the displaced persons of
small means. The Government charges
Hs. 6,000 per house, And it is not a
free-hold because the refugees have
got to pay a yearly ground rent of
Rs. 72 per house. This is at the rate
of 2} per cent. of the total value of
the land. So on the basis of free-
hold, the price of Rs. 6.000 wouid easi-
1y go up to Rs. 7,000 if the ground rent
is calculated for fifteen years, or Rs.
7.500 if the ground rent is counted for
twenty years as is the usual practice.
Against this, there are private com-
panies in the same locality waich for
similar buildings, with better specifica-
tions, are only charging Rs. 5,000: so
that the Government charges are
about, 40 per cent. higher than those
of private companies,

Coming to the land, for a plot of
200 square yards Government is charg-
ing Rs. 1,000 or so for developmental
expenses. That comes to about Rs.
five per square yard. If we calculate
the rent for fifteen years only, at the
rate of Rs. 72 per annum, it comes to
another thousand rupees or Rs. five
per square yard., making a total of
about Rs. ten per square yard. As
against this, we find that the private
companies are selling fully developed
land, free-hold, in the same locality at
Rs. six to Rs. eight per square yard,
which is lower than the Government
rate by 25 to 40 per cent. This means
that while Government do not earn
any profit whatsoever. because the
scheme is run on a no-profit no-loss
basis. the refugees have got to pay
anything like 25 to 40 per cent, higher
rates. Even if the difference in fact
be only half of that, that is only 20
per cent. it is a serious matter because
it involves expenditure of crores of
rupees.

The Minister of Works. Housing and
Supply (Sardar Swaran Singh): May I
know as to what is the locality in the
mind of the hon. Member?

Sardar Lal Singh: The same locali-
ties as given in the information sup-
plied by your office: Tilaknagar, Kal-
kaganj, Motinagar are the places.

The question naturally arises if
there is so much difference why can-
not the private companies do this
work on a much bigger scale than they
are doing at present. The answer is
very simple. There is the financial
difficulty. The market rate of iaterest
is too high, Private people cannot
borrow money at less than 12 per
cent interest which middle class peo-
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ple are not able to pay. So the main
attraction for the refugees to get these
houses from the Government. is the
facility of paying the price in the
course of three, five or six years.

So in my humble opinion if the
hon. Minister kindly looks inlo the
desirability_of offering more liberal
loans to the co-operative societies at
cheap rates of interest, it shouid solve
the problem to a very great extent.
It will mean no loss to the Govern-
ment and no worry, and above all it
will be safe investment against good
security. I understand that the
Bombay Government has got a simi-
lar scheme, the Bombay Housing
Scheme, involving a sum of Rs. four
crores or so, meant to give ouly loans
to the co-operative societies and others.
It is working very well and has pro-
ved wvery successful. This has got
additional advantage in so much as
the Government by this method is
able to attract private capital by en-
couraging private enterprise and par-
ticularly co-operative effort.

In this comnection I feel that just
as Government have started the
Industrial Finance Corporation it
might also consider the desirability
of starting a similar organisation for
house building to provide loans at cheap
rates of interest to the co-operative so-
cieties and others.

5 p.M,

Another fertile field which Govern-
ment would do well to explore is,
that of insurance companies which
are controlled by capitalists or a
group of men who generally expluit
the funds of the insurance companies
more or less in their own selfish in-
terests, by directly or indirectly fin-
ancing their own pet schemes, and
many a time, greatly to the detri-
ment of the insured public, In fact,
right.at present, there is a case of &
certain insurance company pending
in the court involving an amount of
Rs. 50 lakhs or so. So I suggest why
should not the Government devise
ways and means to make these insur-
ance companies to invest, if not all at
least a good portion of their funds in
such building schemes as may be
proved by the Government, While
this will be to the interest of the ine
sured public it will also provide calos=
sal funds for the purpose wf buildings
which are, of course, so badly needed.

Then there are foreign insurance
companies which are doing work on
a gigantic scale and earning premia
to the extent of crores of rupees.
Why should not our Government like-
wise look into the desizability of
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making these foreign insurance com-
panies to invest money right in India
for purposes like building instead of
this national capital- going -out of
India and being utilised for other pur-
poses?

Shrimati Sushama Sea (Bhagalpur
South): Much has already been said
on the housing problem, and I think
as it i our own National Government,
the huuse-wife has to set the house
in order. But we find that the prob-
lem of housing for the daily increas-
ing population of India is one of the
burning questions of the day and as
was said by a previous speaker, Mr.
Mohanlal Saksena, it is indeed a
problem next to food and I may add
that it is also next to clothing and
health measures for the well-being of
the millions in our country. The
situation, vf course, had been aggra-
vated on account of the large influx
of refugees from West Pakistan as
well ag from East Pakistan and we
have to sympathise not only with the
refugees because they have to put up
with all sorts of living conditivns but
also with the Government which had
to provide shelter for so many- lakhs
of people. We find from the record
that the number of displaced persons
from Pakistan as disclosed by the
all-India census of 1951 was 7480
lakhs—49'05 lakhs from West Pakis-
tar and 25'75 lakhs from East Pakis-
tan, Added to this, during May-Octo-
ber 1952. there has been a substantial
influx of displaced persons from East
Bengal and the total population of
displaced persons from East Pakistan
may be roughly estimated at 31 lakhs.
These persons from West Pakistan
are distributed mainly over Punjab,
PEPSU. Delhi, Uttar Pradesh _and
other places but the displaced persons
from East Bengal are chiefiy concen-
trated in West Bengal, their number
in that State, as we see from the re-
port, being 25 lakhs in a total of about
31 lakhs. Although it is impossible to
cope with all the demands, on the
whole, Government has been able tgp
do a goud job of it

New colonies have sprung around in
Delhi and round about Delhi, such as
Rajendra Nagar, Pate]l Nagar, etc.
Roads and shops have been built and
amenities have been provided for the
:‘efugees and for other population
00,

I would like to say a few words
about industria)l housing. Much has
already been said and I am glad that
efforts are being directed now to im-
prove industrial housing. 1t is admit-
ted on all hands that amongst the
badly built houses those of the indus-
trial workers in the larger citiez are
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the worst. The Five Year Plan Re-
port says that in the past the Govern-
ment offered a few concessions to the
private interests to promote building
activity but the response was very
poor. The Report says that early in
1952 a new policy was announced
whereby the Central Government
were prepared to pay subsidy upto
20 per cent. of the cost of construc-
tion including the cost of land provid-
ed the balance was met by the em-
ployers who would also let out the
houses to genuine workers at a rate
suggested under the earlier scheme.
The house thus constructed would
remain the property of the employ-
ers.

The industrial housing problem wvis-
a-vis the subsidy that may be given
to co-uperative house building socie-
ties has already been discussed. So I
shall not go into details again, but I
do think if the subsidy and the con-
cessions from Government are cor-
related to voluntary labour from the
employers, it wopld enthuse the
workers and evoke in them the spirit
of healthy competition and even the
amount as has been provided in the
Plan, may be made to provide shelter
to a much larger number of workers.

It is gratifying to note that as re-
gards rural housing, the Planning
Commission has favoured an aided
self-help scheme on the model of one
now in force in Puertp Rico, Besides
schemes of self-help and construction
of model houses in villages, the Gov-
ernment should a'so adopt a policy of
reserving a new site for each village,
for in the long run it will be easier to
build a new village than to renovate
an old one. It is better to have
permanent buildings,

I have just visited the DVC works
and there I saw that for the displaced
villagers whole villages have been
built and they are permanent build-
ings, Although there is a lot of
criticism that so much money has
been spent on \constructing' such
houses, these are permaneni struce
tures., Ewven after the work of the
DVC is finished, large industries are
bound to spring up there because
there will be plenty of water and also
power. So industrie; are bound to
grow up and I am sure that these
houses will be of value for all time.

I think the State Governments
should prepare a plan for the new
village, mark out road sites, sites fev
panchayats, schools, tanks, etc, and
provide a little money for initial ex-
pense to support the construction
work through the wvoluntary labour of
the villagers themselves, The Plan
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should provide for a scheme by which
the villagers could, if they were so
minded, build a new and more heal-
thy wvillage.

I am very glad that slum clearance
iz another important matter which is
engaging the attention of this Minis-
try., This is of the utmost impor-
tance, and should be done on a pro-
per plan speedily.

Now a word, regarding office accom-
modation, I find in the report that
the Princes have given up their
houses for this purpose. 1 should
think that this example should be
followed by others who have got big
houses. In this city of Delhi, there
are many who have very large houses,
especially Ministers, houses with
large compounds. I do not see why
a portion of these houses and com-
pounds should not be shared with
less fortunate persons in order to
meet the housing difficulties, The
Deputy Ministers also have large
houses with spacious compounds.
This has been noticed by outsiders
who come to Delhi., They point out
to us that while the MPs. live in flats
of two rooms, the officials and
Deputy Ministers live in palatial
houses. This is a point which has to
be considered and I hope the Gow-
ernment will take note of this,

sitwat sw age (fyer dagw @
frer @—smaw) @ Wi 9E %
g # T % F aEs YT
= TENEETHT FT SATRA GAT |
wE o 3T A A ¥ OF FEA AR
aré fe @@ s aga e g,
# fas 99 w1 T @ w g |
‘fea u e #F ook frai gy
1 fos & | o fely § fram @
#TATE 92T § Y qg S g R arm-
W[e T w1 diwee fegs fao
g7 & fAean & | 48 a9 48 IR AR
T I @O

T ag § f& g & st &
AT W A W 4@ 9T A F G
& 5 s ¥ A g 1 fri
e T § | anfaw s Ao A
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Y ard et & I &1 g/ fawto FTAar
2rar &1 37 o7 aF frgema ® @S
F=T F1 T, FIE AT @A & fod
wH T S g aw I § o
T T & W 2w w1 famior o g2
AR ¥ A B aFar 21 39 fod s
gaTe qTAq a9 9 & f5 @ gardr
TERE I HTHT & | 93 Frg T8
¥ T ATl A gE FT awdl 2|
A AT FCHTCH U€ FgAT & (F AR
39 ¥ ¢ firer st w1 fasraa +3F
g1 AW amar g f5 w9 &
froet wfws &, & ag W s
foF g o a1 F g 91g 9941 £ 10
T AT T F1H & I FoT TF3T
F O A7 AT T AT FER TE I
T 1 9z Ao faow afEss &1 s
A F o Fo § @ I
FzoAr g a7 o THF qRer &
ST

# 9 ATIFT AFAT FT 9T g
ar 72 9ra ® 93 9Oy § 1 =g faedr
&, TS &, FETH &1 | A aH
ST 9T LA F I1d A T TF IH
Tl & fod § 1 3wy & fr g
T @A R AR A AR e ¥
g #t wfrorct & arfeeam
T 99 I ¥ @ qg gETC ST
ag 7 § | T TN T | IO AT
Q& e S v R & e gt e <
F AFH AE & | UF AH g @
¢ fo 7o T €, gw 2aY § fr @
wewt e R § g ¥ E fF A
Fae eIy & e addl # AR
" o FT AR I 9X FOULT FTH

T @Y gU A g ) FE s At
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TR Ed Ay d 5 or Tm AT @
TAM 9T 42 FHL F AEWE A @Y
1w W ¥ 5 $faw fafem
T | 79 g% e @ AT § fF e
7 fggam &1 fwin +7 &d go
Y g w4 & f aw 29 i wwm,
FTEr X @1 a9 f oF av fawan
aifgd | ag 7 A1 fed o aurs o
oF T TF dT FT & T @
T FTH AE &1 | GaT A S =ifed
gt & sufFagl #t gH T OF 49
FTET § | TG gAY FF & AT gAY
FHT TTHTT T AT |

@ ¥ A% 4 AT § R e
AFEL FT Y T | W F fod =
T FET E A | & TF AL TF AT
SafEr A aa AT I FE @
|17 o e gfegraragt geea
FON FCT § @ied A §; gdw
FTE AL & 1 FH R AFTAT HT FW
VIR AMEI I G FAA
g1 o qEafes 05 g9 § | I =T
w®T ¥ a0 & mg ' fr gw @
Fr IWAET a7 € a9 "W A0 qww
¥fagr i g e &1 wied
Ag ara Wt odt g fow av gw WY
farsm g 1 Fam st aar g fF
R 7g 9 N qfe 7@ Fwr
FFT § Q¥ FH & a1 HI Tg
F OF v & | F Wt § o
| T A= AR ¥ ATER SR
B F TH Wifgd | 3 T & fF A
T X T AT g AT SR
@ wwm & 5 oo @ g
T g # faw &% o R A
T q A | A0 T § 0T g q
IFE AR ¥ [gE awt ¥ fod AW
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T I H O AT FT ART A
€T A | ATA FF I g 2@l
Iy § A1 g I AETET AT awOs
g femrd T & )3 sy afsa dF
& & | qgT weaT & AP § WifF
qmt & frem sear A & 1 Fa
fredt @r & FT A9 §F ooy
¢myagmi@aa sy
QT W TEAT & | HIEIT ¥ FF g
& 7 o= 9 1 = #¢ 1 ¥
A ACFATAE FFaw ag
Fg g 5 €1 & w7 o7 Al F
amET ¥fFT JTar Fwwi A & A,
g O AT FT & | DA AAT F
oY agi-aet W & & | a1 4 F
HHF TG AE A T 20T faeg
% WA S | gt § wra ar
fredt &t W A fa F I &
H I 7 q 3TF A& 1 gF 77
#t far #n § afF 39 F7 FEF
3F ¥ 4Ry

I A agw A A gEe wraat
F s efgae S F gt owv
o forar | Ig eorg F 797 3§ § a2
# ey g 5 nade ¥ qraT
F 3t §Ew § | FR W FT qGT
i g & 1 g g 2l
OF ST H | T WE1A 937 @
& | wremad § aafEeqdr ¥ qrgdvaA
N gea g g 5 ag g w2 &
UF T 0T Tt & I AT & 1 57
a7 4t F e, v & fod, @
9= & fod, gv g & foq o3
ot geErEnaTg | faTTa & w1
TE A FHAT § | ST I T FEAT gAY
T F1 6¥ & | forg 97 g7 Y @<
# I # T giT § I9 AFT W
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a & fF g 9% & &9 # uF fadqr
TEE B GaTT & JaT & | HI AT
T AFE T At g6 & WraeE A
fresar 2, a0 #Y €z A& fasdt g, 21
st 7@t fuedt & Sfer fadwr gea
9T AT & A1 A AGT F&X AT ATAT
glgmrRm s gfrag
F¥ ot wiw F¢ 5 waT fadar g
Twar & @t fFa a<g ¥ AW &, 5%
TR & FOOIT HTAT & AT FAT AT &,
fog o ¥ I a% fadar greas
T I W@ E |

A gat faw 737 ©F deT g §
frrator gar & 99 T3 ¢ faqwr gr=aw
T TTF a9 F FA A AT E |

AT QFEAAFALH | & IqS
A F qTE AT =6 77 GV W
OF FrAifae e #1777 oY fF Taede
Y fora=it @7 =-w& 21 a8 A
I ¢z Atz feurddz & sfwwar
T 2T 77 T A Y g Ayl
€ 7R 37 79 #71 W 1@ o fafae ax
qed A g 1 A dur faa A €
M s ORI ISa g1 A
T ¥ A A & e e &
I FT OF FHE IAET AT AT g
T FTEH UF GFAT | THE AT
T gt w5 e Y A
o o qg FHET AT T F9T 1 AEAT |
foe & @ ag T § 5 =R 519
#f § g d@ o AfaHe ¥ AR
o1 el § A dfare g aat
#T FG | FAW TF dgT WA A9
g w1 frrear ot sl &
gFaT § 9 TR foaa fafre § 97

FT HIT M FF AT AT F47 |

AT FATAT TF TaAAE ¥ TF aver
MR FE &1 4 2@ @ g F oA
a9 A1 g ofFT F ¥ FEr Smav &
& gz 9 aga "l freelt & Al &E
g A A Ay At T 8 | ¥ awe
# TaAHE FT g B g 1F 9§ AHA ¥
dffaafimaeg s F@fHF
g T&1 g1 A wraET & faw /% 0

¥ qIET 9T A FF OH A0 AT
T Fg 1R g v ag o gz g
wfafars @1 AR FAe T W@
Fram wtar & ga9 a5 fear 9@ o
W A UF AR € AT
wTeft & @ gEw A o gmr wifed
fF ag oW &7 Fee WEE X T HIT
St e AT § 39T qHE A § AR
ag T ¥ WU WEM qAT GF |

mfex § T OF I@ A Far
& 5 M amd mugEd FTawE faw
A@Ar WATE | T AEEHA A Glo TAH o
o T agag T E | AR W Fo
TFego o & AR AT A% Fgrd 4F
g d ) WUEET ¥ WY TH
g2z wifpa o TodY & | SEET g
W & WORT qEETE § 1§ W
FEETEGAT goa A WA g | BT WA
FAH TEHHA T@F AL & T FANAT
g1 ¥ fa qrelt 7 Smar 9= v agr
I HRE AT A g ar | & 7 3fer-
% o ff FEdegaT 3oy 9 a\Er
qOWT § 97 @9 gIaT & a1 AW gur
f& o @ra ToaT AOwWT e EE iy
£ @A ¥ qg 9% feaw aw wF
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& wga e Y T AR T gl
& I & AT TR AT & g
=ifgd a1 1 ¥fFT ©F @ THET
AT @9 w0 AR faeer @ oar
we

oF FdY a1a |1 A ggt W w3
%g @ A T4 Arg | F "t g fr ag
gee mifem & fafmadd &1 wafie faame
& | FEEIYTE NN W g Al &1
W ¥ g& 9, 98 78 9w 9 fF
g FEATEE | a1 9g g1 fF gure
g o1 g2 g e § ag Wi
|E I AT | gt 9 GET T gWA
qr| A A ST A EH 1 IH
TrET A fag o A gt e
T F at oo wR A oar a8 g
fam 3w Fag qEFC T E 1 o
gmu g F g g | 9w W
& a<g fwT qar e s ar g
o, W ¥ g FE A G TG
WAT FE GRT AW & | F W g
& ag =T oY faae w1 a1 @

oq A FART @G T IR F W
Tade ¥ TA & Fg § R ag S @
Tt o fra A | o At ag e e
T F fag o gea A wifeg Wk
giw faet &1 domm & i |0
R FT T Ahfgg | WY &% A% 99
s wee & ar 9 a9 w) feeen
9T § 99 9T TN £ A A IAT
e s sad A& ¥ fAg Aw
TR | F guwwdY § 5w TeeAe
&Y ¥ Ogy FO0 aWr 98 qiF G 5T
AT Y IEA W9 AT T @
FHATE EIT 1

Dr. Amin: Just ag all roads led
to Rome all our Jﬁorts must be
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directed to the successful implemen-
tation of the Five Year Plan—whe-
ther we are Congressmen or not.
The Planning Commission has rightly
stated that the success of the Plan
depends on public co-operation, and
the Commission has shown a realistic
attitude” by saying that in order to
secure public co-operation, there must
be efficiency and integrity fin ad-
ministration. So, it is the respgnsi-
bility of the Government ~tp have
clean and efficient administration,
and it is the duty of the people to help
the Government in purifying the ad-
ministration, wharever necessary.
Actuated by such a motive, I want
to say something about the working
of this Ministry, for, I am afraid, if
the matters go on the merry way as
at present, this Ministry will have ta
its credit a great scandal almost
;wsumg the other scandals known so-
ar.

Mpysterious is the working of the
Petroleum Division of this Ministry.
The way in which the prices of pet-
roleum products are fixed, the man-
ner in which the interests of the
foreign oil companies are safeguard-
ed, and the ways in which the inter-
ests of the Indian
neglected are
steries about
Division.

all unexplained my-
the working of this..

You know we are
foreign countries for
ments of petroleurn products like
kerosene, petrol, furnace oil. crude
oil etc. The foreign oil companies
are holding the monopoly wf oil
trade and they are making huge oro-
fits by charging us higher prices for
petroleum products and by exploiting -
the present situation.

dependent on
our require-

I may just give an example as to
how the price of one of the petroleum
protucts, that is furnace oil. was in-
rreased from time to time, The
average price per ton of furnace oil,
during the years 1941-52, has been:

1941 .. .. Rs. 40/-
1943 ... .. Rs. 50/-
1947 ... .. Rs. 60/
1950 ... .. Rs. 90/-
1952 ... .. Rs. 180/-

It can be said that since 1941, there
has been more than 400 per_cent. in-
crease. I want to ask: can this price
increase be justified by the Ministry?
I am told this Ministry is dictated to
by oil companies. It I am wrong,
would like to be corrected.

A further analysis of the brices will
show that in one year, that is, 1951752,

consumers are -



1487 Demands for Grants

[Dr. Amin]

100 per cent, price increase was given.
The reason given by the Ministry in
support of the abnormal increase 1n
price is that the price has been in-
creased due to the extra transporta-
tion cost. which the oil companies
have to bear for bringing furnace oil
from distant places. Not being satis-
filed with the reasoning of the Minis-
try, I put a question—Starred Ques-
tion No. 2268—on 29th July, 1952, in
reply to which the hon. Minister gave
certain information regarding im-
ports and shipping freights. On the
basis of this information, the average
freight calculated per ton, comes to:

1950 ... ... Rs.21/-
1951 ... ... Rs. 32/-
1952 ... ... Rs. 46/-

If the increased transportation cost
was the only factor which cuntributed
to the price rise, then the price could
only be increased, at the most, by
Rs. 25, which is the difference between
the freight rates of 1952 and 1950,
and not Rs. 90 as has been done mnow.
Therefore, one is led to believe that
there are other factors which influ-
enced the decision of this Ministry,
The price of furnace oil during 1950
was only Rs. 80, and after adding the
difference in transportation cost, the
correct and reasonable price- would be
Rs. 115 only, instead of the exorbi-
tant price of Rs. 180 charged by the
0il companies during the year 1952,
In other words, the oil companies
have made a profit of Rs. 65 per ton
of furnace oil imported during the
year 1952, This Rs. 65 is an extra pro-
fit over and above the regular profit
they might have been getting. Our
consumption of furnace oil during the
eleven months of 1952 was about
750,000 tons. And at the rate of
Rs. 65 profit per ton, the oil companies
have made an excess profit of appoxi-
mately Rs. five crores, during eleven
months only, on this one single pro-
duct. We are importing all our re-
quirements of petroleurn products
from foreign countries, and if the pro-
fit on one petroleum product,- namely
furnace vil, during the last eleven
months, amounts to.such a huge figure
of eight digits, the profit by these il
companies during the last ten or
twelve years would amount to
several crores of rupees. We are
trying to mwbilise all our resources
for the successful implementation of
-our Five Year Plan, and we are try-
ing to get foreign aid also, but we
‘have never thought of putting a
~check on the profits earned by the
-0il companies, We have allowed the
Indiar consumers and industries to
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be exploited by these oil companies.
As there was no case for allowing
a higher price increase tp the o1l
companies, the Government reduccd
the prices of petroleum products in-
cluding furnace oil, with effect from
1st December 1952, In spite of this
reduction, the oil companies are still
charging more thapn a reasonalle
price. Our annual consumption of
furnace o¢il is about nine lakh tons.
And at the present rate, the vil com-
panies are still making huge protits
on this product. The time has come
when the Government should act and
see that the prices charged by the
oil companies to the Indian consumers
compare favourably with those ruling
in the world markets.

Then, I would like to come to the

question of refund of increased
prices.
Shri Mbrarka (Ganganagar-Jhun-

jhunu): What are the prices ruling
in the world market?

Dr. Amin: About Rs, 90 per ton
or less than that.

Shri Raghavachari
I+ is Rs, 180 here?

Dr, Amin: Yes, it was, but it has
been reduced to about Rs. 135 now.

I would now come to the questicn
of refund of increased prices charged
by the oil companies. If the oil com-
panies have increased the prices,
an if the Government have
allowed a  price increase to
the extent of the increase
in transportation cost only, then
there cannot be any greund to com-
plain against the Government or the
o0il companies, But I feel that the
Government have shown a very
liberal attitude in allowing the price
increase, It would therefore be fair
and reasonable to force the oil com-
panieg to refund the excess amount
charged to the users e¢f furnace oil,
from Janvary 1952,

I shall now refer to the question of
the price increase a'lowed on stock
of furnace oil, held by the oil com-
panies on 19th January 1952, the date
on which the price increase was al-
lowed. Mavy I know the justification
for allowing price increase on stock
of furnace oil, on which no extra
transportation charges have been in-
curred by the oil companies? I do
not know the actual quantity of
furnace oil in stock, with the oil
companies om -the date on which the
price increase was allowed. But I
believe that the oil companies had

(Penukonda):
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considerable stock of furnace oil on
that date, which was sufficient for
our requirements for about twelve
months, It would have been reason-
able if the Government had allowed
a fair price increase on furnace opil
imported after 19th  January 1952,
byt to give price increase on stock
is something which gives ground fir
suspicion. Al these facts lead to
the only conclusion that the Govern-
ment have not exercised enough care
to scrutinise the cost structure of
furnace oil, before allowing the priea
increase, or that the oil companies
have dictated their terms to the Gowv-
ernment, taking undue advantage of
the situation, or there may be some
one in the Petroleum Division, who
may be very sympathetic towards the
0il companies, and may have pur-
posely given a liberal price increase.
After all. ¢il in any form is capable
of greasing the palm.

T would now like to make a pas-
sing reference to the refineries to be
set up at some of the ports. Thuugh
this question does not strictly fall
within the scope of this Ministry, I
believe, the hon. Minister will be
ab'e to throw some light on the pro-
gress achieved in this direction.

Sardar Swaram Singh: I think you
may reserve that for the Production
Ministry, bgcause thev are dealing
with it,

Dr. Amin: What about the price
policy?

Sardar Swaram Singh: In relation
to the refineries, this matter is being
!t?OkEd after by the Production Mins-

Y.

Dr. Amin: Then I shall leave that.
1 would now come to the staff work-
ing in the Petroleum Division of this
Munstry. I am led to believe that
some officers of this division are wvery
sympathetic towards the il com-
panies, as I have stated before If
that is the case, I humbly request the
hon, Minister to investigate the affi-
liation in the past of such officers
and whether the Public Service Com-
mission has concurred with all the
appointments.

As we have already a large number
of Ministers. perhaps as big as the
Legislature of a Part C State, one
more may be allowed to join it. I
suggest that a new Ministry be creat-
ed, calledq the Ministry of Anti-Cor-
ruption, which wil! be the eyes and
€ars of the Government,

I request the hon. Minister to give
Very clear and not evasive answers
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to the questions raised. 1 only hope
and pray that all I have said is based
on incorrect jinformation. But it
what I have said is true, if there s
a reasonable certainty that it is true,
and if the Ministry does not take

immediate steps to eradicate the
ev_itli. 1 must say what Lerd Acton
sald:

“All power corrupts; and absc-
lute power corrupts absolutely”.

And I wou!d end by saying:

“All power corrupts, and Power
Alcohol corrupts absolutely.”

Shri T. Subrahmanyam (Bellary):
There has been a lot of criticism
offered ” against the working of this
Department, from the Opposition.
We have heard one hon. Member
saying that there has been unneces-
sary retrenchment of some circles,
and that human outlook has bzen
lacking in the working of this Depart-
ment. Another hon. Member was
saying that thers is a lot of corrup-
tion everywhere,

First, I would Jike to deal with
these criticisms, with regard to cor-
ruption, briefly, One hon. Member
also said that there has been devalua-
tion after independence. 1 would
like to point out here that there ir
certainly  devaluation. but the
devaluation has been in the spirit of
helpfulness, in constructive criticism
and in trying to see what is good in
the Departments. There is mno
purpose served in trying tg spotlight
the public attention on one or two
cases, which may be scandalous. If
there are such cases, then I am sure,
the Ministry will bring the offenders
to bovk and give them deterrent
punishments. There is absolutely no
doubt about it. But tg make sweeping
generalisations and say that all depart-
ments, the Public Works Department,
this Department, that Department, and
every Department is corrupt. and that
we should have a Parliamentary Com-
mittee to go intp this or that—just
now one hon. Member said that there
should be a Ministry 1o deal with
Corruption—is not proper.

Dr, Amin: Ministry of Anti-Cor-
ruption.

Shri T. Subrahmanyam: All this,
1 would say, is singularly lacking in
the spirit «of helpful thinking and
constructive criticism.

Now let me take up the first criti-
cism, that as a result of the working
of the Committee vresided over by
Shri Kasturbhai Lalbhai, there was
some retrenchment., Now, retrench-
ment is necessary. There is criticism:



3491 Demands for Grants

[Shri T. Subrahmanyam]

that there is so much of wastage or
extravagance, and that the establish-

ments and departments have grown

‘to monstrous lengths; and therefore
there should be retrenchment. As a
.result of this. about three circles snd
about five divisions have been recom-
mended to be abolished. But even
then, the Ministry has taken care to
see that hardship is avoided.

“As a result of the reduction of
establishment, considerable retrench-
ment of staff became inevitable, most-
ly in the ministerial grades. With a
view to mitigate hardship to the per-
-gons concerned. retrenchment was
‘made wn an all-India basis and was
spread evenly all over the Depart-
ment. Every endeavour was _also
made to get the retrenched staff ab-
sorbed in other Central Government
undertakings.”

This is the most important thing I
claim that the Ministry have consci-
entiously tried to absorb those people
who ought to have been relieved,
shall just give a few figures. The
Committee had recommended that
e'even Assistant Engineers and 36
section officers should be relieved,
but they have not been relieved; they
have been absorbed. And then with
regard to the 139 ministertal staff, 75
people have been absorbed and at-
tempts are made to absorb the other
‘64 people also. Then, out of 28
draftsmen, only three have been re-
lieved.

I will next go on to the guestion of
accommodation in Delhi. Delhi has
grown enormous'y, There have been
Embassies working here, and there
"has been the State Legislature work-
ing here and many businessmen and
others have come from the former
Western Punjab. The population of
Delhi has increased enormously. As
a result of this, there is acute short-
‘age of housing, both for office and for
residential purposes. With g view to
reduce the pressure of accommoda-
tion. both office and residential. the
‘possibility of shifting some of the
offices now located in Delhi to places
outside is under examination, I would
like to make three concrete sugges-
tions in this connection. One is, that
there are some v'd cantonments where
previously the Army was located.
For instance. take Secunderabad.
There. formerly an Army of nearly
10,000 people was stationed. They
have huge buildings. Now they must
all be practically rusting, probably
unswept also, There must be a
skeleton of an army there just at pre-
=sent functioning. Therefore, I suggest
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that these may be made use of. Se-
condly, there are hill stationg also.
Immediately I think of Ooty in Madras
State, It is a lovely, beautiful hill
station, There are a number of
palaces also there belonging tn these
Princes and Rajpramukhs, And then
there are a number of other buildings.
Now that communications have im-
proved and aerodromes have also
been located here and there, we can
certainly make wuse of these hill
stations also. I am thinking imme-
diately of Ooty. There must be vthers
also, Thirdly, we have a number of
these multi-purpose projects. In my
own district. there is the Tungabhadra
project which will be completed with-
in next June, A number of big build-
ings are going to be there. Either
they will be demolished or sold in
auction or even kept waste, 1 strong-
ly feel and suggest that these build-
ings which are built in the multi-oro-
ject areas in various places nay be
utilised. Electric current is made avail-
able there; water supply and other
facilities are there and then com-
munication facilities are also there.
Therefore, 1 suggest that these places
may be utilised for dispersing these
attached offices which may be found
unnecessary to be in Delhi.

1 go to the problem of housing which
has an intimate bearing on our stan-
dard of living. We have to raise the
standard of living. Every person has

been saying that we must find an
adequate solution for our housing
problem. One Member has already

stated that in urban areas the popu-
lation has been increasing at the
rate of 21 per cent. for the first de-
cade since 1921, 32 per cent, in the
next decade and 54 per cent in the
last decade. Government are doing
their best tg introduce  housing
schemes, also in the urban areas. To
the State Governments they have
promised a subsidy of 50 per cent
for State housing projects and then
50 per cent. loans spread over a
period of 25 years for repayment.
This is a very liberal and generous
measure and I am sure that a'l the
State Governments will take advan-
tage of it. With regard to the pri-
vate sector—the industrial employers
and employees also—the Government
have stated that ey will give 25
per cent. subsidy which will be involv-
ed in the expenditure on these hous-
ing projects and then 25 per cent. as
loans spread over a period of 15 years
for repayment,

In this connection I think that the
Madras State Government must have
also recommended some projects.
The industria]l sector must a'so have
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recommended some schemes fur sanc-
‘tion. Immediately I am thinking of
‘the Rayalaseema Mills of Adoni.
They must have sent a proposal for
:sanction. I request the Government
to speedily expedite the sanction of
this pruject, There is alsp a sugar
factory in Hospet. They must have
also sent up some proposals. I strong-
ly urge that these proposals also may
Xkindly be sanctioned and expedited.

I suggest that help be provided to
Housing cuv-operative societies, The
Government must be more liberal
and generous to them, One Member
suggested that the loan must be to
the extent of 37} per cent. I fully
<oncur with that, For instance, I
am thinking of Yemmiganur, a small
lown in Bellary district. The hand-
loom weavers have got a co-operative
society there. They have developed
-2 model colony with simple and neat
houses. It is located in a rural area—
a small town. If this housing prob-
lem is to be solved effectively, we
must take the help of private people
-also and utilise their resources and
bend all the energies to solve this
‘problem. I suggest that Government
help to co-operative societies must be
made more liberal and generous,

Only one suggestion with regard to
research. Research work has been
undertaken by the Government. Last
November a Seminar was also or-
ganised ir which cheap housing de-
slgns were examined. I suggest to
the Government that the results of
that Seminar may be implemented as
early as possible and an experimen-
tal station started. In the next year
there is going to be an International
Exhibition in India. I suggest that
it shoula not be a mere show or win-
<dow-dressing. Houses must be put up
on a permanent basis for actual oceupa-
tion by the people and we must evolve
a housing design for the rural areas
%0 that people can make houses with
the avaiable local material and local
labour. It is only that way that we
can solve the problem of housing.

I sup, ort the Demands in respect
of the Works, Housing and Supply
Ministry,

The Leputy Minister of Works.
‘Housing and Supply (Shri Burago-
bain): * [ wish to intervene at this
stage oLly very briefly. In the first
Place, I wish to reply to some of the
things said by my hon. friend Dr.
Amin. I am sorry he is not here in
ﬁhe House. He said certain very
arsh things against the Petroleum
Division which are absolutely unwar-
‘i‘lﬂnted. I find that this hon, Member
as been taking some considerable
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interest in the matter of oil, and
more pagticularly furnace oil. He has
had certain questions put down and
they had been duly answered in this
House. He also took this matter up
with my hon. colleague, the Minister,
and with me, and satisfactory replies
bad been glven to him in this matter
of furnace oil.

I would like the House to realise
the situation with regard to our oil
supplies. We are dependent on the
trade for the supply of oil. It is a
very vital product to the country. Al-
though we produce in this coun-
try in Assam, where we have
got a small refinery and a small oil-
field, the production is hardly enough
for that State only. So for the rest
of the country, we have to depend on
these oil companies who keep us sup-
plied with this product,

As far as we are aware in the Gov-
ernment the whole of this oil trade
follows a common pattern in the
world. There is no statutory price
control or any formal control over oil
in any part of the world and the
price structure is also similar all
over. That price structure is based
on two factors over which the Gov-
ernment has ng control, One iz the
free market price. The biggest free
market of oil is the Gulf of Mexico
and this free-market price that rules
at a given time is a factor vver which
we have no control. The other mat-
ter, another important factor, is the
ocean transportation charges, Re-
garding ocean transportation also, it
will be appreciated that we have no
control. So, these twp are the chief
elements that make up the price.
It will be remembered that in the
middle of 1951. when suddenly the
Abadan Refinery, the world's biggest
refinery. from where we were getting
75 per cent. of our supplies, was
closed. these oi! combanies had to
look for supplies for us fruom else-
where. Our supplies had to come
from the Western Hemisphere. For
this reason they have had to incur ex-
tra ocean transportation charges.
Although the Government permitted
them to charge a surcharge in view
of this extra ovean transportation, the
Government still went into the ques-
tion and examined it from time in
gime-thand avlllthorised the sg:harms
Yy e oi rompanies. tly.
during the latter half of 1952_236811
transportation charges came down for
various reasons including the inter-
national situation and, as a result,
we had last revised the oil prices on
the basis of this reduced ocean trans-
portation charges and the largest share
of this reductiorn, actually went to
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furnace oil. The reduction for it has
worked out to Rs. 43 to Rs. 46/- per
ton ard it took effect from 1st Decem-
Rfsrz or the beginning of December,

This question of the oil prices has
been gone intg by Governmeni more
than once. It was gone into through
the assistance of our Trade Represen-
tatives and our Missiong abroad as
far back as 1947 and we went into
this question with the assistance of
some of our Missions abroad also in
1951, Government are satisfied that
the prices charged by these oil com-
panies follow a common pattern #nd
the prices paid in other countries also
are very muth the’'game. There may.
however, bé difference here and
there, as, in case. there may be a
slightly greater burden on the furnacze
oil perhaps, although there ig definitely
less burden on the common man’s com-
modity. kerosene oil. So. that ig the
vposition with regard w and the
price structure of vil. —

There is no quistion .of anybody in.
the Petroleum Division being kiugf
towards the oil companies. There 1s-
nothing of that kind. This Petroleum
Division is one of the smallest units
under this Ministry, and thasé persons
have been working at considerable
strain. It may be recalled that in the
middle of 1951 our main source. Aba-
dan was closed. It was mainly due to
the vigilance of this Division and also
of the oil companies that India could
Eo without rationing. We had not to
take recourse to rationing in spite of
this difficulty.

Next, I will deal with one or two
points raised—not in a spirit of bit-
ter comment but in a spirit of cons-
tructive suggestions—by my hon
friend Mr. Khandubhai Desai and &lso
by my hon. friend. Mr. Khuda Baksh.
Both of them have rightly laid stress
on the volume and magnitude and the
variety and complexity of the slores
that are being purchased by the Cen-
tral Purchase Organisations of this
Ministry,

There must be some misapprehen-
sion in minds of these hon. Members—
and may be in the minds of others
also, This system of centralised pur-
chase operates in g very peculiar way.
It can be compared very much to, I
should think. the Public Service Com-
mission. It ig well known that the
Public Service Commission has to ad-
wvertise for posts to be filled up; it has
to specify the special qualifications
that are necessary and it also stipulates
for other qualifications. Similar is the
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case with the Central Purchase Qrga-
nisation. The Central Purchase Orga-
nisation advertises its demands. It
gives a fair field of compefltion to all
those who are eligible for it and then
it puts severely to test the products
also. As may be recalled by-the hon.
Members, we have got two Test
Houses, where the products are tested
by experts. One is the Government
Test House at Alipore and the other
is the Metallurgical Laboratory at
Tatanagar. These are the two places
where our main products are tested.
We have got specifications for the
stores and those specifications are very
strict and a successful contractor has
to comply with those specifications.
Therefore the whole matter of store
purchase is so devised that there o
be no room for an officer who under-
takeg this purchase to favour a parti-
cular party because there will be so
many other parties. He does the thinz
not anywhere in a dark room. He does
it in the open light. These demands
are advertised in the Indian Trade
Journal which is published by the Go-
vernment of India in the Ministry of
Commerce and Industry, When con-
tracts are placed, they are also ad-
vertised with all the particulars in the
Indian Trade Journal. In this way the
Supply Department acts always in a
kind of light. There can be nothing
very much shady about it and that is
why I find that no hon. Member has
been able to cite any kind of instances
where things could be said to have
gone wrong in the Supply Department.

It may be true that certain things
might have gone wrong here and there
in our purchases abroad. But, in those
cases, | might mention to the Hrnuse
that it was not our Central Purchase
Organisations in London and in Wa-
shington which had to blame. It was
perhaps because of certain direct pur-
chases undertaken by some of the De-
partments of the Government of India
and because of their lack of proper
information. or lack of experience or
lack of technical skill. It was just
possible that they could not properly
arrange things.

It is primarily because that the
Supply Department under the Central
Government has peen established
more than 30 years ago, that we have
just now undertaken a review, a tho-
rough review, of all the three orga-
nisaflons. In fact, the two regional
committees set up for the London or-
ganisation and the Washington orga-
nisation have recently completed their
work and have reported and their
reports are before the Government
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Another Committee has been sut up
with experts, people who represant
the wvarinus Departments and Minis-
tries of the Government of India an:!
who are experts in this particular line
of stores purchase. This Committee
will not only go into the Indian Or-
ganisation but will also go into the re-
ports submitted by the two other Com-
mittees in London and Washington,
who in their turn were also expert
committees. The whole idea is to see
whether we could increase efficiency—
it is not that the Organisations are now
working unsatisfactorily—but it 1s our
intention to go more fully into them
with a view to see whether we could
improve the efficiency of these Urga-
nisations so that economies could be
effected in the volume of our purchase,
in the quality and in all other matters.

With regard to the screening of in-
-gents or purchase orders before they
are sent out to our Organisations ab-
road—a point raised by my hou.
friend Mr. Khuda Baksh—we have
got a machinery in the Directorate
General of Supplies and Disposals. It
is compulsory for the various Govern-
ment Departments to go to this orga-
nisation before they can ask for anv
stores from abroad. It is the functina
of this Directorate General of. Supplies
and Disposalg to forward the indents
to the India Store Department in Lon-
don and the India Supply Mission.
Waﬁhlngton, after doing what are call-
ed “Screening” and “cross-mandating.”
This pratice is there, but we are try-
ing to see how best we can tighten
up that screening procedure.

I would not like to take any more
time of the House and would leave all
the other points to be answered by my
hon. colleague, the Minister.

Shri Raghavachari: May we know
what are those countries in which you
suspect that there may be something
wrong about purchases, except th~
UK. and Washington Purchasing Mis-
sions. The Deputy Minister was saying
that there was nothing wrong with the
stores purchased in the UK. and
Washington......

thghri Buragohain: What I said was
at nothing went wrong so far as the
burchases undertaken by the Central
tl_um-:l'mse Organisations of this Minis-
Iy were concerned. It was just pos-
sible that in one or two individual
cases like the purchase of jeeps, of
‘c\'hlcl} this House is no doubt aware.
bertafn things might have gone wrong
fakenGirecs Ey"ine varioss Depar
ments of Goge :rr:rment_ varioug Depart:
20 PSD.
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[Prof. D. C. Sharma (Hoshiarpur): [
am afraid I speak at the fag end of
the day when the debate is practically
over, I must say that the points raised
by the Opposition boil down to a vcry
simple formula. They divide 1he
achievements of the Government by
10,000 and multiply the shortcomings
by 1.000. The result is happiness, that
is, happiness for the Opposition. Ag I
listened to the speeches from the Oppe-
cition Benches, I felt that they brought
up just a small point here or there in
order to paint the Government as
black ag they can. The P.W.D. has
rome in very handy. We are all in
search of scapegoats. and I think it
serves our purpose very well to make
a scapegoat of the PW.D. I do not say
that all the P.W.D. men are honour-
able and godly, but I do say.that they
do not deserve to be tarred by the
}I:;;;lsh used by some Opposition Mem-

s,

The problem of housing is a stupen-
doug one. Those of us who have read
about the housing problem in other
countries know that there have been
many mistakes made, many blunders
committed. In fact. those of us who
know a little of English have read that
new words came into being because
nf the scandals connected with housing
in some countries. When I read 'he re-
port—and read carefully both the re-
port and the summary—I came to the
ronclusion that our Ministry of Werks,
Housing and Supply has done splend-
idly and it is not a joke to put up 15
thousand and odd houses in uch a
short time. The Ministry deserves
congratulations for making this very
good beginning in this very difficult
task of house construction.

The real problem before us 1s un=2
of rural housing. I come from a cons-
tituency—in fact. most of us come
from such constituencies—where there
are very few towns and the placeg are
rural, If our Ministry of Housing iz to
do justice to the problem. it should not
confine its activities to building houses
for officers, They build houses for offi-
cers drawing above Rs. 500 and be-
low Rs. 500 and all that. These otficers
are there and will be there. They
should have accommodation. I do not
say that they should not have. But the
point is that instead of providing ac-
rommodation at the top, and instead
of making a drive for making accom-
modation available at the top, we
should make a drive for maﬁinx accom-
modation available at the bottom. I
think we should take the bottom and
then go to the top. This is what Free
India needs
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Only this morning I asked a supp-
lementary regarding rural housing. I
wanted to know if in the proposed Ex-
hibition we will have those inodel
houses which will fit into the scheme
of life in small villages, in villages of
medium size, and in villages of large
size. I know the Ministry is already

doing something to capture the ima--

gination of the people. But why should
we not have a National Museum?
Every country has a great Nationm
Museum. I do not see why we should
not put up a building which can be
an index of the greatness of our
country.

Shri M. 5. Gurupadaswamy: But
not palaces.

Prof. D. C. Sharma: We should have
palaces. Every country hag its pala-
ces. I do not know which country
you fancy, but whichever country you
fancy, it has so many palaces.

Shri Nambiar: Let us utilise the
existing ones properly.

Prof. D. C. Sharma: We are utilis-
ing them much better than the coun-
try which you love is doing. I can
assure you that we would like to have
pcla~es, but they woi'd be palaces
for the people. We would like to
hav: bungalows, but they would be
bungalows for the people,

At the same time, the fundamental
problem facing this Ministry is that
v should change the structure of the
villages. @ We have been talking of
slums. I have seen and been to many
of them. 1| am not exaggerating
when I say that most of our villages
are slums. Unless we can turn them
into beautiful places, I think we will
no' be ving justice to this problem. T
am glad that the Ministry is going to
h:ive a National Buiiding Organisation
to bring down the ost and make use
of indigenous builling materials, 1
would request the hon. Minizter to
see that this organisation does not re-
main only in Delni, I read a report
that it may have branches at Ahmeda-
bad, Bombay, Ciauhati etc. All that I
would say is that this organisatior
should extend its activities to sizable
villages also. This National Building
Organisation should not confine its ar-
tivities only to towns, but its ramifica-
tiops and branches should percolate to
and infiltrite into small villages, so
that the utructure of India may be
come fine and we can have houses in
India which are fit houses for our
people,

1" APRIL 1953

Demands for Grants 3500

Another point that I want to make
is this. I have read through the cut
motions which my hon. friends have
proposed. On the one hand, ther
are fond of talking of economy. On
the other, they say that there should
be no retrenchment. I am glad that
the Ministry has effected economy to
the tune of Rs. eleven lakhs. 1 am
also glad that the entire administra-
tive set-up of the Ministry is given in
the report.

I have one more point to make, ena
that is in regard to the hostels run by
Government, I have been sometimes
a resident of some of these hostels
Of course, the Estate Office is a place
of mystery. I think some writer of
mystery stories should be brought to
unravel the mysteries of the Estate
Office. I do not mean thal there 1s
anything underhand, but it is a very
fascinating thing and if I had time 1
would like to explore its bye-lanes and
labyrinths and see how it works, be-
cause at present I do not understana
how it works. Very few people un-
derstand it. What I wish to say 1s
that the food in these hostels shoula
be improved. The food contains
everything except the vitamins of life.
It is neither appetising nor body-build-
ing. I do not know for whom it 1a
meant. I sometimes used to wonder
why these ladies and gentlemen came
there finely dressed to eat their dinner
at the table. because I thought the
food would not appeal to anybudy. I
would therefore say that the Estate
Office should do som:=thing in this
matter and improve the quality of
the food. I think these Government
hostels are a standing advertisemenc
of the inefficiency of the Ministry, un-
less their food is improved.

I want to say one thing about the:
Stationery and Printing Department. 1
am glad that the Simla Press is being
brought to Faridabad. I am glad
about that. But I would request the
hon. Minister to improve the quality of
printing of the proceedings of the
House of the People, 1 get the pro-
ceedings of the Punjab Assembly and
I cannot say that they are produced in
a Government Press. When I com-
pare the proceedings of the House of
the People with the Hansard—I would
say, well they are done by a PhD.
while these are done by a matne
late. I.would, therefore, say that the
efficiency of the Government Press
must be improved. '

On the whole, I would say that ,the
Ministry has done a very good job. Of
course, one can point out shortcom-
ings. I must say that the job of
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housing has been done splendidly well
by the Ministry. If I have made
these two suggestions, it is because I
feel they require looking into, I am
sure under the supervision of our new
Ministry these shortcomings, will be
overcome,

Shri Ranjit Singh (Sangrur): Those
who live in Delhi know that to hire a
house in Delhi is a problem. Ng doubt,
Government have constructed numer-
ous houses for the refugees and for
the Government servants during the
last four or five years. But Govern-
ment have not paid any attention to
the demands of the growing pcpula-
tion of the capital town of India. To-
day a man wanting to hire a small
living room with kitchen. bathroom
and a servant's quarters cannot get it
even by paying Rs. 5,000 as advance
rent for two years, though such ac-
commodation can be easily construct-
ed within that amount. Such are the
hard conditions that are prevailing in
Delhi these days.

I understand that several thousand
Government employees are on the
waiting list for accommodation, They
are waiting to get accommodation from
Government when it is ready. If ac-
commodation is constructed at the
present pace, it will take several years
to accommodate Government servants
alone, The ecily of Delhi is over
crowded and congested. People are
hard-pressed for want of accommoda-
tion. It is the duty of the Govern-
ment to construct accommodation for
their employees and release the ac-
commodation which bas been requisi-
tioned by the Government during the
last ten or twelve years.

Well, Government with its wvast re-

sources can certainly tackle this pro- -

blem by accelerating the building pro-
gramme. Government should encour-
age people to construct their own hou-
ses by giving them cheap lands and
materials at cheap rates. Government
should allow people to construct se-
cond storey on Single storey houses.
Government should arrange sufficient
building materials at controlled rates
or if possible even at chédper rales.
quemment should give concessional
railway freights on the building mate-
rials that would be required for the
construction of these buildings. The
brick rate these days in Delhi is very
high. If proper arrangements are
made. bricks can be manufactured and
supplied at cheaper rates, Govern-
ment should give subsidy [rom hve
per cent. to ten per cent, on the newly
built houses. Government should en-
courage their officers and employees
to construct their own houses by giv-
ing them subsidy and advance against
Provident fund, if necessary.

1 APRIL 1953

Demands for Grants 3502

Last year and this year Govern-
ment have sold lands in Delhi for the
construction of houses at Rs, 1.50,000
per acre. [ would like to point ocut
to the Government that these very
lands, which are being sold at such
high and exorbitant prices ihese days.
were acquired by the Government of
India for the construction of New
Delhi in 1912 or 1913 at Rs. 150 per
acre, A man desiring to donstruct a
house on a plot of 1/5th of an acre
will have to pay about Rs. 20.000 as
the cost of the plot and he will have
to spend another Rs. 60,000 for the
construction of the house. Thus when
the house is completed it will cost
about Rs. 80,000. Besides this he will
have to pay Rs. 3.500 or Rs. 3.600) per
year as ground rent, municipal tazes,
income-tax and repair charges, That
is. about Rs. 300 per month are the
other expenses. 1 would like to ask
from Government how many people
can afford to spend Rs. 80,000 as hard
cash and Rs. 300 as other expenses per
month with a view to living in their
own houses. The land prices are very
high and particularly in these days
when the income-tax rales are very
high—the value of the rupee is now
equivalent to four annas of prewar
days—house building activity is de-
terred. How is it possible for Gov-
ernment to bring socialism :nd egua-
lity in the country?

So, Government should bring down
the prices of these lands and building
materials considerably. When there
is a demand fer 200 plots they gene-
rally sell about 100 ploils to get high
and exorbitant prices. Goverament
should offer more plots than the de-
mand. Government should encour-
age building societies. These build-
ing societies, working under experi-
enced engineers. builders and archi-
tects: would be able 1io do very good
work and they would be very useful
to the country in the long run. Such
societies should be encouraged and
should be given cheap lands and given
long leases and loan if possible. Hou-
ses constructed under the supervision
of experienced engineers and archi-
tects on cheap lands with less castly
materials would be sold to the needy
people in no time.

In the end I suggest that the labou-
rers who have constructed this city of
Delhi are now wandering from place
to place for she!ter. These labourers
who have constructed these big build-
ings like the Parliament House in
which we meet, should be provided a
chelter. so that they may live comfor-
tably and peacefully under the regime
of our National Government.
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Sardar Swaran Singh: it may not
be possible for me within the short
time at my divposal to attempt an an-
swer to the various suggestions or
points of criticism (st have bren rais-
ed by the hon. Members on various
scores, but I may assure the hon.
Wlembers {hat 1 will carefully go into
all the suggestions which have been
made on the fAoor of the House. 1
will leok into the points of grievance
which have been made and also
attempt to answer some of them. But
such hon. Members whose pvints are
not covered by my reply may fake it
from me that I will go intd those points
and will examine them: and such of
the suggestions as, after examination,
are capable of being implemented will
be certainly implemented,

The work of the Ministry so iar as
the Supply side is concerned has been
reviewed by my hon. colleague the
Deputy Mipister and T will not cover
the grournd which has already been
covered by him,

‘The other two important functions
of the Ministry., namely., Housing and
the Publicc Works Department have
come in both for praise as well as for
a certain amount of criticism, To
those. who have said a good word I ac-
knowledge them with grateful thanks.
and to those who have levelled cri-
ticism I......

Shri Nambiar: Curse!

Bardar Swaran Simgh: 1 assure
them that 1 have no curse for them
either, as is in thre mind of my hon.
friend there. hecause his mind thinks
only in terms of -curses whereas
mine is an open mind and even those
points of criticism, I can_ assure him.
will be examined in a dispassionate
spirit and mnot in that attitude of
cursing, which unfortunately is °~ the
greatesl curse in that quarter.

Now, so far as Housing is concern-
ed I can say with a certain amount of
confidence that in the short period
within which this work has been un-
dertaken. remarkable progress has
been made. In respect of my friends
who have any doubts or have any
scepticism, 1 may complain against
them that they did not take any oppor-
tunity either to have a look at any of
the places where those tenements are
coming up or, unfortunately, to try to
acquaint themselves with the reactions
of the pecple for whose interest. for
whose comfort and for whose lodging
those tenements are being built. These
Industrial housing tenemenis that
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are coming up in zlmost all the indus-
trial centres, or are likely to ccrme up
wn the near future, are serving a very
usetul purpose in relieving congestion,
it is irue that the actual direct aid
in the form of financial assistance, in
the form of subsidy or loans at the
moment is being extended only to the
industrial worker. But it is forgot-
ten that to the extent that we give
this relief to the industrial worker,
and as a rosult thereof actually pro-
auce those tenements in the various
congested localitics, to that extent the
general housing position in that loca-
lity also gets eased, and to that extent
it is a relief in the general housing
set-up of that particular city also.

So far as the industrial housing ten-
ements themselves are concerned the
Government scheme of direct aid. T
can say without any fear of contra-
diction, is the most revolutiotary that
has been undertaken in anv part cf
the world. including perhaps thos2
parts for which my friends (who hava
got a particular approach. by way of
curses) have got such admiration—
even those countries have ot been
able to do so much by way of direct
help. That scherme is now well
known and I will not take the time of
this House in giving the details of it.
but I cannot help giving a certain
broad pattern of that scheme. When
the industrial tenements are put up by
State Governments or by statutory
Housing Boards, the Central Govern-
ment comes 1o the financial aid of
that constructing unit practically cent
per cent, giving 50 per cent. by way of
loan and 50 per cemt, by way of sub-
sidy. The fifty per cent. that is ad-
vanced by loan on interest, which
is quite reasonable, is recoveraple in
easy instalments spread over a period
of twentyiive vears. This is a very
great and substantial help. Even to
those who want to construct tenements
in the private sector. whether they are
employers or employees, the Central
financial aid is to the tune of 62} per
cent. 25 per cent. being by way of
subsidy and 37} per cent. being by
way of loan, This is a very substan-
tial help. and I am glad to say that
the reactions to this scheme have been
very favourable from all quarters, be-
cause I have gone all over the coun-
try and I have had ocecasion to visit
all those industrial centres where thege
tenements are coming up. Advani-
age has been taken of this financial
assistance not only by the State Gov-
ernments or by the Statutory Boards
but also by employers and employees.
A scheme of this nature cannot spring
up in no time. It takes some time

for land to be acguired, for land to
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be developed, for material 1o be col-
lected, and for the tenements to rcme
up. But although the scheme actual-
ly got its final shape some time in
September, 1852, it is gratifying to
note that by June 1953 there will be
as many as. roughly, 17,000 tenements
actually put up and they will be avail-
able for occupation. A correct
preciation of this can be had actually
by visiting a place like Kanpur or
Bombay where there is so much con-
gestion, and by the coming up of these
new colonies that congestion has been
greatly removed and a new shape to
the entire town and the entire
city has been given by the addi-
tion of these well-planned 2nd
neat colonies of these industrial work-
ers. During the next year aiso the
provision in the budget is there, and
Finance have been very helpful and
they have agreed that the schemes
relating to both these years might be
phased in such a manner that the pro-
vision for the year 1952-53 can also be
utilised during the year 1953-54, sub-
ject to the overall limit suggested by
the Planning Commission. ‘That was
necessary regard being had to the na-
ture of these projects that are being
undertaken.

T am aware of the criticisn that has
been offered from warious gquarters
that the type of accommodation that
is provided is too meagre. It is said
that just one room, a verandah. a se-
parate kitchen and a separate W.C. is
too little for one family. I have no
hesitation in saying that thisz cannot
be regarded as a very luxurious apart-
ment but, on the other hand, wvery
black pictures are painted here that
the workers are living in horrible con-
ditions in the slums; that there sre so
many of them huddied together jn
just one room that there is no light or
sanitation or space. The type of tene-
menfs that are now being put up are
thousand times better than the places
where they are living. Not only that.
1 felt surprised to find certain criticism
from quarters whose representatives
were consulted when the scheme was
finalised. I may, through you. Sir,
inform this House that this scheme
A8 finnlised at a meeting at which the
employers' representatives, the repre-
sentatives of labour including INTUC
and also representatives of the Com-
munist Party were invited.

Shri Nambiar: No.
Party does not come in.

Sardar Swaran Singh: The Com-
munist Party was also invited and
their representaiives actually attended
the meeting,
friend himself was not there but one
of his other friends was there and he
made very usefu] suggestions, For the

Communist
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information of my Communist friend I
might say that the stand which was
taken Ly the Communist Party was
throughout this: “We do nct want
any luxurious apartment or luxurious
tenements with any large accommoda-
tion, but the accommodation should b
extremely modest,” because the view-
point that was expressed was: “W.
want a larger number of units, rather
tharn a smallcr number af uails with
a larger number of rooms”. Actually
the employers said: “We want ac-
tually such tenements where there may
be two rooms” but the labour rcpre-
sentatives, both the Communist wing
and the other wing, were almost un-
anmimous that there should pot be more
than one room and positive sugges-
ting were mrade to cut dewn ceriain
amenities which are now provided.
We effected a sort of compromise and
pcoduced a scheme which had the re-
markable fortune of being acceptable
1o employers, to representatives of
labour, to representatives of State Gov-
ernments and to the Central Govern-
ment. This cannot be regarded as a
mean achievement. When a scheme
of that nature is evolved in which
various conflicting view—points have
got to be compromised both trom the
point of view of the accommodation
that is provided as also the cost ele-
ment. there are bound to be criticisms
from either side, some saying that it
is too modest, others saying it is too
lavish and some saying we are using
the traditional methods. I fully ap-
preciate all those view-points be-
cause they represent the various con-
flicting view-points and we have pro-
duced something which is not too
lavish, not too modest but a judicious
combination of all those various view-
points, and the scheme had the bless-
ing of almost every individual who at-
tended that meeting. Now. we ac
tually have gone ahead with ils ex-
ecution and it is not like those earlier
paper schemes with regard to which
not much could be done. Actually
the tenements are coming up under
the Scheme.

I do not want to say much on that
except to notice one point. A sug-
gestion was made by my hon. friend
Mr. Khandubhai Desai, suppurted by
another hon. Member from there that
we should do something to give to the
industrial housing co-operatives and
the employees enhanced financial as-
sistance. This is a point which s
already engaging the attention of the
Government and if the gquantum of
financial assistance fhat is inherentin
the scheme is adhered to. Government
is willing to convert that financial es-
sistance given in cash into the form of
land. because we are really endzav-
ouring to evolve such a method by
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which all these difficulties may be re-
moved. I may go a step furt.‘npr and
say that in the matter of accepting the
various schemes. we have not actually
stuck to our own standards. but ve-
gard being had to the local conditions
prevailing in different parts of the
country. we have accepted suitable
changes in the specifications. The
scheme from that point of view has
been sufficiently elastic, so that uti-
lisation of the local material, social
habits prevailing in any particular lo-
cality and the type of accommodation
that is most suitable in any particu-
lar place consistent with the raini-
mum of expenditure that might be in-
curred, have actually been taken into
account by Government while sanc-
tioning each individual scheme. 1
may assure the House that we have
not spared pains, really to see that
the schemes for any particular loca-
lity are really suited to the environ-
ments and the conditions prevailing in
the locality and, wherever any relaxa-
tion was necessary, we have not at all
hesitated to go ahead with those re-
laxations.

Then again, while on this subject of
housing I might mention one or two
things in passing. The Housing
Ministry are setting up shortly a Na-
tional Building Organisation which will
bridge the gap between research and
actual practice in the building trade.
This organisation will be a repository
of knowledge on designs, specifications
and construction techniques and will
stimulate’ research into the question
of lowering down the cost of construc-
tion. We have ensured that a Divi-
sion is set up which actually produces
the prototypes upon which those wvari-
ous ideas which have emerged oy re-
search are translated into actual prac-
tice. It will not be a mere research
organisation in the sense of producing
ideas. it will actually translate those
ideas into shape fur everyone to see,
so that therefrom new ideas might
flow and those new ideas may be adop-
ted either in Governmental ccnstrue-
tion or in the private sector. This
will, in that manner, go a long way
in improving the position.

We are, as already remarked by
some of the hon. Members, organising
in about less than a year's time an in-
ternational exhibition and seminar on
cheap housing. It has been ensured
that while organising this exhibition,
we will take good care to see that the
various units that are put up to re-
present the ideas of cheap housing,
either by the Central Government or
by the State Governments or by the
private individuals or by the interna-
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tional countries which participate in
that exhibition and seminar, are arc-
tually located in such a manner that
we can later on make use of them, so
that we are not faced with a situation
where we have either to demolish or
remove them. Those units will be
there and the plan of that locality
will be suitably amended and the lay-
out modified so that the types that are
put up may be befitting the locality.
and can actually be used. Whatever
might be said of these ideas. by the
lapse of time, by use, by the climatic
effect, by the reactions of people who
actually use them, certain new ideas
might emerge and, unless those are
actually put to test—by whatever use.
sometimes merely with a theoretical
plan—the result may nof be so en-
couraging, Therefore, it is hoped
that this international exhibition and
seminar on cheap housing will be
really helpful in focusing attention
and stimulating thought in the dir-
ection of cheap housing and the lay-
outs and the types that are.put ap will
be helpful for eflecting considerable
economy on that score.

I may at this stage mention one or
two points which have been made out
by my hon. friend Shri Mohanlal
Saksena. Most of his criticism was
directed towards finance. Iie na-
turally laid great stress upon the hu-
man aspect and not so much upon
the financial aspect. a Govern-
ment, and as practical men, howsoever
much we may have respect, regard
and feeling for the human approach,
when we are faced with a ‘inancial
problem, we have to face it squarely.
We cannot embark on schemes which
may sound wvery good theoretically,
but which, when examined from the
financial point of view, may not be as
promising and  practicable. The
obvious course then is to choose the
practical side though it may be less
spectacular.

His suggestion that private agencies
could perhaps do this work better if
some aid is given to them is an idea
which requires examination. If the
fype of aid that these agencies exoect
from the Government can be defined
or can be ascertained, it will be a mat-
ter which can be gone into, But, I
want to make it clear that it is not
the intention of the Government to
set up any agencies of a more or less
capitalistic texture, set up with the
objective of profit-earning. .If. apart
from that, the hon. Member is ‘&Iible to
produce any scheme, which might be
practical. if will be worth examining.
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Shri Mohanlal Saksena: I~ pever
made any suggestion that any private
agencies should be set up. 1 only
suggested that insurance companies
could be encouraged to invest more In
housing and that could be done by the
Government. 1 do not want any pri-
vate agencies to be set up, Of course,
if they are to be set up, they have to
catisfy all the conditions which the
‘hon. Minister has pointed out.

Sardar Swaran Singh: I am glad
for the clarification and I am grateful
to him for that. So far as insurance
.companies increasing investment in
housing is concerned, this is a_-natter
which is principally for the Finance
Ministry to tackle. If really their
mode of investment is to be changed
from one form to another, it really
amounts to changing that from cne
«drawer in the chest to another. This
is a matter which could be looked in-
‘to by the Finance Minister, Because,
5o far as my limited knowledge with
-egard to restrictions on the invest-
ment of insurance companies goes. I
think, they are, at the moment, re-
quired to invest a certain percentage
in Government securitles or in Gov-
.ernment loans. If that money is
with the Government whether as a
Joan or in any other shape, whether it
should be taken to finance these sche-
mes or whether the insurance com-
panies should be permitted to do some-

thing else, is a matter about which I

«cannot say one way or the other. It
is really for the Finance Ministry to
examine that point.

Shri Nambiar: The Finance Minister
will never give that money. You need
mot worry about that,

Sardar Swaran Singh: He 's not so
hard as you are prone to paint him.

Then, Mr. Mchanlal Saksena also
said that there was a proposal at one
stage that as many as 6000 acres should
‘be developed round about Delhi to re-
lieve congestion. I may inform him
that the achievement on that score kas
not been so inadequate as he attempt-
ed’to make out. Because. for rehabi-
litation alone, the Ministry of which
he held charge for some time, as many
as 2500 acres have been developed and
handed over to the Rehabilitation
Ministry for putting up tenements. An-
other extent of 350 acres was develop-
ed for general purposes. Therefore.
out of that target of 6000 acres, prac-
tically half -has already been Jevelop-
ed: not only developed, but handed
over 10 the various construction
|gencies for putting up tenements.

Shri Mohanlal Saksema: I pngver
®aid this, I said it was the recom-
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mendation of the Improvement Trust
Enquiry Committee appointed under
the chairmanship of Mr. Birla. This
report was submitted after I had resi-
gned and handed over charge. So,

- whatever had been developed after

that, in addition to what had already
been done, should be mentioned.

Sardar Swaran Singh: I thought
when he referred to a particular re-
commendation in the report of a par-
ticular Committee, he was arguing
that it was a good recommendation
and that it should be adopted. That
is the only possible explanation Lo a
reference to such a recommendation,
and I am only trying to show that of
that recommendation, 50 per cent. has
already been implemented and develop-
ed land handed over to the various
consfructing agencies in the rehabilita-
tion side and in the general pool.

I must say that with reference to the
Rashtrapati moving to a smaller tene-
ment—I do not know what his own
view on that point is—our Rashtrapati
is certainly not a person who is fond
of these big houses. Of that big
house, the part that he is actually using
is insignificantly small, and the 1est
of that is actually at the disposal of
the Government for public purposes,
and the National Museum. our Plan-
ning Commission wing and other offices
are actually accommedated there.
So, I may assure him that Rashtrapati
Bhavap is not actually the private re-
sidence of the Rashtrapati, but is being
utilized for public purpose. and only a
very small part is actually used by
the Rashtrapati. Knowing, as most
of us do, the Rashtrapati himself would
perhaps be only too pleased to relin-
quish even those few sets that are
with him, and may perhaps be quite
willing to go to a smaller place. But.
s things are, I may assure him that
the Rashtrapati Bhavan is being put to
very proper and very good use.
and in the light of the international
prestige thls_country enjoys it is ip the
fitness of things that the head of such
a big State like India should be at a
place which befits him. )

Shri Mohanlal Saksema: Again on
a point of personal explanation

Sardar Swaran Singh:
way, Sir.

I do not give

. Mr. Chairman: The hon. Minister
is not giving way.

Sardar Swaran Singh: I may, also
say that my friend Mr. Mohanlal Sak-
sena was a little unfair to an officer
who is no longer in the Ministry while
he said that he had made certain com-
plaints about sub-letting and charging
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high rate by an officer of this Minis-
try. I explained to him yesterday
that the matter was looked into, and
nothing shady was found in that tran-
saction and the whole thing has aec-
tually now been placed on a satisfac-
tory basis, and such sub-letting as is
now permitted is always scrutinised by
the Estate Office, and even before that
scrutiny, ‘there was nothing either sus-
picious or underhand in that sub-let-
ting. And I want to say categorically
that any insinuation on that score
against a high officer who is not pre-
sent here to contradict those allega-
tions was hardly necessary.

Shri Mohanlal Saksena: You can
explain on his behalf. Was it mnot
sub-let to a non-official private person
who was employed by an Embassy?
Was he not charging Rs. 3007

Shri Nambiar: There are several
such cases, not one. ‘

Shri Mohanlal Saksema: I never
blamed the man. I passed on a letter
to him and to the other Ministers, and
I did not receive any acknowledgment
from him.

Mr. Chairman: The kon. Minister
is not giving way, and he has cxplain-
ed matters in his own way,

Sardar Swaran Singh: I am con-
fining this to a small issue, that in a
case. of that nature where allegations
of that character are made against a
senior officer, there should be a com-
plete scrutiny before those points are
raised on the floor of the House, and
I want to say categorically that ¢ven
before that complaint, there was noth-
ing either suspicious or shady about
that sub-letting.

Now, I may say a few things about
the Public Works Department. When
one of my hon. friends Mr. Gurupa-
daswamy -started his speech by refer-
ence to a certain story from some Sha-
stras—I thought Socialists do not be-
lieve in Shastras—I was all attention
to find out whether he was going to
say something big apd bring in per-
haps some big charges of corruption. I
thought that what he was going to
say might be helpful to me, because I
can assure him that in my own little
way, I am as keen in uprooting corrup-
tion as he is, But I was actually try-
ing to find out what were the specific
things about which he was making
mention, apart from those very huge
and beautiful adjectives that have un-
fortunately become a certain fashion
in certain quarters for being used on
the floor of the House. When- those
adjectives are removed, then, the only
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instance that he cites relates to a vass
about the Bahadurgarh aerodrome. On
that basis, he said that after partition.
and after Independence, it has become
this thing and that. When [ lcoked
up that case, I found that it related to:
a year roundabout the forties. and the
officer against whom these allegations
were made had actually been retired
in the year 1943. That case related
to a very small matter. The facts of
the case were that payment was made
for three wells, on the basis that they
had been sunk tc a depth of 80 feet.
while in fact ‘hey had only been surk
to a depth of 65 feet, In those three
wells, how much difference would it
have made? To base all the big
theory upon this old case, which is:
about ten years old, is something
which I thought, was hardly justifi-
able. Even this case was actually
looked into, and I found that one offi-
cer had actually retired in 1943. while
in the case of the officer who was still
with us, action has already been taken..

Shri M. S, Gurupadaswamy: What
action?

Sardar Swaran Singh: This was
the only case to which he made a re-
ference. I leave _it for this House to.
decide whether with all those strong
adjectives—which on account of my
poor English knowledge, I must con~
fess I am not at all accustomed to use
—this one particular case could be
made the basis for all that condemna-
tion and indictment, My respectful
submission is that there was hardly
any justification for making such alle-
gations of a sweeping character ag the
hon, Member was pleased to indulge:
in.  (Interruptions).

Shri M. S. Gurupadaswamy: I have
got @ number of cases in my hand.

Sardar Swaran Singh: Thern again,
a reference was made to a certain
pamphlet which was laid in the Table:
of this House and has been referred to
on so many occasions. My hon. pre-
decessor in office, Mr. Gadgil. on one
occasion, had laid a statement on the
Table of the House, giving the details
of the departmenial action that had
been taken on the hasis of all these
various points which were mentioned
in that pamphlet. After all. tnere
should be a limit Lo such things. There
were certain allegations which were
made by an ex-employee, who himself
had certain grievances of a depart-
mental character. and on the basis of
that certain allegations were made. I
shall not rule out those allegations
merely on the ground that he happen-
ed to be a person who had a grievance
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against his officers—a person wiio may
have grievances may sometimes dis-
close useful information—but when all
those various points which he gave had
actually been examined, and a {ull
and detailed statement covering all the
various points which were mentioned
in that pamphlet were placed in a
detailed manner before the House,
there should be an end of it, and there
is no real good point in raking up
those matters which have been once
gone into. I hope I may not he un-
derstood as defending all officers. There
are good officers. and there are bad
officers.  (Interruptions). But we
must have a good word for the good
officers, and these sweeping remarks
of generalisation, if anything, result in
the demoralisation of officers who have
already started to act in a timid man-
ner, and in their having considerable
hesitation in taking decisions. There-
fore, we should not say anything in a
sweeping manner or make these gene-
ral remarks. If there are any aspeci-
fic remarks on the floor of the House
and outside, I am always prepared and
most willing to go into them, and I
will be grateful. if those allegations
could only be forwarded to me. I ran
hold out an assurance that I will go
into those allegations and points with
the utmost care and thoroughness that
can be brought sbout in a matter of
this nature.

Now, apart from this one case, 1
cannot recall now whether any of the
other hon. Members had anything to
say with regard to this vague allega
tion of corruption.

Shrimati Renu Chakravartty: What
about retrenchment?

_ Sardar Swaran Simgh: I am com-
ing to retrenchment. If you will %ecep
sitting for another five minutes, I
will touch upon it.

Shri Vittal Rao: We are prepared
to sit for one hour. (Interruptions).
Sardar Swaran Singh: I am very

grateful at least for that little con-
cession to me,

Shri_Vittal Rao: All the cut mo-
tions must be answered.

Shrt Nambiar: We are prepared to
sit till 10 P.M.

Mr, Chairman: Only three minu-
tes more and the guillotine will be
applied.

Sardar Swaran Singh: Right, Sir.

'Shri Vittal Rao: What about those
cut motions?
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Sardar Swaran Singh: With regard
to the improvement of the PW.D. or-
zanisation, I may hurriedly say that
the implementation of the Kasturbhai
Lalbhai Committee's report has bLuen
undertaken and considerable economy
has been effected as is clear {rom a
mention of the same in the Ministry's
report.

A system of internal audit is being
introduced in the course of the year
and this administrative audit is going
to be of an independent character. That
was a long-standing demand and I am
glad to announce that during the course-
of the year we will be able to intro-
duce this administrative audit which
will independently check the execution
of the work and will also be respunsi-
ble for drawing up the contracls, it
will also look into the final settlemcnt
of the contractors’ claims and things of
that nature,

For rationalising the contract sys—
tem. an Ad Hoc Committee has heen
set up to examine this aspect and it
has been charged with the duty of ve-
vising the contract form and to re-
commend measures for rationalising
the system of giving contracts oy the
Central PW.D. It is hoped that with
these internal checks and with the in-
sistence upon mure stringent supervi--
':::m the complainis would be remov-

Much has been said about retrench--
ment—and retrenchment on two sco-
res: one in the Stationery office at
Calcutta and the other in the P.W.D.
In the P.W.D., I may say that as re-
commended by the Kasturbhai Lalbhai
Committee. three Circles and five
Divisions have been closed. That neces--
sarily entailed a certain amount of’
retrenchment—as a result of this reor-
ganisation But the actual result has-
not been sv bad as is pointed out or is-
attempted to be painted in certain
quarters. Of the gazetted staff, 22
becarne surplus. out of which 17 were
absorbed and the number that was re-
trenched was only five. Of the mgin-
isterial staff. 139 became surplus; 75
were absorbed and 64 was the number
that was retrenched

Shrimati Renu Chakravartty: Fifty
per cent.

Shri Nambiar: That is all right!

Sardar Swaran Singh: More than
50 per cent. has been absorbed. Fven
with regard to the 64, efforts are being-
made so that they might be absurbad
in other places.

I want to make it absolutcly clear
that the PW.D. organisation is not
such that we can always carry on &all
the employees with us as time passes:
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.on, If the tempo of construction
comes down. if the works are done and
the buildings are completed, we cannot
continue to burden the national ex-
chequer by retaining on our pay rolls
people who are no longer necessary.
The very natuce of the work of the
P.W.D. is such that with the comple-
tion and execulion of certain works, it
may be necessary to really retrench
.some people. But. we have ensured
that if any retrepchment is inevitaole,
that should be on a rational basis and
in this particular case. the rational
basis was the all-India basis and such
of them as have inevitably to he 1e-
‘trenched, for them we should try to do
something by way of finding alterna-
tive employment.  Therefore. when
‘we keep in mind the total stremgth of
the people on the pay rolls—it runs
‘into the huge figure of 15,000 to 16.000
and even more than that figure—this
figure that I have given cannot be said
to be alarming and the point raised is
not really such from which so much
capital is sought to be made.

T P.M.

Shri Nambiar: You have not given
‘the number of workers retrenched.
_¥ou have given only other figures.

Mr. Chairman: Now, the guillotine
is to be applied. If the hon. Minister
“wants to say anything more then he
can do it in the form of a memoran-
dum on the points raised by ‘he hon.
Members.

Shrimati Renu Chakravartty: May I
-ask a question, Sir?

Mr. Chairman: This is not the time
for asking questions. The guillotine
is being applied. Order, order. I will
now put the cut motions to the vote of
the House,

The cut motions were negatived.

Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order Pa-
per in respect of Demands Nos
102, 103, 104, 105, 106. 139. 140 and
141 be granted to the President to
complete the sums necessary to de-
fray the charges which will come
in course of payment during the
Yyear ending the 31st day of March,
1954, in respect of the correspond-
ing heads of Demands entered In
the second column thereof.”

The motion was adopted.
[The motions for Demands for

Grants which were adopted by the
House are reproduced below:—Ed.
-of P. P.]
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Demanp No. 102—MINISTRY OF
Works Housing aNp SuppLY.

“That a sum not exceeding Rs.
19.98,000 be granted to the Aresi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Ministry of Works, Housing and

it

Supply’.
DemManND No. 103—SuPPLIES

“That a sum not exceeding Rs.
2.52,67,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges w~hich
will come in course of payment
during the year ending the 3ist
day of March, 1954, in respect of

‘Supplies’,

Demano No. 104—OT1HErR CIviL
WoRks

“That a sum not exceeding Rs.
13,54,26,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year e¢nding the 31st day
of March, 1954, in respect of
‘Other Civil Works'.”

DEMAND No. 105—STATIONERY AND
PRINTING

“That a sum not exeeding Rs.
4.52.36,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1954, in respect of ‘Statio-
nery and Printing’.'

Demanny No. 106—MISCELLANEOUS

DEPARTMENTS AND  EXPENDITURE

UNDER THE MINISTRY OF WORKS
HousiNGg AND SUPPLY

“That a sum not exceeding Rs.
42,54,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Works, Housing and Supply”.”

Demanp No. 139—New DeLHI
CariTaL OUTLAY

“That a sum not exceeding Rs.
2,37,16,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment

Demands for Grants 3516
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during the year ending the 31st
day of March, 1954, in respect of
‘New Delhi Capital Outlay’.”

DemanD No. 140—CAPITAL OUTLAY
oN BUILDINGS

“That a sum not exceeding Rs.
‘8.48.70,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1954, in respect of
‘Capital Outlay on Buildings'.”

Demanp No. 141—OtHErR CAPITAL
QUTLAY OF THE MINISTRY OF WORKS, .
HOUSING AND SUPPLY

“That a sum not exceeding Rs.
8.16.000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ls.
day of March, 1954, in respect of
“‘Other Capital Outlay of the
Ministry of Works. Housing and
Supply".”

IMR. DepUTY-SPEAKER in the Chair]
PRICES OF JUTE

Shri B. K. Das (Contai): This dis-
cussion arises out of a question that
1 put on the 3rd of March. I wanted
to know what exactly were the results
of the steps that were taken by the
Government to ensure an economic
price to the jute growers. It was
not clear to me how far those steps
produced results. The Fatka market
was closed and certain other steps
have been taken by the Government
but we have seen that those steps
that have hitherto been taken have
not produced any tangible results.
The situation is such that it calls for
immediate action and my purpose in
raising this discussion is to draw the
attention of the hon. Minister to this
miserable
growers, I admit that the hon. Minis-
ter is already aware of the situation.
In November last. he said:

“The price of raw jute in the
middle of Novemnber this year was
half the price prevailing in the
middle ofp November last year.
I consider this to be a most dan-
gerous development for the future
of the industry, and 1T hope I
shall have the willing cooperation
of all in maintainipg raw jute
prices at reasonable levels.”

This reasonable level has not been
maintained, Prices are going down
further and further, and the suffering
of the growers knows no bounds. In
view of the fact tirat the sowing
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season is near at hand, we are at a
loss to know what will be the effect
of this on the next crop.

The other day, the Minister of Ag-
riculture gave some idea to us of
the steps he is taking to step up pro-
duction. or at least to maintain the
production at the last year’s level. If
prices are not maintained. it is very
doubtful whether the crop will main-
tain that level.

We have been told that the industry
also is suffering a lot. There is ac-
cumulation of stocks which do not
find a favourable market. and the
prospect also is not good. It is argued
that because of the accumulation of
stocks and the difficulties of the in-
dustry, they are not able to offer a fair
price to the growers. This is a most
important point in tackling this pro-
blem. To my mind. the question is
whether the sacrifice which the
growers have been called upon to
make is proportionate to the sacrifice
which the industry iz making.
think the industry has not been called
upon to make any sacrifice at all.
It may be that the prices have fallen
much below what they were in 1952.
There was great inflation of prices in
the beginning of 1952 and at the pre-
sent moment they have found a nor-
mal chdnnel of demand and supply.
If we compare the fall in prices of
raw jute-and of hessian, we find that
while the proportion of fall in hessian
prices would be something like 23 or
24 per cent. the fall in raw jute prices
is something like 63 wr 64 per
cent. As regards the prospect of the
market. I would only guote what has
been said by Mr. Willian A Nugent.
Vice-President of the Burlap Council
of America. He is also the American
representative on the Indian Jute
Mills Asspciation of Calcutta. He
was going to make a report to the
Indian Jute Mills Association in its
annual meeting, and it is reported "in
the Jute Bulletin of January 1953
that in his opinion:

“The outlook in the burlap in-

* dustry in 1953 is the brightest for
any year—since the end of World
War II. Many burlap consumers
who have been forced to use sub-
stitutes in recent years are gradu-
ally resuming the use of burlap
for packaging and other purposes.”

So, the industry, in my opinion. is
not facing such a crisis as the jute-
growers are facing. As the time is
very short, I will just close with one
remark that the Chief Minister of
West Bengal made the other day dur-
ing discussion in the West Bengal Le-
gislative Council. He said: “While
the sale in January and February
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was poor, it had been very satisfactory
in the first three weeks of March.”
So. we find that the market is 1m-
. proving and it is expected from what

has been said by Mr. Nugent, which I
quoted just now. that there is a very
bright prospect for the burlap indus-
try in overseas market.

It is always felt and said also that the
raw jute price is linked up with the
prices prevailing in the overseas mar-
ket. The Indian Jute Mills Associa-
tion has been given a sum of § 25,000
for their foreign propaganda; much
other help has also been given to them.
But I do not know what help has
been given to the jute-growers. So far
as the jute-growing areas are concern-
ed, this is a matter affecting their
vital economy. So far as West Bengal
is concerned, we shudder to think what
will become of the rehabilitation pro-
gramme that has been taken up. Many
jute-cultivators have come from East
Bengal and they are being rehabilita-
ted in West Bengal in the jute-growing
areas, If the prices of raw jute are
allowed to fall further and further,
the whole programme will be upset.
This is a matter which should be
]taken into consideration very cerious-
¥.

I understand that the Chief Minister
of West Bengal has already submit-
ted some note to the hon. Minister,
in which he has given some indication
as to what he should do in this res-
pect. As the time is wvery short, I
will close by making one suggestiun.

Mr. Deputy-Speaker: No, no. The
hon. Member has taken ten minutes,
What is the meaning of saying that
the time is short and proceeding on?

Shri B. K, Das: A minimum price
should be fixed. We have pressed this
point many times, but the hon. Minis-
ter has always replied that this matter
is under consideration. We think
that unless this is done, this inevitable
thing is done. we cannot give any suc-
cour to the growers. If that is not
possible an ad hoc price should be
fixed by the Government and either
the Government or the mills should
make purchases at this rate. ‘That
ad hoc price may be fixed for this
year. Credit facilities should be ufford-
ed to the growers. Import of quality
jute only which i{s not available in
India should be permitted from Pakis-
tan: all other qualities should be dis-
carded. As regards the terms of re-
ference to the Commission—which the
hon. Minister promised the other day
to make a thorough enguiry—we are
nq}1 a;-;are what the terms of reference
wi
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Mr. Deputy-Speaker: The hon.
Member must resume his seat. There
are other Members who wish to put
questions.

Dr. Suresh Chandra (Aurangabad).
Is there gquorum, Sir?

Mr. Deputy-Speaker: There is quo-
rum.

Shri T. K. Chaudhuri (Berhampore):
As there is no time and you have al-
lowed only one questjon, I would like
to refer to the fact that although this
discussion arises out of the closure
of the fatka market and the failure
of the market to respond to the clo-
sure of that speculative market, a
new factor has come into play, that is.
the Indo-Pakistan Agreement relating
to 18 lakhs of bales of jute which 1s
tn be imported into India. which is giv-
ing rause for anxiety. But I want to
impress upon the hon, Minister . . . .

Mr. Deputy-Speaker: He may put
the question.

Shri T. K. Chaudhuri: I am coming
to the question.

Mr. Deputy-Speaker: I am not allow-
ing any speeches.

Shri T. K. Chaudhuri: In one minute:

Mr. Deputy-Speaker: Not even in
one minute. The point is only one
question can be put. The hon. Mem-
ber can ask the question. Under the-
rules any hon. Member, other than
one who has tabled this motion, can
only put a question and elicit an
answer,

Shri T. K. Chaudburi: In view of
the fact that several proposals for fix--
ing minimum prices of jute were
turned down and a great agitation is
now being carried on in Calcutta by
the Raw Jute [Interests Joint Com-
mittee for fixing the minimum prices.
may I know from the hon. Minister
whether he is aware of the fact that
the so-called Raw Jute Interests Joint
Committee, who are carrying on this
agitation for the fixation of minimum
price, are, s0 to say, the old fatkawal-
lahs who are saddled with large stocks
of raw jute purchased from the.
growers at very low prices and that
if any minimum price is fixed now
the benefit would not accrue to the
real growers? I would only request
the hon, Minister to clarify this aspect
of the gquestion.

Mr. Deputy-Speaker: Shri L. N.
Mishra. The rule is:

“Any member who has previous-
ly intimated to the Speaker may
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be permitted to put a question
for the purpose of further elucida-
ting any matter of fact.”

Shri L. N. Mishra (Darbhanga cur:
Bhagalpur): May I know whether it 1s
a fact that jute of even superior
guality from Bihar does not get fair
treatment at the hands of dealers in
Calcutta as a result of which the prices
ruling in Bihar are abnormaliy low
comparatively and there is a glut in
the jute market of Bihar; and has any
representation to this eflect been made
by the Government of Bihar to the
‘Governmeit of India?

~ The second thing I want o know
15 . -

Mr. Deputy-Speaker: Only one ques-
tion. There are three others.

Dr. M. M. Das (Burdwan—Reserved
—8Sch. Castes): May I know whether
Government is aware that foreign
firms owning jute mills in Caleutia
give loans in advance to Pakistani
jute growers and they purchase Pakis-
tani jute in preference to Indian jute;
is Government prepared to investigale
into this matter. and if it is found to
be true. will Government take ade-
guate steps to stop such a practice?

Shri Jhunjhunwala (Bhagalpur Cen-
tral): In view of the fact that Gov-
crnment realised so far back as in
‘November that the price of jute was
going down. was there any step taken
to export this Indian jute, was there
any market for - export of
this Indian jute and at
a higher price than what was being
paid here in India; and may I know
whether there is still any market for
export of this jute and if so at what
prices ?

Shri 8. C. Samanta (Tamluk): May
I know from the hon. Minister whether
Government have changed their policy
of Grow-More-Jute campaign and
adopted a policy of meeting the re-
maining target of seven lakh bales of
Jute by importing the same from
Pakistan; if so, may I know whether
Government are aware that jute supply
from Pakistan in recent years was nei-
‘ther regular nor continuous: and may I
know whether Government have given
thought to the matter that the rise
In the price of jute received by the
cultivators was not only for the pro-
paganda af Government but for the
allurement of price also and, if so,
Wwhat step Government is going %o take
when the fall of prices is at hand?
I would also like to know whether
the_re are jute mills in India, especial-
ly in Calcutta, which are using only in-
-digenous jute sc that we may consi-
her whether without importing the

est quality of jute from Pakistan. we
<€an go on ? .
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
How much time can 1 have?

Mr. Deputy-Speaker: Ten minules.
The hon. Minister wants more time?

Shri T. T. Krishnamachari: Yes, Sir.
Mr. Deputy-Speaker: All right.

Shri T. T. Krishnamachari: The
points raised are very many.

Some Hon, Members rose—

Mr. Deputy-Speaker: If the House
is willing. I have no objection. (Inter-
+#uptions) It can stand over., Hon.
Members always want new rules and
practices.

Shri Vittal Rao (Khammam): You
said you can extend by one hour.

Shri T. T. Krishnamachari: I agree
with Mr. B. K. Das tha’ the position
of raw jute prices is certainly going
down. Assam bottoms—it is a stan-
dard article—is now round about
R-.E._ZIJ;’- a maund.

An Hon. Member: Rs. 18.

Shri T. T. Erishnamachari: I find it
rather difficult to isolate the causes
for this depression in jute price. My
hon. friend Mr. B. K. Das has touched
on the point of prices for manufactu-
red goods. The price for hessian
standard variety. 10 oz. is Rs. 40/- per
100 yards. or a little below—I think it
is about Rs. 38-39. For sacking il is
below Rs. 80/-, it came to about Rs. 88-
89 a few days back. The relationship
between the cost of jute goods and
jute has been mentioned by iy hon.
friend Mr. B. K. Das. The cne factor
that we have to take into account is
this that even at times when orice of
raw jute was Rs. 35/- which was the
rate ruling for some time. the price
of hessian was about Rs. 55/-, a diffe-
rence of about Rs, 20/- and ioday. [
think more or less the rarity is main-
tained. It might be that the sacri-
fice is not proportionate. It must alsa
be recognised that the cost of manu-
facture. labour charges and other things
are stationary and unfortunately, as
it happens, the prices of jute goods
have been undergoing a depression,
and it is the raw jute price that suffers.

My hon. friend Mr. B. K. Das re-
ferred to some speech by an American
gentleman here who said that the out-
look for burlap is very good. I hope
it is true. I will give some figu
here. In January 1952, the jute 5
passed for shipment were 84.000 tons,
in January 1953, it was 47,000 tons.
in February 1952, it was 52.000 tons,
in February 1953, it was 36,000 tons,
in March 1952, it was 74.600 tons. I
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am glad to say that the shipment quality, go into the :nanufacture of

for March 1953 is 70,629 tons. Nor-
mally, we will not consider this as a
serious setback but for the fact that
in the preceding months export was
deplorably low. I do not know if this
is a silver lining and is an indication
of definite improvement of offtake in
the future.

The thing that causes the greatest
amount of anxiety to Government is
that the demand for sacking has been
progressively dropping with the inevi-
table consequences in prices. The pre-
duction of sacking during the second
half of 1951 was 2,76,800 tons. For
the corresponding period 1 1952, it
was very much the same, a thousand
tons more. During the first twelve
weeks of 1952 the produrtion of sacking
wag 1,44,000 tons. as against 96.000 tons
for the first 12 weeks of this year.
There has been a slight increase,
undoubtedly, in hessian. Similarly,
the stock of sacking during January-
February 1952 averaged round about
53,600 tons. For the corresponding
period in 1953, stuck of sacking has
been 86,400 tons. It is this weakness
in the position of sacking that made
the Government reduce the duty
from Rs. 175 to 80 on ‘the 27th of
February, It is too early to judge
thel results of that reduction. But,
the despatches during these two
months also mare or less coincided
with the building up of storks, name-
ly. the despatches in January-February
1952 have been 108,000 tons and the,
despatches for the corresponding period
this year dropped to 59,000 tons.

I have been asked to assign a reason
for this slump. I must confess that
it is very difficult, as I said, ‘o iso-
late the causes. There has been a
change all the world over to buik hand-
ling. During the last year, or rather
in 1951-52, the price of jute was o
phenomenally high that it diverted the
demand to substitutes, It also encou-
raged the setting up and expansion of
jute mills in other parts of the world.
the notable examples being .iermany
and Italy. Pakistan has sei up new
plants. Phillipines has gone in for a
plant. I am told that in Iraq and vther
Middle East countries, there are taiks of
setting up jute manufacturing plants,
mainly for sacking. As I said. most
of these plants are for sacking. It
is very difficult for me to say in these
circumstances whether the demand for
sacking would rise or would slow down
further. One reason why our jute
prices suffer because of lack of offtake
of sacking is that we produce largely
the varieties called Bottoms and Cross-
bottoms. and jute gsubstitutes like
Bimli and Mesta which is of lower

‘largely on the demand for

sacking. That is why the price for
the inferior quality jute, has chown
a downward trend.

The question that has been raised
is about price support. I have said
before that it is a rather _difficult
guestion. The experience of Pakistan
who, I understand—I dn not know; I
am only depending on hearsay—have
lost several crores in affording price
support for jute is a distinct lesson
and a pointer. We are slightly diffe-
rently placed in_this matter. = While-
Pakistan is mainly an exporter of raw
jute, we are exporters of finished goods.
Therefore, the price support becomes.
all the more difficult because it depends.

i finished
goods in the parts of the world to
which we ship these goods. I have
szid before that there are certain
fixed costs. like the rast of oroductivn
which cannot be changed. Wages can-
no{ drop; depreciation cannot drop.
The only element that éan perhaps
come down is the question of profits.

Grarting that we do fix a price level,
even if we envisage that possibility.
we have to cover ourselves against
possible losses which seem to he more
or less definite, and the price fixed
would be very low. I did consider this
question very seriously and discussed
it with the Bihar Government as also:
with the Bengal Government. It may
be that if we fix the price at 17-8-0
a maund ' for delivery at a Railway
station, it will work to Rs. 20/- for
delivery at the mills which may not
be satisfactory to my hon. friend Mr.
Mishra. More than that ws cannot.
give in view of the fact that the price
ultimately will depend upon the price
obtained for the manufactured goods.
It is true that we can obtain better
prices for our jute provided we sell
hessian at about Rs. 48/- which we
can afford to sel' on the basis
of comparative prices of articles manu-
factured in other parts of the world.
But this depression has come largely
because of the operations of the fatka
market which depressed thc prices,
and in spite of the measures that we
have taken. prices have not gone up;
essentially because, I think. there is no
vitality in the trade. So, in the
circumstances. we cannot be far too
cautious in the matter of price sup-
port, even though the ricks attendant
on our failure to give price suppert
on the future cultivation of jute are
perhaps obvious.

Many questions have been asked.
but I think if I make a reference to
the Pakistan Agreement, it would per-
haps cover most of these points.
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am afraid this gquestion of Pakistan
Agreement and its mal-efferls on the
jute trade have been considerably ex-
aggerated. In the past, many hon.
Members of this House have protested
against Pakistan levying a differential
duty. Hon. Members have asked me
repeatedly what are we doing about
it. We did the obvious thing. We
took the matter before the organiza-
tion which administers the General
Agreement on Trade and Tariffs, and
ultimately, we had a conference with
Pakistan. Well, now we benefit to the
extent of Rs. five a inaund on what
we import from Pakistan. Hon. Mem-
bers are now concerned about this
levy being lifted, and they are zfraid
that locally produced jute will not be
taken up. I think that when past
criticisms and present criticisms are
put together, any outsider will see
that the Government have been care-
ful in dealing with this matter. All
that has been done is that in future
—for three years—we shall give licen-
ces to the extent of 18 .akhs of bales.

I can give a few figures in support
of the position that we have taken.
Stocks with the mills on the 28th
February, 1953 were 12.23 lakhs bales.
The anticipated arrivals. of course.
varied. The estimate of 1.JM.A. is

ten lakhs bales. That is what they .

expect will arrive [rom the Indian
market. It may be three or four
lakhs short, but on that basis, it gives
us roughly 23 lakhs bales. The esti-
mated consumption during the months
March to September. on the basis of
4.8 lakhs of bales per month, is 33.6
lakhs of bales. and the deficit is some-
where about ten lakhs bales. We have
also to provide for some carryover
for at least two months which would
be rvughly about 9;6 lakhs. So far.
we have received from Fakistan about
eleven lakhs of bales. In the face of
a certain deficit of about ten lakhs
of bales and the need for some carry-
over stocks with the mills. it stands to
reason that we will have to import
some more from Pakistan. even this
year. In the year 1951-52. which was
rather a good year for cur exports. we
imported about 18 lakhs of bales from
Pakistan, Having all these facts be-
fore us. I believed that the estimated
imports of a minimum of about 18
lakhs from Pakistan Auring the next
three years is certainly not c¢n the
high side.

As regards the long-term arrange-
ment which this confirms, the I.JM.A.
and other mills are estimated to need
59-60 lakhs bales a year, and on the
basis of current Indian crop which the
LIM.A. estimates in the region of
4! lakhs. or rather. about 45 or 46 as
others put it. we shall still have a
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deficit of anything from 15 to 19 lakhs
of bales.

Apart from these galculations. on.
the basis of the estimates made in
the Five Year Plan, the potential re-
quirements of raw jute are about 72
lakhs of bales in 1955-56. and the
planned tfarget of Indian production.
of jute is about 53.9 lakhs. which
again leaves a balance of 18 lakhs of
bales. In these circumstances, 1
think that the estimate of 18 lakhs
amimum for the import of which we

id we will give licences, and do
nothing more, is a reasonably safe
estimate. We have, in coming to this
arrangement, got an assurance from the
I.J.M.A. that all the Indian jute avai-
lable will be purchased by them. and
for the estimated deflcit of ten lakhs.
—perhaps, the estimate might be more
—they are bound to buy from outside,
and so far as the present is concerned,
I do not think this arrangement is
going to unduly depress the market
further.

The other question asked was about.
Bihar Jute., That is really a matter
of transit. In fact, when I was in
Patna a couple of months back. I did
have a talk with the officials there. and
we represented to the Railways for
better facilities for Bihar jurte. It is
really a problem of transport. It may
be that in the remote corners of Bihar-
where jute is grown where the cost
of transport would undoubtedly be-
phenomenal, as the price would un-
doubtedly be dictated by the market
price, it might not be wortlr while to
encourage jute growing in these areas
until better transport facilitiex are-
provided.

My hon. friend Mr. Tridip Kumar
Chaudhuri raised a point about the:
possibilities of jute growers suffering.
if we fixed a price. It is absolutely
premature even to antjcipate ii in view
of the fears that I have indicated here.

To my knowledge, the point raised.
by Dr. M_ M. Das is nol correct. There
is no officially recorded evidence of’
any advance by any Indian jute mill to
any Pakigfani grower. That would
invoke the provisions of the Foreign
Exchange Regulations Act, as any
official advance has to go through the:
banking medium used for that pur-
pose, and we would know about it.
If anything is done in an underhand
way, Government will have no knew-.
ledge of it.

Mr. Samanta raised the question of’
Pakistan's supplies not being regular
and consistent. We live ocn  hopes.
We always hope when we make am
agreement with people, that they will
honour it, and I do hope that we-
will have no reason to complain.
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As for the last point which Mr.
Jhunjhunwala raised, I do not kpow
if 1 have not already covered it.

Shri Jhunjhunwala: My point is
that if we had exported raw jute, the
jute growers would have got more
price, and even now they can geot
better prices.

Shri T. T. Krishnamachari: The
question of export of jute is a mat
which is being constantly urged. Majy-
be. because our jute is cheap quality
jute. and the prices are icw—and 1
do not think they are lower than the
Pakistani jute prices in the open
market—we might find an export mar-
ket for the time being. But to the
extent of the price advantage that we
give to a foreign importer, we are
reducing the possibility of our finish-
ed goods selling in the world market.
because we will put in his hands jute
of cheap quality which can be adulte-
rated with better quality jute which
he imports from Pakistan and he can
sell his sacking for a lower price, so
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that our sacking trade will be killed.
It is a very short-sighted policy indeed.
1 understand that the exigencies of
the present may warrant our export-
ing raw jute, whether we have a
demand or not. and so let us export.
but if we do export, we are cutting
the trunk of this tree, standing on its
top. If it is the intention of the hron.
Member that we should become a pure
raw jute exporting country and the
jute mills should be closed. it is a
different matter. But so !cng as the
jute mill industry is there, I am af-
Taid. India can never afford to be a
raw jute exporter.

Dr. M. M. Das: May I request the
hon. Minister to make a detailed in-
quiry about this advancement of
money to Pakistani jute milis by
Indian mills, and then answer?

Shri T. T. Krishnamachari: If we
find any evidence of it. we can_prose-
cute the person under the Foreign
Exchange Regulations Act.

The House then adjourned till

Two of the Clock on Thursday the

2nd April 1953.



